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LOK SABHA DEBATES

<641
LOK SABHA
Tuesday, January 22, 1963/Magha 2
1884 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MJ'T_ Sreaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker: The House will now
take up questions. Shri Harish Chandra
Mathur.

Shri Hharish Chandra
Question No. 400

Shri Bhakt Darshan:
1% q1q & T deqr Yo W A
farar a3

Mr, Speaker: If they are connected
and can be conveniently answered, I
have no objection in taking them
together.

Mathur:

Shri B, 8. Murthy: Wce can iake
them together.

Mr. Speaker: Is Shri Rameshwar
Tantia present in the House?

An Hon. Member: No.

Mr. Speaker: Then Question No, 419
cannot be taken up now. Only Ques-
tion No. 400 need be answered.

Panchayati Raj Institutions

-+
(Shri Harish Chandrs
~400. J Mathur:
| Shri Bhakt Darshan:
| Shri Balmiki:

Will the Miister .of Community
Development, Panchayati Raj and Co-
2519(A1)LSD—1.

: 562

operation be pleased to state in what
manner and to what extent the
Panchayati Raj Institutions have been
geared to meet emergency and to
stimulate war efforts?

The Deputy Minister in the Ministry
of Community Development, Pan-
chayati Raj and Cooperation (Shri B.
S. Murthy): For the total mobili-
sation of the both human and
material resources in the rural
areas, a scheme for the organisa-
tion of a Village Volunteer Force in
every village through the countrywide
network of Community Development,
Panchayati Raj and Cooperative Orga-
nisations has been drawn up by the
Ministry. The Village Volunteer
Force, which will consist of all the
able-bodied adults of the village, wrill
have a three-fold programme covering
production, mass education and village
defence. The responsibility for plan-
ning, directing and coordinating the
programme rests on the Panchayati
Raj Institutions. The scheme is to be
launched by the Prime Minister on the
26th January. Copies of the scheme are
available in the Parliament Library.

Shri Harish Chandra Mathor: Has
the same programme been drawn up
right from Assam to Kerala? Is the
programme just the same and
uniform right from Assam to Kerala
or are there variations? If there are
variations, may I know what are those
variations and what preparations have
been made to implement the pro-
gramme? .

Shri B. S. Murthy: The scheme has
been accepted in every State in India,
but here and there the emphasis
might differ from State to State.

Shri Harish Chandra Mathbur: Sir,
only half of my question has been
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answered. I wanted to kmow what are
she variations and what preparations
have been made for the implementa-
sion of the programme. The latter half
of my question has been ignored com-
pletely.

. Shri B, S. Murthy: What I mean by
‘emphasis’ is like this. In some States
the village sarpanch is being taken as
Dalpati whereas in other States the
Panchayat nominates the Dalpati. This
is rather 3 minor one. As far as the
volunteer force is concerned, as
regards implementation, every village
is being prepared to have iis own
volunteer force. The scheme is to
start on the 26th of this month when
the Prime Minister will inaugurate the
programme.

Shri Harish Chandra Mathur: May
1 know what would be the estimated
strength of the village volunteer force
and the Defence Labour Bank and
what positive work is expected of
this?

The Minister of Community Deve-
lopment, Panchayati Raj and Co-
operation (Shri S, K. Dey): The ulti-
mate objective is the enrolment of
every single rural adult, both men and
women, in‘the village volunteer force.
At the moment it is very difficult to
estimate what percentage of it will be
actually enrolled. As for the Defence
Labour Bank, if the idle hands in the
villages could be mobilised fully we
should have a return to the extent of
Rs. 300 crores. But this ggain depends
entirely on the leadership in the
country and the mobilisation we can
bring about.

st W T oFr AR WA
W 3% FAET 7w A 9% fawr
fear & fe T9mEt & wfes faafa
92 ¥ ) qgT =" @ W § fra TR
¥ 7g gafers  Fitg ¥ weh ! oW
™ T 9T W faa fer mr @
FEG T T ST T FATaa)
FT §9 wErEar £ 7
Shri S. K. Dey: The only resource
that is available which the panchayats
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can really tap with impunity is the
idle labour in the villages, and that
is exactly what the new scheme is
expected to achieve,

Shri D, C, Sharma: May I know how
the village volunteer force is going
to be trained. What are the duties
of that force?

Shri S. K. Dey: As already explain-
ed in the answer to the question, it
will have to be a three-fold task.
The first task will be concentration
on production, which will be on agri-
culture and other allied subjects. The
second main function will be the im-
pact of the national emergency on
democracy and the issues involved in
our conflict. The third task will be
the village defence intended to pro-
vide ultimate national defence.

At WS TR ;BT wrA a1 TAT
2T far

Shri Ramanathan Chettiar: May 1
know whether Government have
worked out the cost of starting this
scheme and its implementation and.
if so, what is the financial estimate?

Shri S. K. Dey: The hon. Member
would be very happy to learn that
this is the only one scheme which has
been evolved which involves practi-
cally no cost because the existing or-
ganisation is to be utilized to the full-
est extent,

Shri Jashvant Mehta: May I know
in how many States the scheme has
come into actual operation?

Shri S. K. Dey: The scheme is ex-
pected to be inaugurated in all the
States on the 26th January at 9 am.

Mr. Speaker: Next question,

Shri Harish Chandra Mathur: We
are stil] in the air. We are not
able to gather any information.

Mr, Speaker: If the whole question
hour is spent on this then also the
result would be the same.

Shri Harish Chandra Mathur: Then
I am satisfled,
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agerd wiafedt  gro wwciwd
waTT

*¥ol. Wl To Wo TW : ¥ WH-
ofiw faww, dammat o Wi aEETT
1 gg TR AT F91 FOT R

(%) #7 g7 @< o fagrer

& fagr W o snawe
® agerd gfafagl & gro wdda
oAU A % fag wE wdaE &
LR S 11

(@) afz &, @ =& Fr wfr
gEe?

grafos faemm, dammat T W)
AEETT HATHY | ITRAT (St wwwHET
faw) @ (F) ¥= g0 daw & T
ITARTT  Agwar afafrai Y deEn
F 997 W A6 wer gafeT fRa
1T 3 GETT 937 7T ATAT Wraw-
FAEL F @z NF F FA F fA@
o™ T F WAT "7 iy
&7 g fagua o faama dgErd
afafagi & armp §ig snfer g4
= T |

(&) 4= 416 e Wit i
7 fer o 77 & o7 I I wiwe
ITTy TE F

|(a) The wholesale stores organised
under the centrally sponsored scheme
on consumers co-operatives would
establish direct business relations with
marketing and processing cooperatives
within the state and at inter-state
level for the bulk purchase of their
requirements as and when necessary.

(b) Since the wholesale stores are
just being started precise data are not
available.]

Shri D. B, Raju: In the present
national emergency are the co-opera-
tives allowed to purchase from the
open market to control the price-
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line? If so, are the co-operatives
exempted from income-tax?

Shri Shyam Dhar Misra: The
whole sale societies which will be es-
tablisheq will be allowed to purchase
from the open market as far as neces-
sary and will also patronise the pro-
cessing and marketing co-operafives,
as far as possible,

Shri R. G. Dubey: IMay I know how
many co-operative wholesale societies
have been started :n the various Stales
in order to hold the prize-line?

Shri Shyam Dhar Misra: By the end
of the next financial year 200 -whole-
sale societies are to be established; by
the end of this financial year 70 whole-
sale societies are to be established.
Out of these 70 societies, ten whole-
sale societies in Madras, Rajasthan and
Delhi have already been established
and others will come on the 20th of
January.

S geeiq® WT9E : gg 91 AT
ST & g W AT UREE A
T97 § A1 97 aer a9 § 4K g9
agl A1 Ao faeer & wfed mew
TG T AT # W wIfea &
# AgFwE gAT # ORI 3% 400§
T% g E A1 W AT ATeA g
fe | TaAdE g wwTatfeT = 81
AT AT H T A o

st sumwT faw : § gEEE 2
AR Fgaw =N gafer ad e
T G & fF W g @Y | WA ¥ IEE
& IEW ag § 5 v A, wAvee-
#few w1, SAT ATEA 97 fAw A%
T WHTAT AT ¥ TAANE FSIA A §,
I7% Ay & A & A g qw
T vt A Swverew sfawAv §
arredir = @t § ) v A W &
art ¥ sfege  wrmw e § I
o or o § 1 T X T HrERw 2
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¥ fraalt, fomd w7 59 7 2w
YT wedr S fae A

Shri Sham Lal Saraf: May I know
whether these wholesale co-operative
stores will have branches or will sup-
ply consumer goods to the cu-operative
societies, or will they also purchase
other agricultural products that will
be available within 1heir territory?

Shri Shyam Dhar Misra: They are
principally to supply consumer goods.
To the extent consumer gouds are
necessary they can purchase them from
the producer society.

it fesrm wa : FaT AEHTT AT
Sl 4 aE FT FIT 4T (6 A SfRfAz
ufears € &4 fF qdf a7 93w ¢, =
JTOEfes i aga #dw ¥
fasme fem s @1 € 7

st smmuT fw zA g
= W AT RSz ofae o
am-Efwfs ofars 8 a7 =6 &
T At qeavE ArNAET ZRE, A fE A
g o), st 4 e F1 2felre
ofers & ogamd 97 s, & fe
Tra-ztefrz ofems 8 w2t oamme
T I Ay drmrara g fF
wet foraT w39, am=d, ¥ AT /AT ¥
feeett & for 1 g1 wgey § fr o
AFEE ¥ g2 /AT T AN &
fag | zofag ¢ a7 fwfae o
qa-EfEfee nfrmw w1 oo AEY
el

Shri Bhagwat Jha Azad: How far
have the Government decided to widen
the area of preferences granted to the

co-operatives vis-a.vis the private
trade?

Shri Shyam Dhar Misra: Co-ope-
ratives are being given preference
only with that end in view. They are
able to supply goods at a fair price and
the goods 'are unadulterated. The
difference in the price factor may not
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be very much. As regards assistance
from the Government, there are
various forms of assistance already in
the scheme.

Mr. Speaker: Next question. Could
question No. 413 also be answered
along with that?

An Hon. Member: That is silghtly
different from this.

Mr. Speaker: All right; then that
may be answered separately.

Agreement with Pakistani Ratings
and Joint Steamer Companies

+

Shri S. M. Banerjee:
*402.{ Shri Indrajit Gupta:
| Shri Bishanchander Seth:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
agreement reached between the
Pakistani Ratings and the Joint
Steamer Companies. has adversely
affected the Indian employces;

(b) whether Indian employees
numbering 6000 of Calcutta establish-
ments have made a representation to
Government in this regard;

(c) the steps taken to mitigate their
hardships; and

(d) whether a representative has
been included in four party comittee?

‘The Minister of Shipping in the
Ministry of Transport and Commauni-
cations (Shri Raj Bahadur): (a) and
(¢). The interests of the Indian em-
ployees are not adversely affected by
the agreement between the Joint
Steamer 'Companies and their Pakis-
tani ratings. The question of mitigat-
ing any hardship resulting from the
agreement to the Indian employees

. of the Companies does not, therefore,

arise. A copy of the Memorandum of
Settlement between the management
of the Companies and the crew who
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struck work is laid on the Table of
the House. [Placed in Library, See
No. LT-704/63].

(b) and (d). A memorandum has
been submitted to the Government of
India by representatives of several
unions of the employees of the Joint
Steamer Companies. The memoran-
dum urges inclusion of a representa-
tive of these unions in any committee
that may be set up to examine the
issues which have not yet been settled
between the Joint Steamer Com-
panies and the Pakistani ratings, ex-
presses fears of retrenchment in the
event of the Companies setting up a
“Crews Registration and Payment
Office” in Pakistan and protests
against recognition of any union re-
presenting Pakistani employees alone.

The Joint Steamer Companies had
requested the participation of the
Government of India and Pakistan in
a discussion of two outstanding issues
raised by the crew who struck work,
viz.,, (i) retention of the existing
Pakistani cew till their death,
retirement, resignation or dismis-
sal; and (ii) expatriation to
Pakistan of 50 per cent of their
wages, gratuity, provident fund
and compensation benefits in
India. The Government of India have
agreed to participate in the proposed
committee. A committee has not,
however, been constituted so far.

As regards the Indian employees’
fear of retrenchment as a result of
the agreement between the Joint
Steamer Companies and the Pakis-
tani ratings, it has no basis.

As for recognition of a union of
Pakistani employees, no such union
has been recognised in West Bengal.

Shri S. M. Banerjee: From the
statement it appears that the memo-
randum submitted by the Union want-
ed inclusion of a representative of the
Union in the committee which was to
decide the outstanding demands of
both the Pakistani and Indian ratings.
Since the Joint Steamer Company
has requested the Government of

MAGHA 2, 1884 (SAKA)

Oral Answers 5650

India for participation in it and the
committee has not yet been formed,
may I know whether their represen-
tative will be included in }he Com-
mittee?

Shri Raj Bahadur: As that matter
exclusively concerns the Pakistani
ratings, it was considered advisable
that there is not much need of a re-
presentative of the Indian seamen to
be appointed on this committee. So
far as constituting the committee is
concerned, the Government of Pakis-
tan have not yet communicated the
name of their nominee or represen-
tative on this committee. When that
is done, the Government of India
would also do likewise.

Shri S. M. Banerjee: May I know
whether prior to this also he Pakis-
tani ratings had threatened many
times that they would stop work, and
if so, what positive steps have been
taken by Government to Indianise the
whole service? May I know whether
Government are moving towards the
Indianisation of the service?

Shri Raj Bahadur: It is true that
we have been facing a good deal of
dificulty from time to time. That is
why we have to get a smooth service
running, and for that we have allow-
ed the Joint Steamer Companies to
operate. We have supported them as
best as we could. We have also tried
to sec that Pakistani ratings too give
us the best of service. At the same
time we want that progressively these
serviceg should be Indianised, and the
crew should be Indianised. For that
we should get unhampered right of
navigation in the Brahmaputra which
to all intents and purposes has been
used as an international water way
by us so far. Therefore, our inten-
tion is to continue to use it as such
but we are simultaneously develop-
ing also alternative modes of trans-
port too.

Shri Indrajit Gupta: I find from
the statement laid on the Table that
according to item No. § of the settle-
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ment provision has been made to per-
mit the Pakistani employees to cons-
titute a union registered in India, and
composed entirely of Pakistani em-
ployecs, with office-bearers’ entirely
of Pakistani nationality and having
legal and other advisers in Pakistan.
1 want to know whether this provision
does not run counter to the existing
labour laws in this country, and whe-
ther Government gave their prior
approval to such a provision.

Shri Raj Bahadur: I have got a
copy of the memorandum of settle-
ment, and item 9(1) says....

Mr. Speaker: About the legal
opinion, the hon. Minister need not
answer. He may answer the second
part of the guestion namely whether
Government have given approval.

Shri Raj Bahadur: 1 am only reply-
ing to the factual position. In regard
to the factual position, item 9 (1, readg
as follows:

“The Companies arz unable to-
recognise a Union registered or
based in Pakistan.”.

Similarly, the last sentence of the
statement laid on the Tal)l2 says:

“As for recognition of ¢ union
of Pakistani employees, no such
union has been recognised in West

Bengal.”, '

So, the question Jdoes not arise.

Shri Indrajit Gupta: That was not
the guestion that I asked.

Mr, Speaker; He was asking about
the legal opinion.

Shri Indrajit Gupta: I am not ask-
ing any question uabout rthe legal
opinion,

Mr. Speaker: He -wvanted to know
whether this ran counter to the pre-
sent labour laws. That question can-
not be answered now.

Shri Indrajit Gupta: I am talking
only about the second part.
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Mr. Speaker: The hon. Member
wants to know whether Government
gave their approval to this.

Shri Indrajit Gupta: I want to know
whether Government have given their
approval to the formation of a unicn
registered in India combosed only of
Pakistani ratings.

Shri Raj Bahadur: There 15 ng ques-
tion of any approval being given by
the Government of India. We ¢o not
give approval for the constitution of
any union. No such approvzal is need-
ed. But in case any such union is
constituted, the concerneq authorities
who administer the law will go into
the whole question; they will examine
whether it is so perinissible under the
law, and it can be done only if it is
permissible. There is no guestion of
our approval. We have not given any
approval for such a thing.

sit gmre fag : # & oe "waT
& mrmm & Arg Jogwrd A
ATEA F, IHE ATTRA AT AOE FT HY
= AT T 7

ft T TEAT : AT TEY, TR T
s faar a7

Shri S. M, Banerjee: The question
asked by Shri Indrajit Gupta is very
clear., The statement showing the
settlement is very clear, and it says
that the union shall be recognised. It
reads thus:

“The Companies are prepared to
recognise a Union representing
their Pakistani employees with
office-bearers entirely of Pakistani
nationality, provided this Union is
registered in Calcutta, is properly
constituted and represents a
reasonable number of the Com-
panies’ Pakistani employvees.”.

May I know whether Government have
applied their mind to this that a union
comprising entirely of Pakistani rat-
ings is to be registered in Calecutta?
How could it be done? How could
it be recognised?

Shri Raj Bahadur: I have no doubt
in my mind that this particular feature
of the position will be examined and



5653 Oral Answers

considered fully by tne concerned
authorities. Since you have warnec
me already, 1 cannot enter into the
legal position of the whoie thing now.

Shri S. M. Banerjee: I want to know
whether the West Bengal Government
have approved of it.

Shri Raj Bahadur: The West Bengal
Government have not approved of it.

Mr. Speaker: It is not the legal
position that they are asking for. It
is about the other provision that has
been made there that they will allow
such a union to be formed. . . .

Shri Daji: And recognised.

Mr. Speaker: ....and it would be
recognised when it consists entirely of
Pakistanis and it can be registered in
Calcutta. That is what 1 pul down in
the statement.

Shri Raj Babadur: The essential
part of this particular provision is
that the union is to be registered in
Calcutta. Registration cannot take
place without the rcgistering autho-
rity approving of the particular union.
That registration cannot take place,
and it cannot be allowed by the re-
gistering authority umnless it conforms
to the law. As to how that law will
be interpreted, you have warned me
already not to enter into it. I think
it cannot be registered like that.

Cases of Sabotage in Railways

*403. Shri Maheswar Naik: Will
the Minister of Railways be pleased
to state:

{a) whether il is a fact that there
have occurred certain cases of sabot-
age intended to dislocate the railway
transport system, more specially in
areas of strategic importance since the
State of Emergency was declared in
the country;
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(b) how many such cases have so
far occurred; and

(c) whether the railway adminis-
tration hag re-inforced the precau-
tionary measures to maintain secu-
rity of our railway system?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b), No. case of
sabortage as such has so far been
proved,

(c) Yes Sir.

Shri Maheshwar Nailk: May I know
whether there was any case whatso-
ever, as was reported in sume papers,
of obstructions being put on the rail-
ways in the North East Frontier
Agency by putting boulders and thus
obstructing the passage of war mate-
rials in the NEFA area?

Shri Shahnawaz Khan: Thers have
been some cases of what is termed as
tampering with the track. We have not
been able to prove that they were
cases of sabotage. During the period
of the emergency when [ visited that
area, one incident took place where
one person put an iron cleeper on the
track. Later it was found that he was
drunk, and he wag also run over in
the process.

Shri Maheshwar Naik: May I know
whether the Railway Administration
is taking any steps whatsoever sp that
no such incidents recur in the NEFA
area?

Shri Shahnawaz Khau: Yes. We are
taking plenty of precautions. We are
patrolling the trgcks and even by ins-
tructional propaganda in the adjoining
villages, we are taking all precau-
tionary steps to ensure that no acts of
sabotage are allowed.

Mr. Speaker: If one gets drunk, how
would the Minister be able to say
whether he was drunk?

Shri Hem Barua: On a previous
occasion, the Railway Administration
was pleased enough to let me know
of three such cases during the emer-
gency in Assam where people tried to



5655 Oral Answers

sabotage our trains carrying troops.
May I know whether *hose people
have been apprehended by now, and if
so, whether any political motive has

been extracted from them?

Shri Shahnawaz Khan: As [ said,
we have not been able to establish any
case of sabotage and we have not been
able to arrest them.

Shri Hem Barua: Not acts of sabot-

age. There were attempts made. I
was informed like that.

Shri Shahnawaz Khan: No arrests
have been made so far,

=it wgA™ : T AW A TG ArS-
g # gz o A gE ¢ WR A g,
afey g wEEiA fFafgfd?

=it sgAE™ Wi AT w9 AT R
fr 79 08 9 ot g7 & e WA
F X 9T FYE GOIT T@T T AT HrE
g F W @A AT R #wod
afeT § awgar Qe 9, 38 aifad
TGl B W W T & g fed
firewa T 8%
Shri Sonavane:; What concrete steps
have been taken by the Railway Ad-
ministration to secure the co-operation

of villagers, particulariy the gram
panchayats?

Shri Shahnawaz Ehan; We are
securing the co-operation of villagers
through State Governm~nts and
through the local police.

Shrimati Jyotsna Chanda: Do Gov-
ernment propose to rehabilitate people
on either side of the railway line, say
upto two miles, so that it may help
security measures?

Shri Shahnawaz Xham: I am afraid
I will not be able to answer that.

Roads and Bridges in Assam

*404. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether a memorandum was
presented to Government by the
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Members of Parliament from Assam
requesting for the augmenting of the
roads and bridges in the Assam re-
gion, particularly in the area connect-
ing Assam with the rest of India; and

(b) If, so, what has been Govern-
ment’'s response thereto?

The Minister of Shipping in the
Ministry of Transport and Commani-
cations (Shri Raj Bahadur): (a) Yes,
Sir.

(b) Many of the suggestions con-
tained in the memorandum have al-
ready been included in the emergency
progress of developing the National
Highways in Assam and action to
have the works completed expedi-
tiously initiated.

Shri P. C. Borooah: By what time a
through overland route from the rest
of India to Assam ig likely to be es-
tablished, and has this matter been
given top priority or not?

Shri Raj Bahadur: 1 have said that
we have taken note of all require-
ments including those in the context
and background of the emergency.
We have taken ppropriate steps. Be-
yond that, I .ill not be able to say
much.

Shri P.C, Borooah: May I know
whether there is any proposal, in con-
sultation with the Government, to con-
struct a navigable channel to connect
the Brahmaputra with Ganges, just to
avoid Pakistani waters for the trans-
port of goods to Assam?

Shri Raj Bahadur: At present that
is not under the active consideration
of the Government.

Shri Basumatari; Since the pre-
sent nationa] highiwvay road = passes
through areas from where the
Pakistan border iz only 2} miles, may
1 know whether Government have com-
sidered the memorandum of the
Assam M.Ps. suggesting another high-
way road from Jamduar to Bijni
touching the present diverted high-
way; if so, what is the reaction of the
Government to the construction of
this road?
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Shri Raj Bahadur: We Thave
thoroughly ang fully taken into ac-
eount all these things and assessed
the gituation, and have taken certain
decisions which it will not be proper
for me to disclose here for the
present.

it frgfer forwt - a7 P & 9w

FE TN Fw g fraea ¥F s
WX wew aw faadt o @y gwrd
I AT 2, IH §F I ATAA graaeT
T I, Gy A ¥ amE g ?

Wt T wEE ¢ AR A
AW §, A QFAT ¥, F W AR E
f& gag ¥ I9d Fm9, FAA FIF F
fage ¥ o fage & 9o 937, 99
T & 3R IW @ FRHIR TF A
EIc -

Shri Heda: Is it a fact that the
Brahmaputra bridge is complete but
for the lack of only one slab, the
bridge is not being used by road
transport; if so, how long has it been
so?

. Shri Raj Bahadur: There was a de-
lay of about two or three months in a
girder of a particular type being pro-
vided. That has now been released,
and I think it will be opened soon.

Shri Ranga: Would it not be possi-
ble for the hon. Minister to take into
consultation the Members who come
from Assam in regard to this parti-
cular matter about the development
of road transport?

Shri Raj Bahadur: - Certainly, Sir,

Shri Hem Barua: In view of the
fact that there is only a tenuous link
connecting Assam with the rest of
India, what urgent steps do Govern-
ment contemplate taking, so that
Assam might not be separated from
the rest of India in the case of an
emergency?

Shri Raj Bahadur: We have taken
special steps to strengthen our lines
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of communication to provide the ne-
cessary bridges and to strengthen the
existing bridges. All that is being
done on a very expeditious basis,

Commodity Boards for Wheat, Rice
and Sugar

+
+495./ Shri D. C. Sharma:
"3 Shri Bishanchander Seth:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is proposed to set
up commodity boards for wheat, rice’
and sugar on the lines of similar tec-
hnical bodies in foreign countries to
deal with licensing of wholesale
dealers, regulation of marketing prac-
tices and mandi charges in respect of
the commodities concerned in the
country; and

(b) if so, the details of the proposal
and the steps taken in this regard?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) and (b). Propo-
sals for the establishment of an Agri-
cultural Commodities Board and a
Sugar marketing Board are being
worked out in the light of conditions

prevailing in the country. ,

Shri D. C. Sharma: May I know
if these commodity boards wsill be set
up on an all-India pattern, or there
will be different kinds of boards for
different States?

Shri Shinde: The proposals are
under consideration. Nothing has
been finalised so far, but according to
the lines on which the Government is
working, there would be all-India
boards, and in some of the States there
will be also boards at the State levels,

Shri D. C. Sharma: What is the
pattern for these boards, and what are
the lines along which these boards are
being worked?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
This board is mainly intended to re-
gulate wholesale priceg and trade
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movements it is more for regulation of
the trade than for actual control. The
boards that exist in countries iike
Canada and Australia sre mainly in-
tended for export vurposes angd the
-guarantee of minimum support prices
1o the indigenous producer, but the
lines on which this board is to be con-
stituted will be a little diferent. It
will be mainly intended for regulation
of wholesale angd retail tradle and it
will also regulate’ marigeting practices
and assist trade movement frem  one
area to another,

Dr. P. S. Deshmukh: Since the fur-
mer is likely to be affected by what-
ever decisions or recommendations the
board may make, what is intendeq to
‘be the participation cf the farmers’
representatives on these boards?

Shri A. M. Thamos: The details are
yet to be worked out. A rckeleton
scheme was discussed by my senior
colleague, the Minister of Food and
Agriculture, with the Chief Ministers
of various States. 1t is stil] in the
consideration stage, and the final
reactions of the State Gosernments are
awaited.

st faifer fam @ & AT SR
Ffeae a4 & A o wrEae W
g IAFT FAT £A77 AT 7

ww aar wiw @5 (st ®o Wio
afew) @ Efm AT wE fF
A ARaE A Ed agi A gz 99 | 9%
Faq TEE & AT #

st waw Ty . #7 5 wERY &1
g wrew £ % 9 feem & TrAeE 9
g & WA & SqIIfvat F ATHY F9AT

37

st ®o ®lo wifew : =% §5 FH
I @ £ AfF IAET TaARe FC @Y
2 zxford &Y€ a9 7 TEH FG W% AN
T AEY & |

Shri Sonavane; From the answer of
the Parliamentary Secretary, it ap-
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pears that the formation of these
boards would help cash crops and the
formulation of prices for them. Is there
any proposal for forming cuch a board
for foodgrains so as to secure a fair,
and remunerative minimum price.

Shri A. M. Thomas: The agricultural
commodities board is mainly inten-
ded to exercise control over the food-
grain dealers. For cash crops ang other
things there are other commodity
committees. A question has also been
put about the sugar marketing board.
It would be mainly a marketing body.

Thefts in Railway Workshops

+
J Shri Vishwa Nath Pandey:
7\ Shri Balgovind Verma:

Will the Minister of Railways be
pleased to state:

*406.

(a) whether Government are aware
of the thefts of materials committed in
many of our railway workshops;

(b) if so, the reasons therefor: and

(¢) the measures taken by Govern-
ment to check such thefts?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Cases of theft from
Railway Workshops have come to the
notice of the Government.

(b) Due to the activities of crimi-
nally disposed persons for personal
gain.

(c) Some of the measures already
existing on the Railways are detail-
ed in the statement laid on the table
of the Sabha. [Placed in Library,
See No. LT-705/63].

st farsaarg qidw : 70 WA TERE
FAA F O w00 5 fa fem @
e § AT #Y 9 gE oot e
vt gl d?

Shri S, V. Ramaswamy: I do not
think I have that information,

Mr, Speaker: That answer is not
ready.
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Shri S.N. Chaturvedi: What is the
annual loss suffered by the Railways
on account of these thefis?

Shri S. V. Ramaswamy: [ will give
you the total loss. It came down
from Rs. 1.12 lakhs in 1960 to Rs. 0.65
lakhs in 1962,

sff TRt T A 7 AT

1fvar g7 # IR T F fAg g

fasrr =@ =wTET A SEAT & oar

A 7

SEqe "R : qF AT IEIT TAEAT |

ot SGAW I AW AFAT
& afefy ¥=q A7 T ¥ o §
frrt =ifeat Frwzag g€ & 7
Shri S5.V. Ramaswamy: On the
Western Railway, the number of
cases of thefts in 1962 wag 99.
it g fet B 9§ fa
EIC

Wy WERT ¢ FT §AT g
qFET qAAT AwA £ 7
Shri S.V. Ramaswamy: In 1962 it
was 99,

ot fam o : oot fafrez wEw
T TATT IAT I ST FAT T AR
fefarst a1 == AE ¥ A we=
FTT | ATTE A OF AT FIH E, KLY
¥ faars #EW 2 1 & ST WA
fx s e F77 & fog ;v =
F197 ST feq @ F 7
Mr. Speaker: Heformers in other
directions might be sought after.

ot fag T W@ FTO e
gar AT T |

Mr. Speaker: He is not satisfied
with the answer? Answer has been

given.

off TRTATAR ¢ 7 95 F7 39
gt fgar T 7
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eI WENEW : F9RT a9 Al Er
qFY | OF B SMAT T TR TATAA ALY
&Y 9T TFAT |

it T mw aEd : afsl e
Sfwt & 5 FEafw A7 afy-
Fifl FTfrFg e @ v ARy 7
. Shri §. V. Ramaswamy: Yes, Sir;
in some cases.

ot T ¥aw gy : e Y § oIEe
7 fam s

Weaw WY . F< T I AT
a1 91 T4 2

Indian Fisheries Corporatioa

+
([ Shri Koya:
| Shri A, K. Gopalan:
J Shri P. Kunhan:
] Shri Maheswar Naik:
| Shri Kapur Singh:
| Shri Bishanchander Seth:

Will the Minister of Food and Agri-
culture be pleased to state:

*407.

(a) whether Government propose
to start an Indian Fisheries Corpora-
tion to sponsor projects and to im-
prove fish exports; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). Yes.
Government have under consideration
a proposal to establish, in the public
sector, a Fisheries Corporation which
will undertake deep-sea fishing and

rocess the catches for export as well
as for internal consumption. The
possibilities of securing foreign col-
Jaboration in this venture are being
explored. Other details will depend
largely on the terms of such collabo-
ration and have not yet taken any
firm shape.

Shri Koya: May I know whether
sny decision has been taken about
the headquarters of the Corporation?
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Shri Shinde: At this stage, no deci-
sion has been arrived at regarding
the headquarters.

Shri Maheswar Naik: May I know
whether the State Governments are
also starting their own Fisheries Cor-
porations and, if so, what is the rela-
tion of the Central Corporation vis a
vis the State Corporation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): The idea is that the
wmaritime States of India will aiso
participate in the Corporation to be
formeq at the Centre, and those States
will contribute to the share capilal
of this Corporaiion. In certain Stales
there are corporations. For examprle,
in Orissa, there is a corporation for
fishing. We do not want to disturb
that. /

Shri A, K. Gopalan: Has the export
of fish shown any downward trend
and, if so, what are the reasons and
what are the steps taken to improve
1i?

Shri A. M. Thomas: With regard
to exports, the export of frozen and
canned fish has registered an incresase,
but with regard to the export of
dried fish to Ceylon and Burma it has
registered a fall, and that was due to
circumstances beyond our control.

Shri D. C. Sharma: What is the
per capita consumption of fish in this
country and may I know whether
this Corporation would try to aug-
ment the intake of fish in this coun-
try?

Shri A. M. Thomas: Our country was
a long coastline and there is abundant
scope for exploiting the vast marine
resources of this country and it ig not
intended to disiurb the private sector;
the private sector will be encouraged
and it will have additional opportuni-
ties to fish as much as it can. Witk
regard to the average consumption of
fish, T have not got the figures with
me
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Mr, Speaker: The Minister can
answer the particular hon, Member
at least. The hon. Member's per capi-
ta consumption would be nil! =

Dr. P. S, Deshmukh: There are quite
a large number of co-operatives in
this field and so, may I know if the
co-operatives will be alloweq to pos-
sess any shares and become share-
holders?

Shri A. M. Thomas: The pattern of
this Corporation has not yet been
drawn up. Our idea is to have the
participation of the maritime States
with the Centre and also, if foreign
colleboration is forthcoming, it would
also be taken, because we have now
foreign exchange difficulties for the
import of necessary machinery as
well as trawlers and other vessels.
It is mainly with a view to get
foreign assistance that we are propos-
ing to have this Corporation,

Dr. P S. Deshmukh: Does it mean
that the Corporation is not inclined
to consider it?

Mr. Speaker: Order, order, Shri P.
Kunhan.

Shri P. Kunhan: May I know whe-
ther any representation to the fisher-
men wil] be given on the Corporation
and, if so, what is the method?

Shri A. M. Thomas: As I have al-
ready said, the exact pattern of this
Corporation has not yet been decided.

Shri Surendranath Dwivedy: Am I
to understand that this Fisheries Cor-
poration will not be extended to the
States where already the State Fishe-
ries Corporations have been egtab-
lished? Is it not advisable to inte-
grate the entire scheme?

Shri A, M, Thomas: I have already
said that the idea i to have the parti-
cipation of maritime Statey because
it is primarily intendeq to have marine
fishing, mainly to tuna and prawn,
and to have participation with those
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who are interesteq in this. With regard
to the internal or inland fisheries, we
do not want to enter the field,

Shri Shivaji Rao S, Deshmukh: May
I know whether any fishing dea] is
under contemplation for technical col-
laboration as regards deep-sea fish-
ing? '

Shri A, M. Thomas: It is with that
idea in view that this Corporation has
been primarily proposed.

Dr. P. S, Deshmukh: May I know
whether the Ministry has already
madpe up its mind not to allow the
co-operatives or purchase shares and
have a chance to develop themselves?

The Minister of Food and Agricul-
ture (Shri §. K Patil): That is a
good suggestion, We shall consider it
but the details of it have not yet been
finalised.

Export of Milch Cows

+

Shri Subodh Hansda:

*408 ¢ Shri S, C. Samanta:
| Shri B. K. Das:

Will the Minister of Foog ang Agri-
culture be pleased to state:

(2) whether it is a fact that Punjab
Governmeni have banned the export
of milech cows to other States; and

(b) if so, the reason therefor and
the steps Government are taking to
mcet the demand of other States for
these milch cows?

The Parliamentary Secretary to the

Minister of Food and Agriculture.

(Shri Shinde): (a) No.

(b) Does not arise.

Shri Subodh Hansda: May I know
whethér Government have any ac-
count of the exported milch cows so
far from other States and whether
they are giving equal service as they
used to give?

Shri Shinde: State-wise details have
not been workeq out, But an expert
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committee which was set up by the
Central Council of Gosamwardhan
has examined the problem of export
of milch cattle from Punjab and it
has found that about 60,000 cattle are
exported from Punjab every year.

Shri Subodh Hansda: May I know
whether Punjab is the only State
from which milch cows are exported
to other States or there are other
States also?

Shri Shinde: Milch cattle are there
in all the States. Inter State move-
ments of cattle take place in all parts
of the country. In Punjab that there
are some special breeds and they are
exported to some other States.

st IO W 0 9 93
gfrgare2a# et «yroT w7 way
Foa=grmd ez T waa g 7 3fe
gi. &1 SHET T 7 Tanfe 71 Yoy
FLEE?

Shri Shinde: No, Sir; there are res-

trictions so far a5 exports to other
countries are concerned.

st gEmER mWrest . Iar #
aT wFar g qamm & glmar a1
FY 0, AY gATL 2T F TET HAT FHfe
#Y AT FT AT ST §, IART GOAT
¥ fod ot soe HATET FY R T &
fadis qaear FT AT 2@ g ?

Shri Shinde: The measures are
under contemplation. The committee
which examined this guestion have
made some recommendations and those
recommendations have been commen-
ded to various States,

Agricultura]l Preduction

+
{ Shri G, Mohanty:
«g08 J Shrl A. K. Gopalan:
"] Shri P. Kunhan:
| Shrimati Vimla Devi:
Will the Minister of Fooq ang Agri-
culture be pleased to state:
(a) whether Government are pro-
viding funds to State Governments to
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take special measures to step up pro-
duction in agriculture;

(b) whether State Governments
have submitteq scheme for this pur-
pose; and

(¢) if not, what is the basis of this
disbursement?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Simgh): (a) to (c). Schemes
necessary for increasing agricultural
production have already been included
in the States’ Plans and are being im-
plemented by the State Governments.
During the current year (1962-63)
with a view to enable the State Gov-
ernments to take up additional pro-
grammes of minor irrigation and soil
conservation an additional allocation
of Rs. 9.72 crores, over and above the
State Plan ceilings, has been approved
on the basis of the proposals received
from the State Governments,

For the year 1963-64, the State
Governments have been asked to make
within the overall State Plan ceilings
for 1963-64 higher allocations for the
sub-heads of agricultural production,
minor irrigation and soil conservation
and agricultural component of the
budget for Community Development
Programmes, amounting in the aggre-
gate to a substantially higher figure
than the revised estimates for 1962-
63.

Shri Rameshwar Tantia: May I
know whether it is a fact that in
spite of the efforts made by Govern-
ment, the jute price has gone down
in Bihar and Assam ang if so, what
steps are Government taking to see
that the production of jute does not
fall down next year?

Dr. Ram Subhag Singh: We are
taking all possible measures......

Mr, Speaker: That is ga different
question.

Shri Venkatasubbaiah: Apart from
the allocations for minor irrigation
programmes that are being given to
the State Governments, may I know
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whether any financial assistance is
being given for sinking wells under
the well-subsidy scheme to step up
agricultural production in the States?

Dr. Ram Subhag Singh: It is also

‘being simultaneously done. In regard

to the State of Andhra Pradesh from
where the hon. Member hails, we are
trying to meet all the requirments
that are being sent here by the State
Government.

st fogfr fw . mi wAy
7Y ft ¥ qmemn fv wee g
tfhm s Qe #
AT IEAl g fw gAY 33 afgew
g @ & faw ¥ T wreeT g
FTHH TET &Y T, TR A% ¥ Aex
3 FAF fof 57w T 9Py v
wWE?

Tto TR EAN TRg :  AAART R
1 fagre wv o aza sy
§ 1 # AT AT WA W qg
f@ 7r #1 gara & 77 9 g%
faer # Teifrow flard swet geawa
W gy S faa & faq g & aon
ARG g1 OFa0 § 98 § A | o
TOME N AT ag oft fEw s

| wEw mgew: § mew g i
Y AT w1 ™ qga QA faw
ST A FT FY s

Shri D. N. Tiwary; What is the
result of package programme? What
about the extension of the pro-
gramme to other districts also?

Dr. Ram Subhag Singh: About the
package programme, the result is in

' my opinion quite satisfactory, 'The

production has gemerally increased
by about 21 per cent in certain areas.
In Shahabad perhaps it has gone up
by a little more percentage, Regard-
ing its extension, we are going to
extend the package programme in
regarq to production of millets and
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bajra in the district of Saran, from we have to consult so many interests

where the hon. Member hails, We and it was not possible to do that.

are also going to extend it in regard There are certain other causes also

to paddy production to four other dis- for the per acre yield to be less here.

tricts of Bihar, viz., Darbhanga, Santal Supply of fertiliser, green manure

Parganas, Ranchi and Gaya,. and better agriculture practices are
bound to increase our agricultural

Shri Ranga: Are Government aware production.
that paddy yields in quite a number
of delta districts of Andhra Pradesh Enquiry intp Railway Accident

have gone down by as much as 50 per
cent. because of the ravages of stem
borer and various other troubles?

th:l)tr-i:‘: s‘bh'gmﬁ:::'::dw mﬁf (‘a) whether the inquiry into the
larly in the delta districts due to stem acc:.f:lent_ of Iith MOVSIADSE, 1062 &%
borer paddy production has gone sulting in the death of several roof-
down by a slight percentage, but it has trgvellmg passengers, on the Gora
gone down mostly due to heavy rains br;c!ge Betweeh Manihi and Ba_ku?ah
in the delta districts We are taking stations on the Chapra-Varanasi line
all precautions against stem borer and has concluded; and

we are also examining whether it will (b)y if so, its findings and conclu-
be possible to set up an institute there sions?

to study this problem,
The Deputy Minister in the Minis-

*411. Shri Hari Vishnu Kamath:
Will the Minister of Railways be
pleaseq to state:

Shri A. K. Gopalan: May I know try of Railways (Shri S. V. Rama-
whether there are any new schemes swamy): (a) and (b). The Additional
for strengthening the distribution of Commissioner of Railway Safety,
fertilisers, seeds and credit? Lucknow has concluded his enquiry

According to his provisional findings,

Dr. Ram Subhag Singh: About fer- the accident was due to the rash and

tiliser, as the hon. Member knows it
is being distributed, meostly through
::-Opezit]ives. but wherever there is sed manner on the roofs of the coache;

y weakness we are prepared to set in violation of the provisions of Scec-

up other institutions and we have, of X : e
course, recommended to the State tion 118(2) of the Indian Railway Act,

heedless behaviour of the passengers
who were travelling in an unauthori-

Governments to take resort to that. 3E.

With regard to the State of Kerala, Shri Hari Vishnu Kamath: Haslthe
we are giving all possible anq sympa- Additional Commissioner enquired
thetic attention to any suggestion that into the fact whether any effort was
comes from there. If the hon. Mem- made by the Railway authorities, us-
ber has anything in mind he may ing force if necessary in the interest
kindly intimate us and we shall look of the passengers themselves, to make
into it. them descend from the roofs?

Shri S. V. Ramaswamy: The passen-
gers were warned not once but three
times, They were warned at the ear-

; : liest station, Chapra itself, where the
zrroymlz;d m::;? mhm?ﬂszfu; train was delayed for 30 minutes and
' y 'most of them were got down. Again,

the price incentive that is wanting? near the Rewalganj Station the train -

Dr, Ram Subhag Singh: Price in- was stopped and the passengers asked
centive is also one of the factors. We to get down. Subsequently, after the
wanted to give that incentive also by train just passed the home signal the
giving a slight margin. But, ag the train was stopped and they were as-
hon, Member knows, in a democracy ked ‘o get down.

Shri P. R. Patel: In spite of all the
measures we have taken up till now,
* 1 would like to know the reasons why
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Shri Hari Vishnu Kamath: Did not
the railway authorities see that peo-
ple were travelling on the roof of the
train? So, why was the train allowed
to move at all with those passengers
on the roof?

Shri S. V. Ramaswamy: Obviously
the railway authorities were not
aware that they were still sitting on
the roof.

Shri Ranga: This is not the first time
that this has happened. On a previous
oecasion also a large number of peo-
ple ,were killed. May I know whe-
ther Government are contemplating
making or issuing suitable directives
in order to prevent this kind of thing
from happening. Whatever the steps
may be, they have to be strictly en-
forced and implemented.

Mr. Speakes: It is a suggestion for
@ction.

Shri Hari Vishnu Kamath: Sir, on
a point of order. The hon, Deputy
Mirister has stated earlier that efforts
were made to bring them down from
the roof. He has stated immediately
afterwards that thev were not aware
that poople were travelling on the
reof of the train. What docs it mean?

Mr. Speaker: So far as [ covld
‘understand, there were several stages.
Twice or thrice they became aware
of passengers travelling on the roof of
the train and attempts were made to
get them down. Then the train start-
ed. Afterwards, some persons got on
the roof and, perhaps, they were not
noticed, That js what he probably
ranted tp convey,

Shri Hari Vishnu Kamath: May i
humbly submit, Sir, you are well
aware that on every platform there
are so many railway officials going
up and down. Would they have not
noticed these people on the roof of

. the train?

Mr. Speaker: How can I give him
information?
-

Dr. L. M, Singhvi: What are the
standing instructions or directives of
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the railway administration to the rail-
way staff in case there are passen-
gers ftravelling on the roofs of
coaches? Were those directives or
instructions observed by the railway
staff? If not what action has been
taken ngainst them for violation or
non-observance of the directives?

Shri §. V. Ramaswamy: They have
followed the directions. They warned
the passengers to get down ang they
were got down. If they again clim-
bed to the roof without our know-
ledge, it is not our fault.

Dr, L. M. Singhvi: I have not heard
the answer.

Mr. Speaker: The staff did their
duty and observed all the rules.

Dr. M_ 8. Ancy: May I know whe-
ther the driver stopped the train
within @ furlong from the bridge?

Shri S, V. Ramaswamy: I just now
mentioned that the train was stopped
three times and the guard and others
warned the passengers.

Shri Ranga: It is not an answer to
that question. The hon. Member has
made a very useful suggestion in the
cours~ of his question. We wouv
like Lo know whether they have made
any effort to stop the train in advance
of the bridge.

Mr, Speaker: The Minister says that
it was stoppeg three times. But did
the driver actually stop the train be-
fore the bridge, after he noticed ihe
passengers on the roof?

Shri S. V. Ramaswamy: The train
must have been stopped by the Driver,

Mr. Speaker: “must have been” is
different. What is the information
according to this report?

Shri 8. V. Ramaswamy: The paint
is this. When it was noticed that peo-
ple were travelling on the roof of the
train, it was detained for 30 minutes;
again it was detained for 15 minutes.
Then, again for a third time, it was
stopped for some time,
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Mr. Speaker: Hon. Members are
excited because they feel that so long
ag there were people travelling on the
roof of the train, the train should have
been detaineq irrespective of whether
the duration was 30 minutes or 43
minutes or more. What are the rules
or directives to the staff? Would they
stop the train or would they proceed
if the passengers do not come down?

8hr; 8. V, Ramaswamy: The direc-
tions are that no passengers are to be
allowed to travel on the roofs of
troins. But this happened at mid-
night. All the same, the railway staft
did their duty. As I submitted, they
stopped the train three times in order
to ask the people to come down, But
if they climbed up again without the
knowledge of the railway staff, it 1s
oot our fault

Shrimati Renu Chakravarity: As
travelling on the roof is a very com-
mon feature, may I know whether the
Government hag devised any method
whereby it will become impossible for
people to travel on the roof?

Shri S. V. Ramaswamy: [do not
know what the hon. Member wants.
‘Should we put barbed wire there.. ..
(Interruption) or put spikes there?

Bhri Tyagi: Before the irain passed
through the bridge was the precaution
to warn the passengers sitting on the
ronf taken that the train would pass
through the bridge and that those
gitting on the roof will be in danger
of their lives? Was that warning
given to them?

An Hon. Member; No.

Shri 8. V. Ramaswamy: We had no
idea that people were sittirg on the
roof. ... (Interruption).

Shri Harl Vishnu Kamath: Con-
tradictory.... (Interruption).

Mr. Speaker: Order, order. In his
reply the hon, Minister would kindly
just make a distinction between the
different stages; otherwise, it is likely
to create confusion because he has
said that they were warned when the
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train started and that the train was
stopped thrice. Now, coming to the
last stage when ultimately it started,
were they told that there was a bridge
ahead and that they would be run
unless they came
down?

Shri Vishram Prasad: Or lie down

Mr. Speaker: No; there is no question
of lying down.

Shri 8. V. Ramaswamy: Train No.
67 Up Fast Passenger was scheduled to
run non-stop between Revelganj and
Suraimanpur covering three gtations,
viz,, Revelganj Ghat, Manji and
Bakulha. On the 10th November,
1962, a large crowd of intending pas-
sengers had gathered at Chupra
Station p'atform for boarding dhe train
to attend the Kartik Purnamasi Mela
at Balia and other places and some of
the passengers had climbed the roof
of the coaches. The Guard of the train
along with the Assistant Station
Master and the GRP Sainikg got the
passengers down and started the train
after a delay of 30 minutes. The train
left Chupra at about 2330 hours and
reached Revelganj at 00'05 hours. At
Revelganj some of the passengers wera
still found on the roof of the train
The Guard along with the Assistant
Station Master and GRP Sainiks and
RPF personne] again requested the
passengers for vacating the roof and
started the train after a delay of 15
minutes. The engine had gone just on
the other side of the home signal when
it was stopped due to alarm chain
pulling. The Guard and the Fireman
had already arrived at the spot and
after rectifying the defect re-started
the train. Before starting the train
the passengers were warned about the
bridge and they were deroofed again
by the Guard with the help of-GRP
and RPF personnel, but some passen-
gers must have remained on the roof
of the coaches.

Several Hon. Members rose—

Mr, Speaker: 1 do not think, now I
should allow any further guestions. I2.
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bon. Members want to have a discus-
sion, they can seek other remedies.

Dr. L, M. Singhvi: Without asking
further questions I would lik: to re-
quest you to direct the Government to
place on the Table of the House a copy
of this report because of the very un-
satisfactory answers. It is a highly
pertinent question.

Mr. Speaker: Is it proposed to place
this report on the Table of the House,
or have Government any objection if 1
ask them to place it on the Table of
the House?

The Minister of Rallways (Shri
Swaran Singh): We have no objection
whatsoever. We will place a copy on
the Table of the Hofise.

Mr. Speaker: All right; then it will
be placed on the Table of tie House.
Next question.

Measures to Increase Agricultural
Production

*412. Shri Vishram Prasad: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the nature of the discussions he
had with the Chief Minsters from
Southern States at Madras with a view
to intensifying the production of food
in the country in the present national
emergency; and

(b) what exact propusals have
emerged from these discussions?

The Minister of State in the Minisiry
of Food and Agriculture (Dr. Ram
Sobhag Singh): (a) At the meeting
with the Chief Ministers of Southern
Btates at Madras the ways and means
of securing rapid increases in produc-
tion especially of rice, millets, pulses,
cotton, oilseeds, fruits, vegetables,
milk, meat and eggs were discussed;
this wag one of the series of discussions
which the Minister for Fuod and Agri-
oulture held with Chief Ministers of

States.
(b) Strengthening of supplies of im-

proved seeds and fertilisers, streamlin-
-ing of administrative u-rangements in
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the States for the implementation of
agricultural production programmes,
and drawing up of schcmes by the
States for achieving higher targets of
minor irrigation, soil conservation and
dry farming in 1963-64 und fubsequent
years were decided upon at the meet-
ing.

Shri Vishram Prasad: May I know
how long it will take to make the
country self-sufficient as regards food
production?

Dr, Ram Subhag Singh: We are at
the moment trying our best to achieve
the target laig down in the Third
Five Year Plan and also the emer-
gency requirements, but we have not
worked out what the honn Member
wants just now,

Shri Vishram Prasad: The Minister
of Food and Agriculture stated some
time back that 50,000 tons of grains
were imported every month. How
much foreign exchange is involved
in purchasing foodgrains every year
in this way?

The Minister of Food ang Agricul-
ture (Shri S. K. Patil): This figure
of 50,000 tons includes the big grain
deal that we had, of which every de-
tail is before the House.

So far as the emergency 1s concern-
ed, sometimes, more grain would be
necessary, and that is what we are
trying to provide for.
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Shrimati Sarofinl Mahishi: May I
know whether any special measures
were being suggested at this meeting
to see that the schemes in the flelds
of minor irrigation and soil conser-
vation, especially the schemes thai
are already sanctioned, are implemen-
ted in time?
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Dr. Ram Subhag Singh: Actually,
that was the intention and purpose
of that meeting, and the Chief Min-
isters were requested by the Minister
of Food and Agriculture to help ex-
pedite the programmes of minor
frrigation, dry farming, soil conser-
vation etc.

Shrimati Akkammg Devi: In order
to step up agricultural production,
may I know whether Government
have taken adequate measures to sup-
ply sufficient quantity of Dithane to
the Madras State to prevent and cure
early and late Blight diseases affect-
ing the potato crop in the Nilgiris?

Dr. Ram Sobhag Singh: We are
aware that the ‘Golden Nematode'
disease is prevalent there in the Nili-
giris area, I have asked the Plant
Protection Department to import the
pesticide that is needed to fight that
disease. Also, I have asked the Coim-
batore Agricultural College to studly
that disease very minutely and suggest
what type of pesticide should be
used there, ang I think we shall be
taking all possible measures very
soon to fight that disease.

SHorT NoOTICE QUESTIONS

Pipeline from Gauhatl to Siligur

8. N. G. 16. Shri P. C. Boronah: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether the Italian State OIil
combine ENI has undertaken to build
a pipeline from Gauhati to Siliguri;

(b) it so, what are the terms of the
sgreement; and

(¢) the steps taken so far to imple-
ment the scheme?

The Minister of Mines and Fuael
(8hri K. D. Malaviya); (a) Yes, Sir.

(b) The pipeline will be executed by
the ENI Company SNAM SP.A at a
total cost of Rs. 335.79 lakhs of which
the foreign exchange component is
Rs. 157:41 lakhs including cost of mat-
erials to be imported. The foreign ex-
change required for the pipeline will
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be met out of the ENI credit offered to
India.

(c) The formalities regarding the ac-
quisition of right of way for laying the
pipelines are almost complcte and an
advance team of the foreign consul:
tants has already commenced work in
the field; the pipes required for the
pipeline are being manufactured at
Rourkela and delivery of pises is ex-
pected to be completed shortly.

Shri P, C, Borooah: May I know
the total length of the pipeline and by
what time the same will be complpeted?

Shri K. D. Malaviya: The distance
between Gauhati and Siliguri on  the
pipeline project is 270 miles. We ex-
pect that the pipeline construction will
be completed in about two years

Shri P. C, Borooah; May I know
whether there was originally a pro-
posal to lay one multipurpose pipeline
through Gauhati and Siliguri in place
of two pipelines as now proposed,
namely one already under construction
for carrying crude oil and the other
which is proposed now, and if so, why
the original proposal was abandoned
and what difficu'ty stood in the wav in
implementation of the original pro-
posal?

Shri K. D. Malaviya: There is some
confusion in the opinion that has been
expressed by my hon. friend. The
pipeline that is to convey crude oil
cannot be utilised for carrying any
petroleum  products. The pipelines
for - these have got to be separate.
The pipeline which has to trans-
port petroleum products also some=-
times cannot carry all the petro-
leum products like kerosene, petrol
and other fuel oil. Therefore, pipe-
lines have got to be separate for
transport purposes.

Originally, there was a proposal to
build a pipeline from Gauhati to
Siliguri and westwards for carrying
petroleum products. But that was not
considered feasible.

Shri Hem Barua: May I know whe-
ther thig agreement with ENT to build
this pipeline from Gauhati to Siligur
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ia part of the original 30-crore agree-
ment that we had with them or this is
& new agreement?

Shri K, D. Malaviya: This will be
one of the projects in the general
agreement for spending the credit of
Rs. 50 crores, including the construe-
tion of pipelines.

Special programme on A.LR, on
Netajl's birthday
8.N.Q. 17. Shri Hari Vishnu Kamath:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government propose to
broadcast on ALR. a special  pro-
gramme, relating to the life and work
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of Netaji Subhash Chandra Bose, on
January 23, ie, tomorrow which will
be celebrated all over India as Netaji
Jayanti (his 66th birthday anniver-
sary);

(b) if s0, the details thereof; and

(¢) if not, the reasong therefor?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) and (b). A statement ir laid on
the Table of the Sabha giving details
of the programmes scheduled for
broadcast from A.LR. Stations in con=
nection with the 66th birth asnniversary
of Netaji Subhash Chandro Bose,

StATEMENT

Programme scheduled in connectionwith the 66th birth anniversary of
Netaji Subhash Chandra Bose on 23rdJanuary, 1963.

Delhi Station

Talk in Hindi (N=taji Ke Adhyatmik Vichar) by

Pganmth Prabhakar : at 2045—2055 hrs.
i—A.

Calcutta 3 . Readings from Netaji"s writings by Prabhati Charan
Bhattacharya: at o720—072§ hrs. (Calcutta—A)

1830—1840 hrs. : Talk In Bengsli by Amiyanath
Bose (Personal Reminiscences of Netaji Subhash

Bose) : Calcutta—B.

1900—1910 hrs, : Talks in Bengali by Tushar Kanti
Ghosh (Karma Yogi) : Calcutta—B.

Indore-Bhopal

A feature in Hindi (Senani Desh Bhakt) at 2145—

2200 hrs.

In addition to the above, these and
other Stationg of A.ILR. -will cover
local celebrations in newsreels.

(c) Does not arise.

Shri Hari Vishna Kamath: The
statement laid on the Table refers to
programmes of three e«tations—Dellil,
Calcutta and Indore-Bhopal. May I
know why there is no prograomme cn
other stations in the country? Also,
has any thought been given by Gov-
ernment to the inclusion in the pro-
gramme of the inspiring patriotic songs
of the Azad Hind Fouj and one gr two
spreches, records of which are avail-
able, of Netaji as head of the Arzi
Hukumate Azad Hind?

‘Dr. B. Gopala Reddi: Sometime ago,
that is in September, 1061, the Central

Programme Advisory Committee
thought that these birth anniversaries
of national leaders may be cclebrated
once in five years, not every year, that
is, 65th year, 70th year, 75th year and
so on. Therefore, it is left tn stations
to arrange programmes as they like.
Three stations have already arranged
it this year. This was g sort of
national programme io be celebrated
once in five years,

Shri Hari Vishnu Kamath: Is the
Minisgter aware that Notaji Jayanti has
been declared as a public holiday by
the West Bengal Government for the
last s0 many years? If so, '.as there
been a proposal before Government to
declare Netaji Jayanti es a national
holiday, considering that Netaji is a
great national hero whom the peopls
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love and honour as they do with res-
pect to Mahatma Gandhi?

Dr. B. Gopala Reddl: Since it is a
public holiday in West Bengal, the
Calcutta Station is also covering the
programme. But it is not declared as
a national holiday by the Government
of India.

Bhri Hari Vishnn Eamath: What are
the reasons?

Mr. Speaker: Is there a propusal be-
fore the Government of India to de-
clare it a national holiday?

Dr. B, Gopala Reddi: It is not for
me to 8ay.

Shri Harl Vishnu Kamath: [ did not
catch the answer,

Shrimatl Renu Chakravartty: May 1
know why this programme v'1l1 not be
relayed right threughout India through
all the stations?

Mr, Speaker: He has given the ans-
wer,

Shrimati Renu Chakravarity: He
says that it is celehrated once in  five
years. That is not the nnswor to my
question.

Mr. Speaker: The all-India pro-
gramme, national programme, is once
in five years. A Committee was con-
stituted and it made that recommen-
dation. So far as the stations are con-
cerned, they can go on with that pro-
gramme every year. Only  three
stations have organised a programme
this year.

Shri Ranga: Am I to understand that
Hyderabad has celebrated 1. sometime
earlier, and, therefore, it is not pro-
posed to organise the programme this
year in the Hyderabad station?

Mr. Speaker: That should be for the
Hyderabad Station to decide.

Dr. B. Gopala Reddi: Ordinarily,
once in five years all tne stations cele-
brate it. But it is left o individual
stations to celebrate every year also.
This year possibly Hydarabad is not
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celebrating it. Calcutta, Indore and
Dethi are celebrating.

8hri Hem Barua: From the state-
ment it is evident that Calcutta has
only three items, and in West Bengal
it is a holiday declared by the Govern-
ment. May I know wiy it is that pro-
grammes relating 4o the great leader
Netaji Bose are limited in number like
this even in the State of West Bengal?

Mr, Speaker: That is done hy the
State Government.

Shri Hem Barua: No, no. The All-
India Radio hag very limited pro-
grammes even for Calcutta. They will
be only in Bengali and Hindi. What
about the other Indian languages?

Dr. B. Gopala Reddi: In addition, the
important programmes that are taking
place in Calecutta and the districts will
be covered again by the Radio News
Reel, but as far as talks are concerned,
the station has arranged for three
talks or .recitation or things like that

Shri Ansar Harvani: Have the All-
India Radio collected the records of
some of the speeches of Netaji Bose
delivered from Berlin and the Far East
during India’s struggle for freedom,
and if so, is there any proposal to re-
broadcast them on our radio system?

Dr. B. Gopala Reddi: I do not know
whether we have acquired all those
broadcasts from other stations, but
whatever is available is being used by
our stations.

Shri Harl Vishnu Kamath: [ crave
your indulgence. I put that gquestion
about the proposal for a natiunal holi-
day. 1 did not catch the answer. What
was the answer? You also repeated
it to him.

Mr, Speaker; He says that it is not
for him to give any answer.

Shri Hari Vishnu Eamath: He is a
Member of the Cabinet. }las any pro-
posal come before the Cabinet? Is he
aware?

Mr. Speaker: He has given the
proposal now. The Cabinet might con-
sider it _
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Transport of Goods to Assam

*¥go.

o413, J Shri H, C. Soy:
\ Shri P. C. Borooah:

Will the Minister of Transport and
Communicationg be pleased to state:

(a) whether the deadlock over the
river transport system  between
Assam and the rest of India has been
resolved;

(b) whether Government propose
to maintain on a permanent basis the
alternative method of transporting of
goods to Assam by a fleet of trucks;
and
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(c) if so, the extent of
made therein?

The Minister of Shipping in the
Ministry of Transport and Communi-
cationg (Shri Raj Bahadur): (a) A
settlement has been reached on
most of the disputes between the
Joint  Steamer Companies and
their Pakistani ratinggs who struck
work at Barisal and Fenchuganj in
Pakistan between the 9th October and
the 4th December, 1962. The strike
wag called off on the 4th December,
1962, and the Companies’ services
were restored soon thereafter.

(b) Yes.

(c) Fifty wvehicles have been ac-
quired by the Central Government's
Road Transport Organisation. Fifty
more vehicles are expected to be add-
ed by the close of the current financial
year. It is also proposed to acquire
100 vehicles more during the next
financial year.
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Prices of Foodgrains

Shri Bibhutl Mishra:
*415. { Shrl Ram Sewak Yadav:
Shri P. Venkatasubbaiah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that prices
of foodgrains show & downward trend
after the promulgation of emergency;

(b) if so, the reasons therefor; and

Te) the steps taken to safeguard the
interests of the farmers?

The Depaty Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) Yes, Sir.

(b) This is generally due to the
arrival of new rice crop and other
kharif cereals in the market, the
various steps taken by the Govern-
ment to keep the prices in check and
the co-operation forthcoming from
the trade during the present emer-
gency.

(c) Minimum prices for wheat have
been fixed. As regards rice, Govern-
ment procurement is being under-
taken in certain States and in these
States the procurement priceg will act
as support prices. In other States, the
State Governments have been advis-
ed to purchase common white variet-
ies of rice at the procurement prices,
if the prices in any area tend to fall
below these levels,
Acquisition of Land for Companies

*416. Shri P. Venkatasubbaiah: Will
the Minister of Food and Agriculture
be -pleased to state:

(a) whether it is a fact that instruc-
tions have been issued to all State
Governments to defer all proceedings
for acquisition of land for companies
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until further instructions from the
Central Government;

(b) if so, the reasons therefor;

(¢) whether Government are aware
that proceedings in many cases are in
advance stage and as a consequence of
the recent instruction, the work of
certain industries essential to war
efforts and national emergency are
held up; and

(d) if so, the action Government
propose to take in the matter?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) to (d). The
State Governments had been inform~
ed that in view of the assurances
given by the Minister for Food and
Agriculture during the recent debate
in Parliament on the Land Acquisition
(Amendment) Bill, 1962, it would be
desirable that further proceedings for
acquisition of land for a company
should be in accordance with those
assurances, which wou'd be incor-
porated in the Rules. It was also sug-
gested to them that further proceed-
ings for companies might be taken
after the Rules have been framed.

Precise details of cases of land ac-
quisition pending consideration with
the State Governments in resvect of
industries essential to war effort are
not available, The State Governments
have, however, been informed that
whenever they consider it essential
that in the interest of national emer-
gency the  proceedings should ED
ahead, they can do so keeping in view
the spirit of the wvarious assurances
given by the Minister for Food and™
Agriculture in the Parliament.

Fertilizers
*417. Shri Sham Lal Saraf: Wwilk

- the Minister of Food and Agriculture

be pleased to state:

(a) what steps have been taken fo
maintain and increase the production
of fertilizers during the presend
emergency; and
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(b) what steps have been taken to
remove the bottlenecks in the supply
of fertilizers direct to cultivators?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) At a joint
meeting of the Central Organisations
of Employers and Workers held in
New Delhi on 3rd November, 1862,
& Resolution on Industrial Truce was
passed, which also refers to increased
industrial production by full utilisat-
ion of installed capacity. A special
Emergency Production Committee has
been set up at the Centre to imple-
ment effectively and speedily the pro-
duction part of the Industrial Truce
Resolution. These steps cover also the
fleld of production of fertiliser units.
To increase the production, a capacity
of 1'3 million tonnes of nitrogen has
been licensed.

(b) Nitrogenous fertilisers are sup-
plied from the Central Fertiliser Pool
to the State Governments who ar-
range their distribution amongst the
cultivators  primarily through co-
operatives. The States have been
urged to gear up the distributing sys-
tem and to cut down the number of
intermediaries. = Wherever Co-oper-
ative channels do not exist or are not
functioning effectively, the States
have been advised to consider em-
ployment of other agencies, depart-
mental or private.

“In addition, the following concrete
steps have been taken to push up the
consumption of fertilisers:—

(1) A system of rebates in the
Poo! prices of sulphate of am-
monia, urea and calcium am-
monium nitrate has been in-
troduced, when supply is
taken by the States during
the non-manuring seasons.
Non-manuring quarters for
each State have been fixed.

(2) In order to ensure that fertili-
sers are sold in the hilly and
inaccessible areas at the same
price at which these are sold
in the plains, it has been de-
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cided that the high transport
cost of nitrogenous fertilisers
in the hilly areas and inacces-
sible areas may be subsidised
provided the State Govern-
ments also bear at least 26
per cent. of the subsidy.

(3) The Pool Price of Calclum
Ammonium Nitrate has been
reduced to Rs. 278'00 per
metric ton in order to main-
tain a differential price of
Rs. 50-00 per tonne in the re-
tail selling price of calcium
ammonium nitrate and gul-
phate of ammonia to the cul-
tivators to create a bias in
favour of the use of calcium
ammonium nitrate,

(4

—

In order to push up consump-
tion of f{ertilisers in Assam,
it has been agreed to subsi-
dise the distribution expenses
to the extent of the difference
between the actual charges
and the permissible margins
provided the State Govern-
ment bears half of the extra
expenditure,

Paradip Port

*418. Shri Surendranath Dwivedy:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the technical feasibility
of developing Paradip as an all wea-
ther port has been finally decided;

(b) if so, what concrete measures
are being taken to develop it as a
major port; and

(¢) whether the Central Govern-
ment has included the scheme in its
current scheme of development of
major ports in the country?

The Minister of Shipping in the Min-
istry of Transport and Communi-
cations (Shri Raj Bahadur): (a) It
has been considered technically feasi-
ble to develop Paradip as an all-wea-
ther port.

(b) and (c). The State Government
are working on a scheme for develop=
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ing Paradip as an all-weather port. A
project report has been prepared for
the purpose by a UK. firm of En-
gineer Consultants. The Government
of India has approved the State
Government's proposal to get the
detailed drawings and estimates pre-
pared by the same firm.

The question ag to whether the
Paradip Port Project should be treat-
ed as a Major Port Project has not
been decided. Therefore the gquestion
of including it in the Central Govern«
ment's projects does not arise at
present.

Village Voln.n?aﬂ Fdrce

*419, Shri Rameshwar Tantia: Will
the Minister of Community Develop-
ment, Panchayati Raj and Co-oper-
ation be pleased to state:

(a) whether it is a fact that a
nation-wide scheme for creating a
Village Volunteer Force and Defence
Labour Banks is going to be launch-
ed;

(b) if so, how it is going to help
th cause of our national * defence;
and

(e) the total number of such volun-
teers?

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj ang Co-operation (Shri
B. 8. Murthy): (a) Yes, Sir, on the
ensuing Republic Day.

(b) The scheme has been designed
for the total mobilisation of both
human and material resources of
rural India through the country-wide
network of C.D., P.R. and Co-operative
organisations. The enthusiasm gener-
ated in the rural people will thus be
canalised both for defence and the
long term objective of economic de-
velopment. Each Village Volunteer
Force will have a three-fold Pro-
gramme—production, mass education
and village defence, A strong agricul-
tural base is the first requisite of
national defence. The production
programme will constitute the core
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of the werk of the Village Voiunteer
Force and the Defence Labour Bank.

(c) Does not arise yet.

Dairy Farm with Danish Assistance

e420, J Shri Yashpal Singh:
"} Shri Bishanchandra Seth:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) whether it is a fact that a team
of experts from Denmark. surveyed
some areas suitable for sefting up a
dairy farm in India;

(b) if so, whether it is also a fact
that in setting up this farm assistance
from the Danish Government is being
sought;

(¢) what are the areas selected for
this purpose; and

(d) when it is likely to be started?

The Minister of Staie in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Simgh): (a) Yes, Sir.

(by No. Sir. However, an offer of
assistance has been made by the
Danish Government of its own woli-
tion. It is tentative for the present,
since the possibility of collaboration is
under investigation.

(c) The survey covered Rajpur
(UP.) Mandya (Mysore), Bangalore,
Ootacamund and Ranchi.

(d) It is premature to say, since no
firm offer has yet been made.

Research on Pests and Insects

*421. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether Government propose to
open a research centre regarding pests
and insects which are attracted by the
fruit plants in the Punjab Hills;

(b) if so, where it will be located
and what will be its annual expen-
diture?
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_ The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) A scheme for re-
search on the diseases of fruits in the
hilly areas of Punjab has been sanc-
tioned by the Indian Council of Agri-
cultural Research for a period of five
years from 1st Apri], 1963;

(b) The scheme will be worked out
at Sultanpur (Kulu Valley) and the
estimated expenditure is_ Rs. 60,300
for a period of five years.

Rallway link with Pakistan

f Shri Mantri:
*422. 7\ Shri Ram Ratan Gupta:

Will the Minister of Rallways be
-pleased to state:

(a) whether Pakistan has taken up
the question of a direct railway link
between East Pakistan and West
Pakistan through India; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Ehan): (a) and (b). The question of
grant of transit facilities by India and
Pakistan for the rail movement of
civilians traffic (passengers, parce's
and goods) passing from one area to
another of the same country through
the other country has been under the
consideration of Government for some
time but no final decision in the mat-
ter has so far been arrived at.

Shipping Tonnage

J Shri Ram Ratan Gupta:
7\ Shri Mantri:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the National Shipping
Board has asked for more funds for the
acquisition of new tonnage; and

*423.

(b) if so, action taken in the matter?

The Minister of Shipping In the
"Ministry of Transport and Communica-
tions (Shrl Raj Bahadar): {(a) No
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such request hag been received after
the Third Plan target for gross acqui-
sition was raised from 3,75,000 G.R.T.
to 5,50,000 G.R.T.

(b) Does not arise,

Employment to Agriculturists

*424. Shri Harish Chandra Mathur:
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) the main features and nature of
Rajasthan Government's scheme to
provide employment to 425 lakh agri-
culturists in the State and to increase
agricultural production; and

(b) what is Central Government's
reaction to the proposal?

The Ministcr of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The Government
of Rajasthan mentioned that there are
4.25 lakh agriculturists in the State and
they could be resettled on an area of
1225 lakh acres of unoccupied cultur-
able wastelands in the State. The
estimated cost would be about Rs.
20 crores. °

(b) As the progress of the work
will depend upon the phased pro-
gramme and the administrative re-
sources available, the State Govern-
ment has been asked to draw up a
phased programme of reclamation
and resettlement on the lands indicat-
ing the number of families to be
settled, the area to be allotted and
the estimated expenditure from Yyear
to year.

Import of Rice from Burma

Shrl P.C. Borooah:

Shri Maheswar Naik:
J Shri Bishanchander Seth:

Shri Rameshwar Tantia:
-] shri Ram Ratan Gupta:
| Shri Mantri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether an agreement has been
signed between India and Burma for

*425.
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importing 2,25,000 tons of Burmese
rice into India; and

(b) if so, what are
the agreement?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri‘A. M.
Thomas): (a) and (b). On the 24th of
December, 1982 an Agreement was
signed between the Governments of
Burma and India for the purchase by
India of not less than 1.5 lakh tons of
rice annually for a period of three
years from 1-1-63. On the same date
a contract for the purchase in 1963 of
a quantity of 1.5 lakh tong and addi-
tional quantities if required and
available of Burma rice was also
signed, In other respects the pattern
of the purchase contract broadly
follows the previous contracts for the
purchase of rice from Burma.

the termg of

Derailment of 8 Down Express

*426. Shri D. C. Sharma: Will the
Minister -of Rallways be pleased to
state:

(a) whether any enquiry has been
made into' the attempt to derail 8
Down Express between Lakwa and
Suffry railway stations by placing
boulders during November, 1962; and

(b) if so, what are its findings?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes Sir.

(b) The case is still under police
investigation.

Road Transport

427 Shri Maheswar Naik.
Dr, L, M. Singhvi.

‘Will the Minister of Transport and
Communications be pleased to state:

(a) the extent of additional burden
of traffic which has been brought to
bear upon the road transport system
as a result of the emergency in the
country;

(b) what measures are be‘lng taken
to cope with the additional burden;
and

(c) whether any foreign assistance
has been made available outside the
plan provisions on this account?

The Minister of Shipping In the
Ministry of Transpert and Communi-
cations (Shri Raj Bahadar): (a)
Although some additional burden has
fallen on road transport because of
the emergency, it is difficult to indi-
cate the extent of the increase since
no surveys in this respect has been
conducted by the State Governments,
in whom the executive authority in
respect of road transport wvests.

(b) The following measures have
been taken to cope with the situation:

(1) A special Road Transport
Organisation has been set up
under the Department of
Transport, for transport, by
road, of essential supplies to
Assam, This is intended to
supplement the existing rail
and water transport services
to Assam. Fifty vehicles
have already been acquired
by this Organisation. Fifty
more vehicles will be added
by the close of the current
financial year. There ig also
a proposal for acquiring 100
vehicles during the next
financial year.

(2) Orders have been issued
under the Defence of India
Rules, 1962, exempting vehi-
cles and per:ons engaged in
the transport of goods or per-
sonnel for the defence of India
and civil defence etc, from
laden weight restrictions and
the necessity of obtaining
permits and counter-signa-
tures,

(3) A programme for the
improvement of certain arte-
rial routes in the Stateg of
Bihar, West Bengal and
Assam and certain other roads
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in other parts of the country
has been undertaken on a pri-
ority basis.

(4) The existing units manufac-
turing trucks, buses and jeeps
have been or are being licens-
ed to expand their installed
capacity consistent with the
targets laid down in the
Third Five Year Plan. Neces-
sary foreign exchange for im-
porting essential capital goods
for this purpose and also for
inereasing the indigenous con-
tent in the vehicles is being
provided, to the extent possi-
ble, within the limited foreign
exchange resources available.

* {¢) No foreign assistance hag been
made available outside the plan pro-
vision for the development of road
transport in connection with the
present emergency,
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Consumer Co-operative Store

922. Shrimati Vimla Devl: Will the
Minister of Community Development,
Panchayatl Raj and Co-operation be
pleased to state:

(a) the targets fixed for opening
consumer co-operative stores in the

country during the Third Plan;

(b) the number of consumer co-
operative stores so far opened;

(¢) the funds allotted for the pur-
pose; and

(d) the amount spent so far?
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The Deputy Minister in the Ministry
of Community Development, Panch-
.ayatl Raj and Co-operation (Bhri
Shyam Dhar Misra): (a) 200 whole-
sale stores and 4,000 primary tores/
branches in important cities and towns
with a population over 50,000.

(b) 15 Cooperative Wholesale|Cent-
ral Stores and 220 primary|branches
have s0 far been organised in Madhva
Pradesh, Madras, Bihar, Delhi, Guja-
rat, Maharashtra, Assam, Mysare &
Rajasthan,

(¢) Rs. 10 crores for the entire
Bcheme and Rs, 2 crores for the
current year.

(d) The State Governments have
not drawn any funds so far from the
Centre as the scheme was sanctioned
only on 15.11.82

Personnel for running Cooperative
Societies

923, Shrimati Vimla Devi: Will the
Minister of Community Development,
Panchayati Raj and Cooperation be
pleased to state:

(a) the estimated requirement of
trained personnel for running co-
operative societies during the Third
Plan;

(b) the facilities that exist at
present for training these personnel;
and

(¢) the number of people trained so
far?

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj and Cooperation (Shri
Shayam Dhar Misra): (a) The esti-
mated requirement of trained person-
nel for running Cooperative Societies
during the Third Plan is 43,500
departmental and institutional person-
nel

(b) There are 81 Cooperative Train-
ing Centres for training the personnel;

(c) 35,122 persons have been train-
ed ending March, 1962 from the
beginning of the courses at the res-
pective Centres,
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Per Acre Yield of Paddy

924. Shri Imbichibava: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps taken by Government
to increase the per acre yield of paddy
during the Third Five Year Plan;

(b) the present average per acre
yield in the country; and

(c) the State-wise break up of the
figure?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The programmes
for increasing agricultural production
in the country viz. extension of irri-
gation through major, medium and
minor irrigation works, extended use
of fertilizers, manures, improved
seeds, plant protection measures,
better implements and improved agri-
cultural practices as also dissemina-
tion of technical advice through the
Extension agency hold good for in-
creasing rice production also. In
addition to this general programme of
agricultural development on the basis
of the agro-climatic conditions which
are most favourable for growing
paddy, production figures marketable
surplus etc, 40 districts have been
selected and the States concerned have
been asked to undertake an impact
programme for intensive cultivation
of rice in the selected districts during
the remaining years of the Plan,
beginning from Kharif 1863.

A coordinated scheme for the estabi-
lishment of Centra] Regional Stations
and sub-stations for work on rice
research in all the States (except
Rajasthan) and the Union Territory of
Himachal Pradesh during the Third
Five Year Plan has also been formu-
lated and circulated to States|Terri-
tory concerned for implementation
during the Third Plan. Out of the
thirty-eight other rice research
schemes having a bearing on breed-
ing agronomy, soils and fertilizers,
diseases and pests operating in all the
rice growing States, & number of
them have yielded results which are
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being recommended to the Extension
Agency for propogation amongst far-
mers.

(b) and (c). A statement show-
ing yield per acre of rice in India
(all India as well as State-wise) for
the years 1960-61 and 1961-62 is laid
on the Table of the House. [Placed
in Library See No. LT-706/63].

Production of Rice

925. Shri Imbichibava: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps taken by Government
to increase the production of rice dur-
ing the Third Plan;

(b) whether as a result of these
steps there has been any increase in
production;

(c) if so, to what extent;

(d) the estimated annual require-
ment of rice in the country; and

(e) the total annual production at
present?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The programmes
for increasing agricultural production
in the country viz. extension of irri-
gation through major, medium and
minor irrigation works, extended use
of fertilisers, manures, improved
seeds, plant protection measures,
better implements and improved agri-
cultural practices as also dissemination
of technical advice through the Ex-
tension agency hold good for increas-
ing rice production also. In addition
to this general programme of agricul-
tural development, on the basis of the
agro-climatic conditions which are
-most favourable for growing paddy,
production figures, marketable sur-
plus, ete, 40 Districts have been select-
ed and the States concerned have been
asked to undertake an impact pro-
gramme for intensive cultivation of
rice in the selected districts during
the remaining years of the Plan
beginning from Kharif 1963.

JANUARY 22, 1963

Written Answers 5700

A Coordinated scheme for the estab.
lishment of Central Regional Stations
and sub-stations for work on rice re-
search in all the States (except Rajas-
than) and the Union Territory of
Himachal Pradesh during the Third
Five Year Plan has also been formu-
lated and circulated to States|Union
Territory concerned for implementa-
tion during the Third Plan. Out of
the thirty-eight other rice research
schemes having a bearing on breed-
ing, agronomy, soils and fertilisers,
diseases and pests, operating in all the
rice growing States, a number of them
have yielded results which are being
recommended to the Extension Agency
for propagation amongst farmers.
Besides, with a view to maintaining
the increasing trend of rice produe-
tion, Government of India have, in
December, 1962 fixed procurement
prices of common white rice of fair
average quality in the rice produc-
ing States.

(b) and (c). Yes. The production of
rice is estimated to have increased
from 30.35 million tons in 1858-59 to
33.61 million tons in 1861-62.

(d) In a developing economy as in
India, it is difficult to frame an accu-
rate annual estimate of consumption
requirements of any particular type
of foodgrain like rice.

(e) The All India Final Estimate of
rice production for 1961-62 is 33.81
million tons.

Taxi-Type Meters for Scooter Rick-
shaws

Shri Balmiki:
.. {Bhrl Yashpal Singh:

Will the Minister of Transport and
Commumications be pleased to state:

(a) whether Government are aware
that taxi-type meters for scooter rick=
shaws are now available in the count-
Ty; and
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(b) if so, what steps Government
contemplate to take to enforce the
affixing of these meters on scooters in
Delhi to stop malpractices in charging
increased fares and to avoid incon-
venience and harassment to the pub-
lic?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Only
a limited number of meters for scoo-
ter-rickshaws are available in the
country.

(b) The State Transport Authority,
Delhi, have already decided that fresh
permits for scooter rickshaws will be
issued only if the wenicles are fitted
with fare-meters approved by them.
The question of making the fitment of
fare meters in the existing scooter
rickshaws compu.sory is wunder the
consideration of that Authority. Be-
fore such a requirement is prescribed,
it is necessary to ensure that a suffi-
cient number of meters is available.
There are at present about 3,500 scoo-
ter rickshaws on road 12 Deihi but the
enquiries made by the Delhi Adminis-
tration reveal that only about 1,200
fare meters have been imported into
India. The possibility of getting some
additional meters imported is being
explored by the Administration.

Development of Deep Sea Fishing

927. Shrimati Vimla Devl: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps taken by Government
%0 Develop deep sea fishing during the
Third Five Year Plan period;

(b) the results so far achieved; and

(¢) the total expenditure incurred
by the Centre in this respect?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) During the Third
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Five Year Plan, the Government of
India originally proposed to acquire 20
additional fishing vessels to sirengthen
the existing Deep Sea and Offshore
Fighing Stations and to open four new
stations at Veraval, Mangalore, Para-
dwip and Port Blair. The stations at
Veraval and Mangalore have already
started functioning with the existing
vessels. An order for faorication of
one trawler has been placed. Propo-
sals for procuring more trawlers are
still under consideration. These could
not be procured so far due to scarcity
of foreign exchange.

(b) Private industry has taken up
fishing on an extensive scale during the
past two years as a result of ‘he new
and better fishing grounds discovered
by Deep Sea and Offshore Fishing
organisation of the Gowvernment of

(c) An expenditure of Rs. 1,68,600
has been incurred during the first year
of the Third Five Year Plan.

Construction of Godowns

928, J Shri Mantrl:
7\ Shri Ram Ratan Gupta:
Will the Minister of Food and Agri-
culture be pleased to slate:

(a) whether Government have any
programme for the construction of
godowns for storing foodgrains; and

{b) if so, how many godowns are
to be constructed in different Staies
in 19637

The Deputy Minister in the Minis-
try of Food and Agricultare (Shri
A. M. Thomas): (a) ‘Yes,

(b) The programme of cunstruction
of Government godowns in 1963, in the
various states is as under;



5703 Written Answers JANUARY 22, 1963 Written Answers 5704

Capacity in Approximate

State ‘000 no. of
M. tonnes godowns

1. Andhm Pradesh 8-84 3
2. Assam . 6-60 3
3. Bihar : 30-58 8
4. Declhi . 19-81 [
5. Gujarat 3 508 I
6. Kerala . 10:16 2
7. Madras : 26-16 8
Maharashtra 117-18 a8
9. Punjab 1778 4
10, Uttar Pradesh 6817 22
11. West Bengal 54°15 13
TotAL . 36451 97

Price of Fertiliser

929, Shri D. B. Raju: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether the recent price cut of
C. A. N. fertiliser has any effect on the
relative increase in the sales of this
fertiliser; and

(b) how many fertiliser demonstra-
tons were held so far in the country
and thow many of them were for the
propagation of C. A N. fertiliser?

The Minister of State in the Minis-
try of Food and Agricolture (Dr. Ram
Subhag Simgh): (a) Yes.

(b) 11.3 lakh {fertiliser demonstra-
tions were held in the country bet-
ween 1954-55 to 1061-62. Out of this
an estimated number of 983 thousand
demonstrations were held with Cal-
cium Ammonium Nitrate for its pro-
pagation. Demonstrations with Cal-
cium Ammonium Nitrate were started
in 1957-58.

Bottlenecks om Railways

930. Shri P. C. Borooah: Will the
Minister of Rallways Le pleased to
state:

(a) whether it is a fact that Rail-
ways were confronted wita some bot-
tlenecks when fighting broke out in
NEFA in September last; and

(b) if so, what measures have since
been taken to gear up the railways to
meet both defence needs and civil sup-

plies, particularly in the North Eastern
region?

The Deputy Minister in the Minis-
try of Rallways (8Bhri S. V. Rama-
swamy): (a) No.

(b) Does not arise. '

Accident to Air India Boeing 707

931, Shri D. C. Sharma: Will the
Minister of Transport and Commauo-
mications be pleased to state:

(a) whether the Committee set up
to enquire into the fire which troke
out in a Boeing aircraft belonging to
Air-India at Santa Cruz Airport on 1st
December, 1962 has submitted its re-
port; and

(b) if so, the findings thercof?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) No, Sir.

(b) Does not arise.

Lighthouse in Mangalore

932, Shri D, C. Sharma: Will the
Minister of Transport and Comma-
nications be pleased to state:

(a) whether it is proposed to con-
struct a lighthouse in Mangalore in
view of its being developed as a major
port in the western seaboard of the
country; and

(b) if so, the details of the propisal
and the steps taken in this regard?
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The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Bahadur): (a) and
(b). The proposal to construct a new
Lighthouse in Mangalore is under
consideration of the Government.

National Rose Garden at New Delhl

933. Shri D. C. Sharma: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether a national rose garden
is proposed to be set up near Safdar-
jung Road, New Delhi; and

(b) if so, the nature of help extend-
ed by the Indian Agricultural Research
Institute for the same?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhagh Singh): (a) Yes. It is
understood that the National Rose
Society of India, which is a private
body, proposes to lay it

(b) The Indian Agricultural Re-
search Institute, New Dalhi, would
‘help by supplying the rose plants on
payment.

Railway Building at Muzaffarpur

gg4 [ Shri Balgovind Verma:
| Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether the N. E. Railway con-
structed a huge building at Muzaffar-
pur (Bihar) to accommodate the
R.T.S. Office there;

(b) the reasons for not having the
said office there; and

(c) the use to which this building is
being put to at present?

The Deputy Minister in the Minis-
try of Raillways (Shri Shahnawaz
Khan): (a) A building to meet the
minimum requirements of the
Regional Office was constructed at
Muzaffarpur.

(b) The Reginal Office was iocated
at Muzaffarpur till December, 1957.
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On the bifurcation of the N. E. Rail-
way in 1958 into two zones ie. N. E.
Railway and N. F. Railway, Regional
System of working was abolished.
(c) At present the building is used
for accommodating the following
offices:—
1. Distt, Signal and Tele-commu-
nication Engineer's Office.
2. Asstt. Security Officer’'s Office.
3. Distt.  Electrical Engineer's
Office.
4. Staff Training School.
5. Wireless Office.

N. E. Railway Headquartiers

935, Shri Vishwa Nath Pandey:
‘| Shri Balgovind Verma:

Will the Minister of Railways be
pleased to state:

(a) whether Government are con-
sidering to shift the headquarters of
N. E. Rly. at Gorakhpur to some
other place in India;

(b) if so, the place selected for the
purpose;

(c) the time by which this change
is expected to be brought about; and

(d) the reasons for this change?

The Deputy Minister in the Minis-
try of Railway (Shri Shahnawaz
Khan): (a) No, Sir.

(b) to (d). Does not arise.

Sugar Factory at Palia Kalan

J Shri Balgovind Verma:
7 Shri Vishwa Nath Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

938,

(a) whether Government are aware
that the Hindustan Sugar Mills Ltd.
Gola Gokaran Nath (Klheri) crushed
2 crores 8 lakh mds. of sugarcane upto
the 16th June, 1862;

(b) whether Government are also
aware that Palia Kalan and Sampu-
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ran Nagar Cane Dev. Unions supplied
more than one crore mds. of sugar-
cane to the said factory;

(¢) whether Government are also
aware that nearly 6 lakh mds. of cane
of Palia Kalan and Sampuran Nagar
area was left uncrudhed; and

(d) if so, whether Government are
considering to give licence to the
management of the same factory or to
some other industrialist or to the
Cooperative Society to be formed by
the farmers themselves to set up a
factory at Palia Kalan to save the
farmers from further loss in future?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) Yes, Sir. The
factory crushed 2 crores 8 lakh
maunds of sugarcane upto 16th July,
1962 and not upto 16th June, 1962.

{b) Yes, Sir.

(c) All available cane of these
areas was crushed before the Gola
factory closed in July, '1862.

(d) No, Sir.

Road at Palia Kalan Railway Statiom

n Shri Balgovind Verma:
‘| Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether Government are aware
that the condition of road {falling
within the Railway limits at Palia
Kalan Railway Station N.E.R. is very
bad;

(b) it =0, by which time this road
is expected to be constructed; and

(c) whether Government have any
proposal, for transferring this road
to the Town Area, Palia Kalan, which
is ready to take it over and get it
constructed?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a). The condition of the
road surface has deteriorated recent-
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ly due to very heavy road traflic in the
cane season.

(b) As it will not be possible to
divert the road traffic in the cane
season for carrying out thorough re-
pairs to the road, such work wiil be
undertaken after June, 1983.

(¢) There is no information that the
Town Area Authority of Palia Kalan
are willing to take over the road for
maintenance, Such &a request, on
receipt, will be favourably consider-
ed, as this road is mostly used by the
general public.

Loco-Shed at Calicut

938. Shri Koya: Will the Minister
of Railways be pleased to state:

(a) whether it is proposed w®
abolish the loco-shed at Talicut; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Rallways (Shri Shahnawasz
Khan): (a) Yes, Sir.

(b) The reason are:

1. A portion of the Loco-Shed at
Calicut built over 60 years
ago had to be demolished due
to damage in a cyclone in
April, 1961.

2. Lighter types of pre-IRS
engines are now being homed
at this shed. With the re-
laying of track between Cali-
cut and Mangalore with 90
1bs. B.G. standard rails, IRS
standard engines will run on
this section. The shed at
Shoranur which is being re-
modelled will home IRS
types of engines viz.,, “WP' and
‘WG’ and eeonomical runs
could be obtained for these
modern engines from Shora-
nur to Mangalore.

3. Water at Calicut is aot auitable
for use on Locos and the
source is also inadequate
during summer months,
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Construction of Roads

( Shri Subodh Hansda:
939, { Shri S. C. Samanta:
| Shri B, K, Das:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether top priority has been
given to construction of Roads in the
country due to present emergency;

(b) the roads that have been given
this priority; and

(c) what is the additional amount
sanctioned other than Plan allocations?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(e). Yes Sir. A programme for the
improvement of certain arterial routes
in the States of Bihar, West Bengal
and Assam and some other roads in
other parts of the country, to meet
the present emergency has .been
under taken on top priority basis
These improvement works are esti-
mated to cost about Rs. 34 crores.

Theft of Copper-Wire in Khurda
Division

940. Shri G. Mohanty: Will the
Minister of Transport and Communi-
cationg be pleased to state:

(a) whether the theft of Copper-
wire in Khurda Division of South
Eastern Railway has been on increase;
and

(b) the places that are repeatedly
affected by this mischief?

The Deputy Minister in the Minis-
try of Transport and Communications
{Shri Bhagavati): (a) No.

(b) The most affected areas are:—
(1) Nirgundi-Kendrapara Road.
(2) Byree-Kapilas Road.

(B) Charbatia-Chagan.
(4) Balikuda-Barang.
(5) Jenapur—Garhmadhupur,

MAGHA 2, 1884 (SAKA)
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Targets for Food Production

[ Shri A. K. Gopalan:
841, < Shri P. Kunhan:
L Shrimati Vimla Devi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Centre has fixed
any revised targets for food produc-
tion in view of the present national
emergency;

(b) if so, the details thereof; and

(e) the steps taken by Government
to achieve these revised targets?

The ‘Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). No
revised targets of food production
have been fixed. Steps are, however,
being taken to accelerate development
programmes so as to secure immediate
increases in the production of rice,
millets and pulses.

(c) As decided by the Natiorial
Development Council the Third Plan
targets of coverage under minor irri-
gation and soil conservation are being
raised by 50 per cent and that of dry
farming from 22 million to 50 million
acres, Distribution arrangements for
the supply of fertilizers, improved
seeds, pasticides and credit are being
strengthened. The ‘package pro-
gramme' approach is being extended
in a simplified way to rice, millets and
pulses, and the State Governments
have been requested to undertake
these measures in selected promising
areas,

Storage Facilities

[ Shri R. G. Dubey:
. 942 < Shri Vishram Prasad:
|| Shri Imbichibava:

Will the Minister of Community
Development, Panchayati Raj and Co-
operation be pleased to state:

(a) what steps Government have
taken to inerease the storage facilities
all over the country to arrange for
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greater supplies for the co-operative
stores which Government have kept in
view; and

(b) whether there is any proposal
to have storage facilities even at Taluk
level,

The Deputy Minister in the Minis-
of Community Development,
Panchayati Raj and Co-operation (Shri
Shyam Dhar Misra): (a) Under the
centrally sponsored scheme every one
of the 200 wholesale stores will be
given financial assistance at the rate of
about Rsa. 50,000 for construction of
godown.

(b) No, Sir. The centrally sponsor-
ed scheme is confined to towns and
cities with a population exceeding
Rs. 50,000.
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Price of Rice

f Bhri H. C. Soy:
944. 2 Shri Rameshwar Tantia:
Will the Minister of Food and Agrl-
culture be pleased to state:
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(a) whether it is a fact that Gov-
ernment have a scheme to constitute
rice zones and to fix price of rice for
each such zone;

(b) if so, the basis for such fixation;
and

(c) the price so fixed for the zone
comprising Bihar and Orissa area?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri AL M.
Thomas): (a) and (b). Rice zones are
already in existence; the question of
constitution -of rice zones dees not,
therefore, arise, There is no scheme
for fixing the price of rice for each
rice zone.

(e) Bihar and Orissa are not in
the same rice zone.

Food Production

945. Shri H. C. Soy: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether it is a fact that an im-
balance of serious proportion adverse-
ly affecting food production has
occurred due to an increasingly large
scale land acquisition for mining and
other industrial purposes; and

(b) if so, the steps to correct the
imbalance?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Infor-
mation is being collected from the
State Governments and will be laid on
the Tabple of the Sabha as soon as
received.
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Sugarcane Price Linking Formula

Shri S, M. Banerjee:
948.9 Shri Prakash Vir Shastri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the

sugarcane growers of U.P. have suffer-
ed to the tune of Rs. 90 lakhs
because of the Centre's new price ling-
ing formula;

(b) whether U.P. Government have
referred the matter to the Centre for
mnsiglera.tion; and

(¢) the steps taken by Government
in this matter?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): (a) The sugarcane growers
of Uttar Pradesh will receive on the
average 3 nP per maund of sugarcane
less than last year. The total loss
would depend on the quantity of
sugarcane which would be actually

purchased by the factories.

(b) and (¢). The new price link-
ing formula was adopted after con-
sulting the State Governments.

Survey of Forests
{ Shri Eswara Reddy:
ﬂl-{ Shri Warior:
(_ Shri Imbichibava:

Will the Minister of Food and Agri-
culiure be pleased to state:

(a) whether the proposed survey of
forests in India has begun;

(b) if not, the reasons for the delay;

(c) whether the UN. has agreed to
assist India in the survey; and

(d) if so, the nature and extent of
U.N. assistance offered?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Sobhag Singh): (a) No, Sir.

(b) to (d). The project for a pre-
investment survey of forest resources
drawn up in 1960 for assistance from
the U.N. Special Fund, involved a
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tota]l expenditure of Rs. 127 lakhs
spread over a period of 3 years, of
which about Rs. 30 lakhs was towards
expenditure on foreign experts and
equipment, seeds, fellowship for
training and industrial tests abroad.
The project was forwarded to the
U.N. Special Fund authorities in
August, 1961. Since then it has been
under evaluation by the Fund head-
quarters. In December 1862, the
Fund  headquarters’ deputed an
evaluation mission to India to discuss
the project further. On the basis of
the mission’s suggestions, the project
has since been revised and forwarded
to the Fund. The total expenditure
is now estimated at Rs. 13658 lakhs
over a period of 3} years, of which
assistance asked for from the Fund
amounts to Rs, 3909 lakhs for ex-
penditure on 5 technical experts,
equipment including helicopters,
fellowships, seeds and industria] tests
on timber. It is expected that the
project may come up for the consi-
deration of the Fund at its May 1963
session.

Development of Fisheries in Kerala

[ Shri A. K. Gopalan:
050.{ Shri P. Kunhan;
| Shri Warior:

Will the Minister of Food and Agri-
culture be pleased to state; -

(a) the nature and extent of
financial aid sought by the Kerala
Government for developing fisheries
in the State during the Third Plan;

(b) the nature and extent of aid
given so far; and

(c) what are the schemes for which
aid has been asked for?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas):

(a) and (c) The Government of
Kerala has recently requested the
Gavernment of India to extend finan-
cial assgistance to the extent of Rs.
37 lakhs over and above the plan
provision for the following schemes:—
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(1) Mechanisation of fishing craft.
(2) Supply of indigenous craft.

(3) Supply of synthetic fishing
twine,

(b) An allocation of Rs, 450 lakhs
has been made to the Kerala Gov-
ernment for the development of fish-
eries during the Third Plan period.
Central assistance is also being given
to the State according to the pattern
approved by the Planning Commis-
sion. The State Government has
been asked to achieve the targets
laid down' under the Plan before
further assistance could be conside-
red for such schemes as mechanisa-
tion of fishing craft and supply of
fishing twine. With regard to the
supply of indigenous craft, the Gov-
ernment of India has drawn up a
scheme for intensive fish production
in C. D, & N. E S Blocks which
inter-alia envisages the supply of
indigenous craft and gear to fisher-
men for increasing the production of
fish. This scheme will be financed by
the Government of India on the basis
of 75 per cent loan and 25 per cent
subsidy. The Government of Kerala
will be allotted some of the blocks
and will also be benefited by the
scheme,

Minor Ports in Kerala

Shri Warior:
Shri Imbichibava:
Shri A. K. Gopalan:
Shri P. Eunhan:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1401 on the Tth May, 1962
and state: .

(a) whether work on the develop-
ment of minor port in Kerala has
started; and

951

(b) if not, the reasons for the
delay?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
and (b). The Government of
Kerala have been taking steps for
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the execution of the various schemes
included in the Third Five Year
Plan for the development of minor
ports in Kerala. It has been ascer-
tained from the State Government
that a sum of Rs. 2.6 lakhs was in-
curred upto September 1862 on
schemes financed by loans from the
Central Government and Rs. 1.72
lakhs on schemes financed from State
resources during the Third Five Year
Plan period.

Nationa] Highways

952, Shri Mohsin: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that the
Mpysore Government have suggested
the upgrading of Bangalore-Mysore-
Mercara--Mangalore Road and Banga-
lore-Mysore-Ooty Road as National
Highways; and

(b) if so, the decision of Govern-
ment thereon?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). No proposal for the declaration
of the Bangalore-Mysore-Ooty Road as
a National Highway has been received
from the Mysore Government, The
State Government, however, suggested
some time back the inclusion of the
Bangalore-Mysore-Mercara .Mangalore
Road in the National Highway System.
It has, however, not been possible to
accept the proposal as no funds are
available for the expansion of the ex-
isting National Highway System un-
der the Thirg Five-Year Plan,

National Highway Links

953, Shri Mohsin: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is g fact that the
Mysore Government have suggested
the construction of National Highway
Links from Goa to Belgaum and from
Goa to Dharwar; and

(b) if so, the decision of Central
Government thereon?
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oations (Shri Raj Bahadur): (a) and
(b). Some time back, the Government-
meni of Mysore suggested the inclu-
sion of the Dharwar-Anmod-Panjim
(Goa) Road in the National Highway
System, It has, not been possible to
consider the request ag no funds are
avaiiable for' the \expansion [of the
existing National Highway System
during the Third Five-Year Plan. No
proposal for the provision of a Na-
tional Highway link from Belgaum
to Goa has been received from the
State Government.

Wagons for Movement of Foodgrains

954, Shri Balmiki: Wil] the Minis-
ter of Rallways be pleased to state:

(a) the number of wagons allotted
so far for the movement of food-
grains in all the zones of Railways
after the second week of December,
1962;

(b} amount of foodgrains moved
by Railways during the above perigd;
and

(c) the amount of freight un this
account?

The Deputy Minister in the Minis-
iry of Railways (Shri 5, V. Rama-
swamy): (a) to (c). Information is
being collected and will be laid on
thc table of the Lok Sabha.

Air Transport

955, Shri Harish Chandra Mathur:
Will the Minister of Transport and
Communicationg be pleased to state:

(a) whether our air transport both
Air India and Indian Air Lines Cor-
porations suffer for lack of adeguate
capacity;

(b) what is the present and next
year's estimated |demand and our
programme to meet the same; and

(c) what purchases of aircraft have
been finalisedq or are under conside-
ration?

JANUARY 22, 1968
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The Deputy Minister in the Minis-
try of Transport and Communica-
tions (Shri Mohiuddin): (a) While
there is shortage of capacity on the
trunk routes operateq by the Indian
Airlines there is no such shortage in
the case of Air India’s operations.

(b) and (c). The Indian Airlines
have estimated that there will be an
increase in traffic of about 20 per cent
during 1963-64 as compared to 1962-
63, The purchase of three additional
second-hand Viscounts to provide ad-
ditional capacity has been approved
by Government. The Corporation’s
proposal to purchase jet aircraft for
use on their trunk routes is also un-
der consideration.

As regards Air-India, the question
of going in for additional jet aircraft
to meel the increased operations dur-
ing 1964-65 and after is under the
consideration of the Corporation,

West German Lufthansa Airlines

956, Shri Harish Chandra Mathur:
Will the Minister of Transport and
Communications be pleased to state:

(a) whethr West German Lufthansa
Airlines have asked for permission to
run service to India ang call at New
Delhi;

(b) the implications of the request
and Government’s reaction in the
maliter; and

(c) what foreign services call at
New Delhi and the terms and con-
ditions on which permission has been
given?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) Yes, Sir. The
request is for routing one of their
existing services through New Delhi.

(by Every change in routing of
foreign international services has far
reaching implications as they are
part of bilateral agreements with a
large number of countries.
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(¢) Following foreign airlines ope-
rate air services to|through New
Aeroflot,

Air France,

Ariana Afghan Airlines,

British Overseas Ajrways Cor-

poration,

KLM Royal Dutch Airlines,

6. Pakistan International Air-
lines Corporation,

7. Pan American World Airways,

8. Qantag Empire Airways,

9. Iraqi Airways, and

10, Royal Nepal Airlines Cor-
poration.

L

» o

L

The operations of the above &ir-
lines, except those of Royal Nepal
Airlines Corporation, are governed
by the provisions of bilateral Air
Agreaments between India and the
countries concerned. As regards
Royal Nepal Airlines Corporation, it
has been granted a temporary
authorisation to operate air services
to India on an ad hoc basis.

Price of Groundnuts

957, Shri P. Venkatasubbaiah: Will
the Minister of Food ang Agriculture
be pleased to state:

(a) whether it is a fact that there
has been a steep fall in the price of
groundnuts resulting in great hard-
ship to farmers;

(b) whether it is a fact that the
price of groundnut oil is more or less
the same; and

(c) what action Government pro-
pose to take to stabilise the price of
groundnuts?

The Minister of State in the Minis-
try of Food ang Agriculture (Dr.
Ram Subhag Singh): (a) In Madras,
the current prices of groundnut
kerne] are around Rs, 85.00 per
quintal as against Rs, 85.75 at the end
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of December, 1081. The correspond-
ing prices in Bombay are Rs. 79-00
and 81:50.

(b) In Madras, the current prices
of groundnut oil are around Rs. 162-00
per quintal as against Rs. 172:60 at
the end of December, 1961. The
corresponding prices in Bombay are
Rs, 167°50 and 189'00.

(c) No. particular steps are under
contemplation.
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Firing by Railway Protection Force,

Madras

962. Shri P. Venkatasubbaiah: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that there
was a firing on six persons by the
Railway Protection Force mnear
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Washermanpet Level Crossing,
Madras on the 6th December, 1062;

(b) whether it is also a fact that
one man died on account of firing;

(c) the reasons for resorting to
firing; and

(d) whether investigations are
being made?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes Sir. But the number
of criminals involved in this case was
tive only.

(b) Yes Sir.

(c) The Rakshak opened fire in
self-defence.

(d) The police who investigateqd this
robbery case against the ecriminals
mvolved, have ftreated it as one in
which the charge abates, since there
was not sufficient evidence  against
the other two accused persons arrest-
wd in this connection.

Derailment of Goods Train

963. Shri P. Venkatasubbaiah: Will
the Minister of Rallways be pleased
wo state:

(a) whether it is a fact that there
has been a derailment of goods train
between Nambur and Guntur result-
ing in the capsizement of 25 wagons
on the 6th December, 1962; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). At about 6.58
bhours on 5-12-62 wihile No, 3207 Up
goods train was running between
Nambur and Guntur on Vijayawada-
Nadikude Metre Gauge section of
Sputhern Railway, 18 wagons of the
train derailed and 11 capsized There
was no casualty. The cause of the
accident is under scrutiny of the
Southern Railway Administration.

Agricultural Production

964. Shrimati Vimla Devi: Will the
Minister of Community Development,
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Panchayati Raj and Cooperation be
pleased to state:

(a) whether Government have de-
cided to reorganise the Community
Development programmes so as to
release additional funds for agricul-
tural production; and

(b) if so, the details of the proposed
reorganisation?

The Deputy Minister in the Minis-
try of Community Development, Pan-

chayati Raj and Cooperation (8hri
B. 8. Murthy): (a) Yea

{b) It has been decided to give very
high priority to agricultural develop-
ment in the C.D. Blocks. An addi-
tiona]l amount of Rs. 1 lakh would be
spent in all new Stage I Blocks by
effecting savings under non-agricul-
tural and non-industrial items in the
Block Budget. There would, however,
be no curtailment in the provision for
rural water supply and the other
social services already established
would be maintained.

Goods Transport service on D.V.C.

965. Shri P. C. Boroeah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the scheme to run a
goods transport service on the
Damodar Valley Corporation’s main
crnal has been revived following the
eniergency; and

(b) if so, how far this canal |is
being used for goods transport?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No
formal scheme has so far been pre-
pared either by the West Bengal Gov-
ernment or by the Government of
India for providing goods transport
services on the navigable canal of the
Damodar Valley Corporation.

The West Bengal Government had
a proposal, even before the emergency
for setting up a suitable organisation
in the public sector to transport coal
on the canal to meet the requirements
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of the power-house under construc-
tion at Bandel. It was later found
that the power-house woulq need coal
with a high ash-content and that the
collieries situated in proximity to the
canal produced only high grade coal,
mostly moved to the Calcutta area.

Though the possibility of moving
coal to the Bandel Power House has
been ruled out, the West Bengal Gov-
ernment’s proposal to organise trans-
port of coal on the canal for meeting
Eda.lcutta’s requirements is not affect-

(b) The canal is not being used for
goods transport at present.

Training Abroad of Officers under
Colombo Plan

ogs, J Shri Buta Singh:
A Shri Gulshan:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of officers of the
Telegraph|Telephone[Wireless Depart-
ments who were deputed for training
abroad during 1962 under the Colombo
Plan ang other aid schemes to the
various European countries UK,
Japan etc.;

(b) who bore their training ex-
penses in the foreign country;

(c) the amount of foreign exchange
allowed to each of these officers in
the form of drawal of a portion of
their leave salary in these countries
in addition to the amount of allowance
received by them from the sponsoring
Governments; and

(d) the reasons for
foreign exchange?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Five.

giving  this

(b) The respective aid giving coun-
‘rieg,

(¢) They were not given leave
salary. A portion of pay varying
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from Rs. 325 to Rs. 400 per month

was, however, given ag foreign ex-
change.

(d) Additional foreign exchange is
granted tp supplement the allowances
in order that officials are not handi-
capped for want of funds during the
journey and on arrival in the country
concerned.

This additional amount is fixed
keeping in view the allowances that
the trainees get from the [Foreign
Govtis.|organisations.

Floating Dock for Hindustan Shipyard

967. Shri P. Eunhan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the construction of
vessels at the Hindustan Shipyard at
Visakhapatnam is proceeding accord-
ing to schedule;

(b) whether it is a fact that absence
of a floating dock at the yard is ser-
iously hindering production;

(c) whether Government intends to
acquire a floating dock for the yard;
and

(d) if so, the estimated cost there-
of?

The Minister of Shipping in the
Ministry of Transport ang Communi-
cations (Shri Raj Baahadur): (a)
Except for minor delays, the Shipyard
has by and large maintained the
schedule.

(b) Yes. Absence of docking faci-
lities is proving a handicap to the
Shipyard’s production.

(c) Approval of Government has
been given to the construction of a
Graving Dock at an estimated cost of
Rs. 269.00 lakhs.

(d) Does not arigse in view of reply
to (c) above.
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West Coast Road

968. Shri Imbichibava: Will the
Minister of Transport ang Communi-
cations be pleased to state:

(a) whether the work for widening
the West Coast Road in Kerala has
been completed;

(b) if not, the reasons for the delay;

(c) the amount allotted for the work,
and

(d) the amount so far spent?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
and (b), ‘The Third Five Year
Plan provides for the develop-
ment of the West Coast road to the
standard of a single lane asphalt sur-
face. The work on the portion of the
road in the Kerala State is in pro-
gress.

The Member is probably referring
to the proposal of the Kerala Govern-
ment to widen the road to two-lane
carriageway. Owing to financial limi-
tations, this proposal could not be
accepted by the Government of India.

(e) and (d). Do not arise.

Dry Dock at Visakhapatnam

969. Shri Eswara Reddy: Will the

Minister of Transport and Communi-
eations be pleased to state:

(a) the stage at which the con-
struction of a ‘Dry Dock’ at Vishakha-
patnam is;

(b) whether the foreign exchange
required for this project has been
sanctioned; and

(c) whepn it is likely to be comple=
ed?

The Minister of Shipping in the
of Transport ang Commum-

cations (Shri Raj Bahadur): (a) Pro-
gress was held up as the Shipyard
had been considering the acquisition
of a Floating Dock as an alternative
to a Graving Dock., After further
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consideration, the Yard has been ad-
vised to go in for a Graving Dock.

(b) It has been decided that the
line of credit from which the project
would be financed would be indicated
after the tenders have been invited
and the names of countries from which
the equipment are to be purchased
are known to Government.

(c) About 34 years from the date
of starting work on the project.

Bridge on River Godavari at
Bhadrachellam

970. Shri Eswara Reddy: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) the reasons for the inordinate
delay in approving the design of the
road bridge across the river Godavari
at Bhadrachellam, Khammam District,
Andhra Pradesh;

(b) whether the design has since
been approved;

{c) the amount of grant given by
the Central Government for this pur-
pose; and

(d) when the bridge is likely to ke
completed and open for traffic?

The Minister of Shipping in the
Ministry of Transport{ and Communi-
cations (Shri Raj Bahadur): (a) The
reasons for the delay in approvirg
‘the design of the road bridge at
Bhadrachellam are as follows:—

(i) Certain changeg in the desien
of foundation fer piers and abutmenis
of the bridge, as originally contem-
plated, were found necessary as per
actual gite conditions, as the founde-
vons had to be taken much deeper
+han originally anticipated, in view .f
the ron-availability of hard rock at
the designed depths. These alters-
tions could be effected only after car-
rying out certain tests, with conse-
quent delay in the commencement of
the work.

(i*) Tenders for the construcrion of
the bridge were invited in July 1959
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nn the basis of a reinforced cement
concrete design; but the design ac:ep:-
2d by the State Government was a
pre-:tressed concrete design submit-
ted by the firm and the work wos
swarded on the 15th January 1960.
The latter design was forwarled by
* the State Government to the Govern-
wnent of India only in January 19f2.
On scrutiny by the Consulting Engin-
cer ‘Road Development) the design
+# ‘ne superstructure submitteg oy
{he 4rm required substantial modifica-
tior« These comments were com-
municated in July 1962. The modifi-
cations have since been carried out by
the firm and a copy of the revised
design wasg receieved by the Govern-
meni of India in December 1962. The
coruments of the Chief Erpgine:'r
(Highways), Andhra Pradesh, on the
revised design are still awaited.

(b) It is understood now thit the
revicsed design for the superstructure
has teen approved by the State Chi-f
Enpineer. The Government of India‘s
concurrence will be communicated on
recelpl of the comments of the Chief
Fnzineer on the reviseq design.

(c) The total grant given by the
Government of ndia for the enastruc-
+ion of this bridge is Hs. 20 lakhs -ut
of the total estimated cost of Rs. 66
lakhs.

(d) The bridge is expected to Le
con.pieted ang opened to traffic by the
middle of 1964.

Doubling of Railway Track

911, Shri Eswara Reddy: Wil] tle
Min:ster of Rallways be pleased to
rtate:

(a) The progress made upto the end
of IM.cember 1962 with regard to
dorbling of the track between Yeru-
palayam ang Kondapalli, Secundera-
bud Division, Centra] Railway;

b) when the double track between
Kcendapalli and Vijayawada will be
thrown open for passenger traffic;

(c) what is the amount spent so for

for coubling the track between
Yerupalayam and Vijayawada; and
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(d) whether the Railway Board h” e
since sanctioned the construction of
double-line between Dornakal and
Yerupalayam and, if so, when the
work will commence?

The Deputy Minister in the Minisiry
of Reilways (Shri 8. V. Ramaswamy':
(a) The double line between Yerrv-
palayam and Kondapalli has been
opened for geods traffic on 28-12-1962.

(b) October, 1963.

(¢) Rs. 129 iakhs.

(d) Yes. The
progress.

work is already in

Finarcial Commissioner for Railwzys

972, Shri Eswara Reddy: Will the
Minister of Railways be pleased to
sta‘e:

(a) whether a decision has since
been taken regarding the appointment
of Financial Commissioner for Rail-
ways from amongst the officers in the

Accounts Department of Railways;
and

(b) if so, the nature of decision
arrived at?

Ti o Depuis Minister in the Ministry
of Railwaysg (Shri Shahnawaz K™an):
(a) and (b) Officers from all the Fin-
ance and Accounts Departments, in-
cluding the officers of the Railway
Accounts Department are considered
for the appointment of Financial
Commissioner for Railways, The
quest on of arriving at any decision
in the matter does not, therefore,
arise.

Export of Lac and Lac Products

973. Shri Maheswar Naik: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
foreign exchange earnings from export
of lac and lac products have consider-
ably gone down;

(b) whether indigenous production
of lac has been severely hit; and

(c) if so, whether the cause thereof
have been found out and remedial
steps taken?
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The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes. The foreign
exchange earnings in 1961-62 as com-
pared to 1960-61 fell by 25 per cent.

(b) No.

(¢) The decline in foreign exchange
earnings is mainly due to competition
from synthetics and low priced lac
from Thailand. Steps have been
taken to stablise export prices, inten-
sify research and improve the quan-
tity and quality of production.
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Railway Accidents Enquiry Commitiee

[ Shri Hari Vishnu Kamath:
Shri P. C. Borooah:

‘ Shri Yashpal Singh:

| Shri Bishanchander Seth:

< Shri Indrajit Gupta:

Shri Hem Raj:

Shri P, Kunhan:

Shri Mantri:

| Shri Ram Ratan Gupta:

| Shri Rameshwar Tanmtia:

Will the Minister of Rallways be
pleased to state:

975.

(a) whether the Railway Accidents
Inquiry Committee headed by Pandit
Hridaynath Kunzru has submitted its
report;

(b) if so, its main findings and
recommendations; and

(e) whether it will be laid on the
Table?

The Deputy Minisier in the Minis-
try of Rallways (Shri Shahnawas
Khan): (a) Railway Accidents Com-
mittee have submitted Part I of their
Report.
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(b) and (c). A copy of Part I of
the Report has already been laid on
the Table of the House.

Departmental Examination for Clerks
and Postmen

976. Shri 8. N. Chaturvedi:
the Minister of Transport and
munications be pleased to state:

(a) whether Departmental Exami-
nation for filling up posts of clerks
and postmen was conducted by the
Postal Department on 11th December,
1962, in U.P. Circle; and

(b) if so, whether Government
have received complaints that infor-
mation thereof was not sent to Branch
Offices in the rural area and a large
number of employees could not thus
appear in the examination?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) A departmental
examination for promotion of lower
grade officials to clerical cadres in
subordinate offices in this Department
was held on 16th December, 1962 in
U.P, Circle.

Wwill
Com-

(b) A complaint has been received
by the Postmaster-General, TU.P.
Circle, from Agra and the matter is
being investigated.

Farms on India Tibet Frontier

977. Shri Hari Vishnn Kamath:
Will the Minister of Fooed and Agri-
culture be pleased to state:

(a) whether any scheme or plan
has been, or is being formulated with
a view to setting up farms on the
India-Tibet {frontier where farmers
will perform the dual function of land
cultivation and border defence; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). No such
scheme has been formulated so far.
However, the question of undertaking
a survey at few places to ascertain if
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any suitable areas can be found is
under consideration.

Fire Abroad Indian Cargo Ships

978. Shri Bishanchander Seth: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that a fire
broke out about the middle of Decem-
ber, 1062 on the Indian Cargo Ship;

(b) it so, whether any reasons were
found for the same; and

(e) the total estimate of damage
caused?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes.
A minor fire broke out in the No 1
Upper Tween Deck of ss. ‘Indian
Triumph' on 16th December, 1962
when the vessel was in the King
Georges Docks, Calcutta.

(b) and (c). Preliminary enquiry is
now being conducted by the Senior
Agsistant Conservator, Calcutta Port
Commissioners, Calcutta. Requisite
information will be laid on the table
of the Sabha in due course,

Removal of P. & T. Equipment by
Chinese Invaders from NEFA

979. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the Chinese invaders
had refoved all the Posts and Tele-
graphs equipments and appliances
from the NEFA area occupied by
them before they vacated it;

(b) if so, how far the same have
been re-installed; and

(c) at what cost?

The Deputy Ministér in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Some sections
of lines and some other communica-
tion equipmentg costing approximately
Rs. 2 lakhs have been removed by the
Chinese invaders from the NEFA area.
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(b) Wireless telegraph communica-
tion with Bomdi La has been restored.
The telegraph line is also in the
process of being recommissioned.

(c) The cost figures cannot be
nssessed at the moment as the process
of reconstruction work is still in
Progress.

Air Strip Near Pipariya

880. Shri Hari Vishny Eamath:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government propose
to construct an air strip near Pipa-
riya, Madhya Pradesh with a view to
promoting tourist traffic to.Pachmarhi,
and

(b) if so, the details of the project?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohinddin): (a) No, Sir.

(b) Does not arise.

Bridge over Narmada at Burmhan

981. Shri Hari Vishnu Kamath: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether work on the construc-
tion of the road bridge over the Nar-
mada at Burmhan, Narsinghpur
District, Madhya Pradesh is proceed-
ing according to schedule;

(b) if so, the target date or dead-
line for completion of the work; and

(c) if the work is behind schedule,
the reasons therefor?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(c). According to the schedule the
work on the bridge proper is to be
completed by the end of May 1863.
But the work has delayed due to dis-
location caused by the recent winter
floods in Narmada river and changes
required to be made in the design of
the foundations in accordance with
the nature of stratas actually met
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with during construction. The work
is likely to be completed in one year,

Demand of Indian Wood im Foreiga
Countries

Shri Yashpal Bingh:
982. { S.ri Bishanchander Seth:
| Shri Hari Vishnu Kamath:

Will the Minister of Food and Agri-
oulture be pleased to state:

(a) whether there ig a large and
growing demand in foreign countries
for the wood of an Indian tree for
making musical instruments;

(b) if so, its name and habitat;

(c) whether there is any plan for
its large scale cultivation; and

(d) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Accord-
ing to available information, the
timber of Red Sanders is in demand
from Japan, mainly for making musi-
cal instruments. Thig tree is found
in Cudappah and Chittoor Districts of
Andhra Pradesh and is botanically
called Pterocarpus santalinus,

(¢) and (d). During the 3rd. Five
Year Plan the Andhra Pradesh Gow-
ernment propose to raise plantations
of Red Sanders on an area of 750
acres. In the first year of the Plam
(1961-62), an area of 143 acres was
planted up. The target for 1962-63 is
140 acres.

Loop-Line to Serve Indusiries at
Ballabhgarh
Shri Yashpal Stngh:
""{sm Bishanchander Seth:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that his
Ministry is considering a proposal te
provide an arterial loop-line to serve
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a number of industries at Ballabhgarh
en the Mathura-Tughlakabad Section;

(b) if so, in what way this will
Rhelp the industries;

(c) whether it is also a fact that
some industrialists have approached
authorities for additional siding facili-
ties at Ballabhgarh; and

(d) if so, what steps Government
have taken to help them?

The Deputy Minister in the Minis-
try of Rallways (Shri S. V. Rama-
swamy): (a) Yes.

(b) This will help the industries to
Randle their traffic expeditiously as it
will facilitate placement and removal
of wagons for the industries without
detention and without affecting the
through movements.

(e) Yes,

(d) Necessary siding facilities are
being provided depending on the
merits of each case.

Rajlway line from Badbll to Paradip
Port

954. Shri Surendranath Dwivedy:
Will the Minister of Railways be plea-
#ed to state:

(a) whether any survey is being
undertaken for the- construction of a
Railway line from Badbil to Paradip
Port; and

(b) whether his Ministry has tenta-
tively agreed for the construction of
such a line to be included in the fourth
Five Year Plan?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) No, Sir. But proposals for
carrying out only  Preliminary
Engineering and Traffic Surveys for a
rail line to connect Tomka/Daiteri
areas and Nayagarh area to Paradip
Port are being included in the 1963-64
Budget.

(b) Depending on the prospects of
export of iron ore from the Nayagarh
area through Paradip Port a rail line
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from Nayagarh to Paradip may be
found necessary. No decision has yet
been taken to the inclusion of this
line in the Fourth Five Year Plan.

Liveries for Postmen and Packers in
Hilly Areas

985. Shrit Hem Raj: Will the Min-
ister of Transport and Communiea-
tions be pleased to state:

(a) whether it is a fact that postmen
and packers in the Hilly Areas of the
Punjab have not been provided with
overcoats, socks, warm liveries and
rain coats though these are overdue;

(b) whether it is also a fact that
the cloth of the summer liveries is of
a very poor'quality and does not last
long and the umbrellas which they
have been given is a stuff of very

poor quality; and

(e) if so, when Government propose
to provide them the articles mention-
ed in part (a) above and what steps
Government propose to take to im-
prove the quality of the articles men-
tioned in part (b)?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) No. The sup-
ply of winter uniforms has been made
to the staff working in hilly areas ac-
cording to the departmental regula-
tions except that socks are in short
supply and overcoats have {o be issued
to 6 postmen in Kangra Division. Ac-
tion is being taken to make up the
deficiencies as soon as possible.

(b) For fabrication of summer uni-
forms of the P. & T. staff khadi cloth
of standard specification approved by
the D.G. S. & D. is used as a general
policy. Umbrellas also are procured
through the D.G.S. & D. in accordance
with the approved specifications.

(¢) In view of the replies to (a)
and (b), the question does not arise.
Expenditure on Community
Development

986. Shri Hem Raj: Will the Minis-
ter of Community Development, Pan-
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ehayati Raj and Cooperation be pleas-
od to state:

(a) the amount spent during 19881-62
on the Community Development and
Panchayati Raj and proposed to be
spent during 1962-63 on it by the
Centre and the States; and

(b) the number of jeeps which have
been withdrawn so far from Commu-
nity Development Blocks and the sav-
ings made thereby?

The Deputy Minister in the Minis-
#y of Community Development, Pan-
ehayati Raj and Cooperation (Shri B.
8. Murthy): (a) Rs. 55-20 crores and
Rs. 59:04 crores during 1961-62 and
1862-63 respectively by the Centre and
the States, including Union Territories.

(b) State Governments have been
advised that al] available vehicles may
be pooled at the District and block
level and their use rationalised, so as
to meet "essential civilian requirements
including those of the Community De-
velopment Programme. The surplus
jeeps are to be made available for
Defence effort. As action in this res-
pect is to be taken by State Govern-
ments, the requisite information is not
available,

Flectric Train Services on Sealdah
Section

987. Shri Indrajit Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
sommencement of electric train ser-
vices on the Sealdah Section of Eastern
Railway is going 1o be indefinitely de-
Jayed due to power shortage; and

(b) if so, the reasons for power-
shortage?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). No, Sir. Power has been
promised in time for the introduction
of electric traction in stages,
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Prices of Arecanut

988, Shri A. K. Gopalan: Will the
Minister of Food and Agrieulture be
pleased to state:

(a) whether the prices of arecanut
have come down to an uneconomic
level during the last year;

(b) if so, what were the prices pre-
vailing at the end of 1861 and at the
end of 10862;

(c) the reasons for the steep fall
in prices; and

(d) what steps have been taken by
Government to help the cultivators?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No. There has,
however, been some fall in arecanut
prices in parts of Kerala.

(b) In Alleppey the prices at the
end of 1961 and 1962 were Rs. 29 and
Rs. 25 per 1000 nuts; in Shimoga
Rs. 649 and Rs. 735 per quintal for
Desavaram variety; and in Trichur
Rs. 687 and Rs. 725 per quintal for
Choor,

(¢) Does not arise since there was
no steep fall in prices.

(d) The following steps have been
taken against any marked fall in
prices:

(i) The State Governments and
Cooperative Banks have been
advised to provide more cre-
dit facilities to areca growers
to increase their holding
power,

(ii) Adequate storage facilities are
being provided by the Centrai
and State Warehousing Cor-
porations.

(iii) The import of arecanut has
been totally banned under the
current Import Policy.
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(iv) The State Governments and
the Indian Central Arecanut
Committee are providing pro-
per market intelligence re-
garding prices, arrivals and
disposals of arecanut, its im-
port and export, demand and
supply etc. to guide the areca
growers in the efficient dis-
posal of their produce.

Railway Accidents

289 J Shri Ram Ratan Gupta:
" Shri Mantri:

Will the Minister of Railways be
pleased to state:

(a) how many railway accidents
took place in December, 1962 and Jan-
uary, 1963 so far; and

(b) how many people were killed
and injured?

The Deputy Minister in the Ministry
of Rallways (Shri S, V. Rama-
swamy): (a) The number of acci-
dents in the categories of Collisions,
Derailments, Level Crossing Accidents
and Fires in Trains on Indian Gov-
ernment Railways for the period from
1st December, 1962 to 7th January,
1963 was 214.

(b) The number of persons killed
and injured in these accidents was 45
and 140, respectively. This includes the
figures of 37 killed and 88 injured in
the accident at Umeshnagar which
took place on 4th January, 1963

Foreigm participation in Shipping
Industry
990, Shri Ram Ratan Gupta:
* \ Shri Mantri:

Will the Minister of Transport amd
Communications be pleased to state:

(a) whether any decision has been
taken to increase the foreign partici-
pation share in shipping industry upto
40 per cent; and

(b) if so, the details thereof?

JANUARY 22, 1963
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The Minister of Shipping in the Mim-
istry of Transpert and Communicationg
(Shri Raj Bahadur): (a) The matter is
under examination.

(b) Does not arise,

Unloading Hours

991, Shri D. J. Naik: Will the Min-
ister of Rallways be pleased to state
whether reduction of free unloading
hours from five to three has beea
effected in all sections of Western
Railway?

The Deputy Minister in the Ministry
of Rallways (Shri S. V. Ramaswamy):
Reduction of free time for unloading
from five working hours to three work-
ing hours has been effected at cer-
tain stations only on the Western
Railway,

Import of Liquor

( Shri Yashpal Singh:
992, Shri Ram Ratan Gupta:
* | Shri Rameshwar Tantia:
\ Shri Mantri:

Will the Minister of Transport amd
Communications be pleased to state:

(a) whether Government are aware
that total ban on the import of foreigm
liquor is likely to hamper tourist trade
in India; and

(b) if so, the steps to be taken te
protect tourist trade?

The Minister of Shipping In the
Ministry of Transport and Communi-
cations (Shri Raj Bahaduar): (a) and
(b). It is too early to say whether the
total ban on the import of foreigmn
liquor is likely to hamper tourist traffic
to India. Hitherto under the Tourist
Promotion Scheme, the requirements
of the imported liquor, other essential
equipment and provisions which have
no suitable indigenous equivalents, of
our Western Style Hotels borne on the
approved list of the Department of
Tourism used to be met from a quota
of foreign exchange earmarked by the
Ministry of Finance (Department of
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Economic Affairs). Under this scheme
the Western Style Hotels and Restau-
rants which are patronised by foreign
tourists would continue to be allowed
%0 import a certain quantity of forej
liquor on the recommendation of the
Department of Tourism even during
this half yearly period.

Telephone connections in Delhi

993, Shri Shiv Charan Gupta: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the number of applications
pending as on ‘31st March, 1862 for
telephone connections in Delhi under
O.Y.T, Scheme and under other cate-
gories; and

(b) -steps taken or proposed to be
taken to meet this demand?

The Deputy Minister im the Ministry
of Transport and Communications
(Shri Bhagavati):

(a) O.Y.T. .. T4
Other categories .. 27902
ToTAL: .. 28678

(b) Steps have been taken for ex-
pansion of the equipped capacity of
the telephone exchanges at the rate
of about 6,000 lines every year in the
Third Five Year Plan,

PAPERS LAID ON THE TABLE

DEFENCE oF INDIA (AMENDMENT) '
RuLes, 1963
The Minister of Finance (Shri

Morarji Desai): I beg to lay on the
Table a copy of the Defence of India
(Amendment) Rules, 1963 published
in Notification No. G.S.R. 89 dated the
10th January, 1963, under section 41
of the Defence of India Act, 1962.

[Placed in Library. See No, LT.
673/63.]

Shri Hari Vishnu Eamath

(Hoshangabad): May I ask in this
conneetion whether there is a pro-
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posal to have a discussion on the De-
fence of India Rules? You will re-
collect that in the last session, rather
in the earlier part of this session, we
earnestly pleaded with you that the
rules made under the Defence of India
Act must be placed on the Table of
the House as early as possible and
should be discussed at the earliest
possible opportunity. I would earnest-
ly repeat that request now.

Mr. Speaker: Either the hon. Mem-
ber should send in some motion to
me, so that I may take g decision, or
the Government might move it. How
can I do it myself?

Shrimati Renu Chakravartty
(Barrackpore): May I point out that
there was a motion by Dr, Singhvi
and yesterday I believe the sub-com-
mittee of the Business Advisory Com-
mittee simply brushed it aside and
said there should be no discussion.

Mr. Speaker: The hon. Member was
present there? .

Shrimati Renu Chakravartty: No, I
was not present there in the sub-
committee.

Mr, Speaker: ] will find that out.

Shri Harl Vishnu Kamath: I have
given notice of a motion.

Shri Bade (Khargone): Dr.
Singhvi’s motion was not taken simply
because on Friday we have the dis-
cussion on prices.

Mr. Speaker: So far as our com-
mittees are concerned, we have to
rely upon them, If the committee has
decided one thing and if the House
wants another, then certainly it has
its recourse and it can be moved, but
the committes was at perfect liberty
to come to its own decision, They
might have taken into consideration
the comparative importance of the
different motions. I do not know
what the facts are, I will find out.

Shrimati Renu Chakravartty: Our
friend says that Dr. Singhvi’s motion
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was not considered as on Friday we
bave the price resolution, That is
correct, but if a no-day-yet motion is
considered important enough, it could
have come on Monday.

Mr, Speaker: In this manner, how
can I decide

InDIAN TELECRAPH (THIRTEENTH
AMENDMENT) RULES, 1962

(Shri Bhagavati): On behalf of Shri
Jagjivan Ram I beg 4o lay on the
Table a copy of the Indian Telegraph
(Thirteenth Amendment) Rules, 1862
published in Notification No. G.S.R.
1676 dated the Bth December, 1962,
under sub-section (5) of section 7 of
the Indian Telegraph Act, 1885.

[Placed in Library. See No. LT-
672/63.]

STATEMENTS SHOWING THE ACTION TAKEN
BY THE GOVERNMENT ON VARIOUS
ASSURANCES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assurances, promises and undertak-
ings given by Ministers during the
various sessions shown against each: —

(i) Supplementary Statement No.
I—Third Session, 1062-63
(Third Lok Sabha).

{Placed in Library. See No. LT-

674/63],
(ii) Supplementary Statement No.
III—Second  Session, 1962

(Third Lok Sabha).

[Placed in Library. See No. LT-
675/63.]

(iii) Supplementary Statement No.
VI—First Session, 1962
(Third Lok Sabha).

[Placed in Library. See No. LT-
676/63.]
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1962 (Second Lok Sabha),

[Placed in Library. See No. LT-
677/63.] ’

(v) Supplementary Statement No.
IX—Fifteenth Session, 1961
(Second Lok Sabha). -

[Placed in Library. See No. LT-
678/63.]

(vi) Supplementary Statement
No. IX—Fourteenth Session,
1961 (Second Lok Sabha),

[Placed in Library. See No. LT-
679/63.]

(vid) Supplementary Statement
No. XVII—Thirteenth Session,
1961 (Second Lok Sabha),

[Placed in Library. See No. LT-
680/63.1

(viii) Supplementary Statement
No. XIV—Twelfth Session,

1960 (Second Lok Sabha).

[Placed in Library. See No. LT-
681/63.]

(ix) Supplementary Statement
No. XVII—Eleventh Session,
1960 (Second Lok Sabha).

[Placed in Library, See No. LT-
682/63.]

NOTIFICATIONS UNDER MOTOR VEHICLES
Acrt, 1939

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): I beg to
lay on the Table—

(i) a copy each of the following
Notifications under sub-sec-
tion (3) of section 133 of the
Motor Vehicles Act, 1939,
making certain further
amendments to the Delhi
Motor Vehicles Rules, 1840:—

(a) Notification No. F. 12/68/f
61-Tr. published in Delhi
Gazette dated the 20th Sep-
sember, 1962.
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(b) Notification No. F. 12/90/
62-PR(T) published in
Delhi Gazette dated the 1st
November, 1962,

[Placed in Library. See No, LT-
! 663,63.]

(ii) a copy of the Agreement en-
tered into between the Presi-
dent of India and the Gover-
nor of Orissa regarding the
development or maintenance
of read links within large
towns or cities served by Na-
tional Highways under section
10 of the National Highways

 Act, 1958,
[Placed in Library. See No. LT-
684/63.]
NOTIFICATION UNDER AGRICULTURAL

PropucE (DEVELODMENT AND WARE-

HOUSING) CORPORATIONS Act, 1956

The Minister of Commaunity Deve-
lopment, Panchayati Raj and Coopera-
tion (Shri S. K. Dey): I beg to lay
on the Table a copy each of the
following papers: —

(i) Notification No, G.S.R. 1799
dated the 29th December, 1862
issued under section 3 of the
Agricultural Produce (Deve-
lopment and Warehousing)
Corporations Act, 1956.

[Placed in Library. See No. LT-
685/63.]

(ii) Annual Report of the National
Cooperative Development and
Warehousing Board and the
Annual Consolidated State-
ment of Accounts of the Board
along with the Audit Report
thereon for the year 1961-62,
under sub-section (3) of sec-
tion 15 and sub-section (4) of
section 41 of the Agricultural

Produce (Development and
Warehousing) Corporations
Act, 1956,

[Placed in Library. See No, LT-
686/63.] :
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NOTIFICATIONS UNDER ESSENTIAL
Commoprres Act, 1855

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): I beg to lay on the
Table a copy each of the following
Orders under sub-section (6) of sec-
tion 3 of the Essential Commodities

Act, 1855:—

(i) The Fertiliser (Control)
Eighth Amendment Order,
1862 published in Notificatiom
No. G.S.R. 1620 dated the lst
December, 1962.

(ii) The Fertiliser (Control)
Ninth Amendment Order, 1963
published in Notification Na
S.O. 3748 dated the 15th
December, 1962

(iii) 'The Fertiliser (Control)
Tenth Amendment Order,
1962 published in Notification
No. 5.0. 3859 dated the 24th
December, 1962

[Placed in Library, See No. LT-
687/63.]

NOTIFICATIONS UNDER  ESSENTIAL
CommonrTiEs AcT, 1955

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M, Thomas): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (6) of
section 3 of the Essential Commodities

Act, 1955:—

(i) The Rice and Paddy (Assam)
Second Price Control (Am-
endment) Order, 19862 pub-
lished in  Notification No.
G.S.R, 1685 dated the T7th
December, 1962,

(ii) G.S.R. No, 1763 dated the
22nd December, 1962 contain-
ing corrigendum to G.S.R. No.
1835 dated the 30th Novem~-
ber, 1962

(ili) The Uttar Pradesh Paddy
and Rice + (Restriction on‘_J
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Movement) Third Amendment
Order, 1862 published in Noti-
fication No, G.S.R. 1812 dated
the 27th December, 1962.

(iv) The Rice (Uttar Pradesh)
Second Price Control (Am-
endment) Onrder, 1963 pub-
lished in Notification No.
G.S.R. 34 dated the 5th Janu-
ary, 1963.

(v) G.SR. No, 125 dated the 18th
January, 1963.

[Placed in Library. See No. LT-
688/63.]

THEE INDIAN AIRCRAFT (AMENDMENT)
Ruies, 1962

The Deputy Minister in the Minis-
try of Transport ang Communications
(Shri Mohiuddin): I beg to lay on the
Table a copy each of the following
papers: —

(i) The Indian Aircraft (Amend-
ment) Rules, 1862 published
in Notification No. G.S.R. 1674
dated the 8th December, 1962
under section 14A of the
Indian Aircraft Act, 1934, to-
gether with an explanatory
note,

[Placed in Library. See No. LT-
689/63.]

(ii) The Air Corporations (Am-
endment) Rules, 1962 pub-
lished in Notification No. S.0.
3901 dated the 29th December,
1962, under sub-section (3) of
section 44 of the Air Corpora-
tions Act, 1953,

[Placed in Library, See No. LT-
690/63.]

(iii) Annual Accounts of the Air.
India International Corpora-
tion for the year 1960-61 and
the Audit Report thereon,
under sub-section (4) of sec-
tion 15 of the Air Corpora-
tions Act, 1053.

[Placed in Library, See No. LT-
691/63.]

—
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PUBLIC ACCOUNTS COMMITTER

Frrra Rxrort

Shri Tyagi (Dehra Dun): I beg to
present the Fifth Report of the Public
Accounts Committee on the Audit Re-
port on the Accounts of the Damodar
Valley Corporation for the year 1960-
61—Parts I—III,

ESTIMATES COMMITTEE
FrrrH REPORT

Shri Dasappa (Bangalore): I beg to
present the Fifth Report of the Esti-
mates Committee on action taken by
Government on the recommendations
contained in the Hundred and twenty-
first Report of the Estimates Com-
mittee (Second Lok Sabha) on the
Ministry of Commerce and Industry—
Coffee Board, Bangalore,

12,16 hrs.

BUSINESS ADVISORY COMMITTER
ELEVENTH REPORT

The Minister of Parliamentary Aff-
airs (Shri Satya Narayan Simha):
Sir, I beg to move:

“That this House agrees with
the Eleventh Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 2lst
January, 1963".

Mr, Speaker: The question is:

“That this House agrees with
the Eleventh Report of the Busi-
ness Advisory Committee pre=
sented to the House on the 21st
January, 1963",

The motion was adopted,

—
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12.17 hra.
RE: CHINESE MAPS

S8hri Harl Vishau Eamath
(Hoshangabad): Sir, before you pro-
ceed to the other business, 1 have a
submission to make, which you very
kindly permitted me to make with re-
gard to the Chinese maps, The Prime
Minister laid on the Table of the
House the proposals of the Colombo
nations and the clarifications in con-
nection with them. You will readily
agree, Sir, and the Leader of the
House will also agree, I am sure, that
the debate cannot proceed unless all
the relevant material is available to
the House, May I invite your atten-
tion to the clarifications? The clari-
fications in regard to the western sec-
tor refer to maps III and V circulated
by the Government of China, Unless
those maps are made available to us
or we are told whether the documents
supplied to us contain some maps
drawn on the basis of the Chinese
maps, it will be impossible to start the
debate tomorrow. Could the Prime
Minister tell us whether any maps in
our documents are based on the Chi-
nese maps referred to?

The Prime Minister, Minister of Ex-

ternal Affairs and Minister of Atomic

Energy (Shri Jawaharlal Nehru): I
regret, Sir; I have not seen the map:—
these two maps. It may be possible
that they were not supplied ‘o us in
a regular form but the position was
explained tous. I do not know. I can
enquire if they are available some-
where. I do not possess themn at the
moment.

Mr. Speaker: There was some refe-
ence to them in the clarifications.

Shri Jawaharlal Nehru: Some Chi-
nese maps are referred to. We may
pethaps have them, It will be diffi-
cult for us to produce a large number
of ccpies, if we have them. But I am
not sure.

Shri Tyagl: In this book supplied
yesterday Chinese Threot, there are
twelve maps,
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these maps even when the
guished friends here discussed with.
him some points in relation to the
proposals that were placed before us
Apart from that I find a lot of dis-
crepancy even in the maps that are
being sypplied to us. There is a big
map supplied to us in regard to the
western sector with two lines.

Mr. Speaker: Would it mot be
advisable to point out these discre-
pancies at the time when we discuss
these proposals tomorrow? The ques-
tion now is whether relevant material
has been supplied or not.

Shri Ranga: May [ request you to
let me complete my sentence? A
reference was made to the book
Chines Threat circulated by  the
Government. There also some maps
are given. If we compare one with
the other there is a considerable
amount of discrepancy. I would like
the Government to throw some light
in regard to that matter between now
and tomorrow by preparing a note and
supplying it to Members. That would
make it possible for us to have an
intelligent discuscion.

Shri Hari Vishnu Kamath: On a
point of clarification.

Mr. Speaker: Order, order. Shri
Kamath had shown me that there was
reference in those explanations that
had been given, about some maps—
3 and 5—prepared by the Chinese.
The only question before me at this
moment is, he wanted that that
material also should be before the
House before an intelligent discussion
can take place. I had forwarded that
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letter, that request of his, to the
Government to make enquiries whe-
ther really those maps were available.
Shri Kamath also wanted that either
those maps might be supplied or we
-might be told whether the lines drawn
.on the maps already supplied were
accordingly to those maps. If it is
conveyed to the House that those
“lines down are according to those maps
that material would be there.

Shri Hari Vishnu Kamath: On a
‘point of clarification, Sir. The Prime
Minister was good enough to say that
during the talks with the three
.Colombo Conference representatives—
the Asian representatives—the maps
were not shown to him, or he did not
-see the maps. (Interruption), Am I
to understand that those representa-
tives did not show him the maps when
they referred to the maps in their
sclarification? Who prepared our maps
.and on what bagis?

Mr. Speaker: We are not going
through that issue now. We aré only
.concerned with the material with us.

Shri Jawaharlal Nehrn: The maps
which we produced to them gave the
Chinese lines as interpreted by them.
“They said “this is the line.” The ques-
tion did mot arise of seeing the Chinese
maps. I shall try to find out; from
what the hon. Member, Shri Ranga
gaid, if he will point out the discre-
pancies, 1 shall gladly enquire into it
and try to explain them. There may
be a mistake in printing, or there may
‘be some such thing which might have
happened. We shall try to avoid
them.

Shri Ranga: We drew your atten-
tion, and the hon. Member has drawn
your attention at the meeting that we
had, the meeting with the opposition
leaders. It was placed before you. In
addition to that, even the Hindustan
Times has referred to it in its edi-
torial this morning. It should have
been looked into by our own Exter-
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nal Affairs Ministry by now. (Mter-
ruption),
Mr, Speaker: Order, order.

Shri Hem Barua (Gauhati): The
Prime Minister said that the questiom
of seeing the Chinese maps does not
arise, and in the same breath he said
that if there is any discrepancy in the
maps they can rectify the discrepancy.
May I know how it is that those mape
were not seen? The Prime Ministey
himself admits that he hag not seem
them, but, at the same time, he has
forwarded a clarification to us, with-
out seeing the Chinese maps. How
can you find out the discrepancy? We
seek your protection, Sir.

Shri Harf Vishnu Eamath: Tie
Chinese change them. They keep oa
changing the maps from year to year,
every year.

Mr. Speaker: Order, order. Before
we begin that debate, the Prime
Minister says that he would find out
if there are such maps; then probably
a few copieg could be supplied.

Shri Jawaharial Nehru: We wers
dealing with the Colombo powers om
the basis of the things given by them.
They said, “this is the line”, and we
dealt with them. It is given in our
thing. I have not seen the actual
Chinese maps that were shown e
them there.

Shri Hari Vishnu EKamath: Why
did they not bring them?

Shri Jawaharlal Nehru: I do mnot
know; I was not interested. 1 was
interested in the particular position
that they said; that was given, Se
far as I know, when I said about these
discrepancies—Shri Ranga referred o
them—we have now our own mape.
Maybe there is some printing mis-
take. That may be explained. Some-
thing might have occurred. Thgpt may
be explained.

Shri Ranga: How can that be? Yom

have allowed them to carry on #the
negotiations. (Interruptions).
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Mr. Speaker: Order, order.

Shrl Hem Barua: The Prime Minis-
ter himsel? admits that there are dis-
crepancies in our maps also.

Mr. Speaker: Order, order, These
are things thzt we can discuss when
regularly we have that material before
us, when the discussion comes. Now,
the hon. Member pointed out to me
that those references are there and
pome clue should be given about what
those maps are. The Government
says that they would find out if there
are such maps, or, the information
given just now by the Law Minister—
that the line drawn by our Govern-
ment corresponds to what informatiom
was conveyed to them—was accord-
ing to them. That can be done.

Bhrl Surendranath Dwivedy (Ken-
drapara): Are we sure that this parti-
cular line which the Government
have drawn is in accord with the
maps that have been given on the
basis of which the Colombo propo-
sals are made? We want to know
that, because they have not seen them
perhaps. They are not available.

Shrimati Renu Chakravartty (Bar-
rackpore): These two maps—3 and
5 were attached to the letters which
were sent to the Prime Minister. That
was stated by the Colombo powers
in their proposals. Therefore, it must
be with Government, because they
were attached. Could we propose
that those two maps should be found
out from the Ministry of External
Affairs and be put up in the Library?
Then we can really check up, because
actually the Colombo proposal gives
the line drawn on a map and in ite
clarifications it says that it is accord-
in  map so and so, (Interruptions).

Mr. Speaker: I have sent the letter
of Mr. Kamath to the Government to
make enquiries if there are such
maps.
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Shri Ramga: All these negotiations
are being carried on without evem
maps before them?

Mr. Speaker: That criticism can be
levelled when the discussion is held,
not at this time,

Shri Indrajit Gapta (Calcutta South
West): About the supply of essential
material, I am told there is another
map which Government had prepared
already, but which is not being cir-
culated- to Members; that is the map
showing the line which would come
into effect if the Colombo proposals
are accepted. (Interruptions). If the
Chinese accept that proposal of with-
drawal, then the line which would
come into effect should be drawn om
a map and given to us. Otherwise, it
is not possible for us to know what
the withdrawal would mean, (Inter-
ruptions).

Mr. Speaker: These are all sugges-
tions that the Government would note
Mr. Sen. (Interruptions).

Shrimati Reau Chakravartty: Mr.
Trivedi should withdraw what he
hag said (Interruptions).

Mr. Speaker: Would there be a
fight between Members sitting near
each other? She should also sit
down. I did not hear anything mnor
do I suppose anything has gone om
record. Nothing has gone on record
nor did I hear anything objectionable.

Shri Surendranath Dwivedy: He
asked, how these people got the infor-
mation earlier and which is the
Government.. ..(Interruptions).

Mr. Speaker: If no other Members
except Shrimati Renu Chakravartty
or one or two hon. Members sitting
near her have heard it why should i
be made public? It would be better if
it remains secret.

Shrimati Remu Chakravartty: May
I make a submission? The point which
was made by Shri Indrajit Gupta was
that a prticular map has not been sup-
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plied to the Members, The point was,
that the line of withdrawal which has
been printed and supplied both to Mr.
Dwivedy and Mr. Ranga . . .
(Interruptions).

Mr. Speaker: Order, order. I do not
allow that discussion. Mr. Sen may
proceed.

1228 hrs.

CONSTITUTION (SIXTEENTH
AMENDMENT) BILL

The Minister of Law
Sem): I beg to move:

(Shri A. K.

“That the Constitution (Six-
teenth Amendment) Bill, 1963
further to amend the Constitution
of India be referred to the same
Joint Committee of the Houses to
which the Constitution (Fifteenth
Amendment) Bill was referred;

that the Committee shall make a
a report to this House by the first
day of the next session; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do concur in the motion and com-
municate its concurrence to this
House.”

Mr. Speaker: Order, order. When
private conversation goes on, which I
do not hear, how can I take action?

Shri A. K. Sen: There is an alter-
native motion tabled by Mr. Kamath,
which is substantially the same,
except that he mentions the names
of the Members of the Joint Com-
mittee specifically and he gives a
different date. We have mentioned
the same committee in order to save
time, so that both the Constitution
Amendment Bills may be brought to-
gether and considered by this House
at the same time and voting may be
done on the same occasion, instead of
having to go through the procedure
for Constitution amendment on two
separate occasions. That was the
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main reason why we wanted the Com-
mittee to finish its deliberations on
both the Bills together. The names
of the Members will be the same as
the old Committee and the date has
been fixed in order to fit in with the
other date. I have no doubt that it
will be possible because the amend-
ments are only a few. The main
amendments are to article 19 and it
will not take much time. So it need
not wait until the penultimate week
of the next session. To wait till the
penultimate week of the next session
will mean our proceeding with two
Constitution (Amendment) Bills on
two different occasions and having
to follow the special procedure laid
down for such amendments. I would
therefore suggest that it is enough if
we accept the motion as I have moved
so that the deliberations of the Joint
Committee on both the Bills' may
proceed together without loss of time,
the reports may be placed together
and they may be considered together
so that the special procedure need
not be repeated twice over,

Now, Sir, the purpose of this Cons-
titution (Amendment) Bill is mainly
that we want to appropriate powers
for the Government to impose restric-
tiong against those individuals or
organisations who want to make
secegsion from India or disintegration
of India as political issues for the
purposc of fighting elections. This is
not merely important from the point
of view of the present emergency,
but it has been important for quite
some time ever since these disinte-
grating forces have tried to gather
strength, and it was felt urgent, there-
fore, that a National Integration Com-
mittee should be set up consisting
of representatives of all the parties
and leaders of public opinion to
report on the urgent steps necessary
to combat these disintegrating jgorces.

The Committee which was set up
to report on this was headed by Shri
C. P. Ramaswami Ayyar. They
reported on the 5th November. The

i
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only report they made was that for
the present moment they should
adjourn because the emergency has
brought the entire country together
and therefore other matters may be
considered later on. But they made
-one recommendation, and that is that
article 19 should be amended. That
report has been circulated to all the
Members. They annexed also a draft
of the amendment which they pro-
posed. It really conforms with the
ideas of the Government on this
matter, and, I have no doubt, the
ideas of all sections of this House,
namely, that there should be appro-
priate powers given to Parliament to
pass necessary laws for the purpose
of outlawing all activities of a seces-
gionist nature, so that we may not
have a repetition of what happened
from 1940 in this country when the
Muslim League made partition of
India as its main political platform
and fought elections on that resulting
in a disaster which will, possibly,
always be thought as the destiny of
this nation.

Shrli Hari Vishnu Kamath: Under

the British Government,

Shri A. K. Sen: They never tried to
combat it. But the Parliament here
is powerful enough to device ways
and means to pass such measures as
it thinks proper for the purpose of
seeing that these dangerous and, at
the same time, anti-national forces
are not given a day longer to survive
than we can help.

This is the
scheme is that we insert in the clauses
to article 19 the words: “the sovere-
ignty and integrity of India”, when
it will read: “reasonable restrictions
in the interests of the sovereignty and
integrity of India", because the pre-
sent words are not enough to attract
restrictions of that nature. In fact,
somemf the decisions of the Supreme
Court have mede it quite clear that
the words: “security of State” is a
limited expression and it does not
comprehend any power to ban orga-
nisationg or political activities =0 as
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to bring them within the ' exceptions
under the article unless something
more is there. It has therefore been
thought necessary to insert in clauses
(2), (3) and (4) of article 19, in addi-
tion to what appears there, after the
words: “in the interests of”, the words:
“the sovereignty and integrity of
India™.

Then we take a further step of
making it obligatory for any person
who wants to stand as a candidate for
a seat in the Assembly or in Lok
Sabha, either in a by-election or in
the general elections, to subscribe to
a particular oath or affirmation
pledging himself to uphold the so-
vereignty and integrity of India.
The new form is given in the Bill
itself. This follows as a consequence
of our main amendment of article 19.
It will be this:

“I.....having been nominated as
a candidate to fill a seat in the
Council of States (or the House of
the People) do swear in the name
of God solemnly affirm that I will
bear true faith and allegiance to
the Constitution of India as by law
established and that I will uphold
the sovereignty and integrity of
India.”

What is being added is: “that I will
uphold the sovereignty and intbegrity
of India”, so that when he stands as
a candidate he cannot make secession
an issue in the political fight We ~
make it absolutely impossible. Then,
when he becomes a Member of Parlia-
ment either in the Lok Sabha or in
the Rajya Sabha, he has to subscribe
to a further oath which pledges him
to the same thing. namely, that he
will uphold the sovereignty and
integrity of India. In Form VII of
the Third Schedule also you find a
similar thing for the Legislative
Assemblies and Councils, that a candi-
date has to subscribe to the oath or
affirmation pledging himself to uphold
the sovereignty and integrity of India
and when he becomes a member he
has to subscribe to a similar oath or
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affirmation pledging himself in the
discharge of his duties as a member of
the Assembly or the Council

Shri Priya Gupta (Katihar): Sir, 1
vise to a point of order.

Mr, Speaker: That the hon. Minister
sannot speak?

Shri Priya Gupta: No, Sir, In the
absence of anything being codied in
#he rules, the Constitution or the
Code of Conduct, regarding his be-
haviour against integrity and other
things, how can this be accepted?

Shri A. K. Sen: I am most surprised
that hon. Member, who is a lawyer, I

Shri Priya Gupta: I am not a law-
yer.

An Hon. Member: That is the rea-
son.

Shri Priya Gupta: Is there anything
provided in the Constitution or any-
where else as to what will be deemed
%0 be against sovereignty and integ-
rity?

Shri A. K. Sen: We are providing
dor it. If it was there....

Shri Priya Gupta: When will the
behaviour of anybody be deemed %o
be against sovereignty and integrity?

Mr. Speaker: Order, order. I have
heard the point of order. My ruling
is that the point goes and order re-
maing.

Shri A. K. Sen: Because something
was not there it has become necessury
to put it. You have rightly said, Sir,
that the point goes and order remains.
We make it the supreme law of the
land that it shall not be permissible to
anyone to make a secession an issue
in any political fight or in any election
and that before he can hope to exer-
cise the right of standing as a candi-
date either to Lok Sabha or to a State
Assembly or to Rajya Sabha or to
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any one of the State Councils, he
must pledge himself unequivocally to
uphold the integrity and

of India, What is the point of order
in it?

Bhri Priya Gupta: Has the be-
haviour of an individual been codi=
fled?

An Hon. Member: The point of
order has already been disposed of.

Mr. Speaker: Why should the Law
Minister again refer to it when L said
that the point had already gone?

Shri A. K. Sen: What I said was,
there is no question of any doubt being
expressed on what we want. The be-
haviour of every citizen of the coun-

Shri Priva Gupta:
codified.

It should be

Mr. Speaker: Even when it is codi-
fied it is not observed,

Shri A. K. Sen: These are, there-
fore, Sir, the proposed amendments,
and, I take it, it not only echoes the
universal desire of this House but of
the whole country, nut only to make
ourselves capable of meeting the calls
of the nation at this hour of crisis, but
also to discharge our duties as a na-
tion, as a unified nation, for all times
to come and to overcome the evils
which have manifested themselves in
recent times in the shapes of various
disintegrating forces of languagn, of
race, of caste, of religion, or of terri-
torial or other affiliations. I, therefore,
with very great pleasure and pride,
commend this motion to this House,
and I have every hope that this
amending Bill will be accepted without
any opposition and the mandate of this
House will go to the nation, not only
for today or tomorrow, but for all
times to come as the imperishable
supreme law of the country.

Mr. Speaker: Motion moved:

“That the Constitution
(Sixteenth Amendment) Bill, 1963
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further to amend the Constitution
of India be referred to the same
Joint Committee of the Houses to
which the Constitution (Fifteenth
Amendment) Bill was referred;

that the Committee shall make
a report to this House by the first
day of the next session; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
concur in the motion and com-~
municate its concurrence to this
House.”

Shri Kamath has given notice of a
substitute motion for this.

8hri Harl Vishnu EKamath (Hoshan-
#abad): I beg to move:—

That for the original motion, the
following be substituted, namely:—

“That the Bill further to amend
the Constitution of India be refer-
red to a Joint Committee of the
Houses consisting of 45 members;
30 from this House, namely:—

Shri Brij Raj Singh-Kotah, Shri
S. N. Chaturvedi, Shri Homi
F. Daji, Shri Ram Dhani Das,
Shri R. Dharmalingam, Shri
Kashi Ram Gupta, Sardar
Igbal Singh, Shri Madhavrao
Laxmanrao  Jadhav, Shri
Madeppa Bandappa Kadadi,
Shri Hari Vishnu Kamath,
Shri Paresh Nath Kavyal,
Shri Nihar Ranjan Laskar,
Shri  Harekrushna  Maha-
tab, Shri M. Malaichami,
Shri Mathew Maniyangadan,
Shri Bibudhendra Misra, Shri
F. H Mohsin, Shri H N.
Mukerjee, Shri D. J. Naik,
Shri V. C. Parashar, Shri Ram
Swarup, Shri S. V. Krishna-
moorthy Rao, Shri C, L
Narasimha Reddy, Shrimati
Yashoda Reddy, Syed Nazir
Hussain Samnani, Shri Ram-
shekhar Prsad Singh, Dr. L. M,
Singhvi, Shri U. M. Trivedi

(Sixteenth Amend- 5766
maent) Bill

Shri Balgoving Verma, Shri

Asoke K. Sen and 15 from

Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the first
day of the penultimate week of
the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker:
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee
and communicate to this House
the names of 15 members to be
appointed by Rajya Sabha to the
Joint Committee.” (1).

That in the original motion,—

for “the rst day
session” substitute—

of the next

“the first day of the penultimate
week of the next session” (2).

1 would like to speak only very briefly
on my amendments, and I do not wish
to speak on the merits of the Bill
because, in the first place, it is a very
necessary and healthy piece of legis-
lation and, secondly, because I am in
the Joint Committee.

Mr. Speaker: Has lhe got any legal
objection?

Shri Hari Vishnu Kamath: Yes, on
the Rules of Procedure, Since I am
a member of the Joint Committee con-
stituted by the Governmeni, I do not
wish to speak on the merits of the
Bill

The motion moved by the hon. Min-
ister is open to objection on more
grounds than one. This Joint Com~
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mittee of both Houses that the Gov-
ernment proposes for reference of
this Bill is I believe, certainly con-
trary to the spirit of the Rules of Pro-
cedure and, obviously, conirary to the
form, as envisaged in the rules, namely
that a Committee which is suggested
for reference of a particular Bill
ghould be made by the wording of a
subsequent resolution identical with
the earlier one, Here there is a basic
objection, and that is this. A Joint
Committee consists of members of both
Houses, thirty from this House and
fifteen from the Rajya Sabha. Now,
what jurisdiction have we got here,
sitting in this House, to suggest or to
move that this Bill also should be
referred to a Joint Committee of which
wcertain members, fifteen members, be-
long to the other House? Had it been
a Select Committee of this House
alone, perhaps it might not have been
80 objectionable. But, as it is, I am
afraid that the motion is not in order
‘because we have no jurisdiction, this
House has no jurisdiction, as regards
eelection of members of the other
House for a Joint Committee on a
Bill moved in this House.

Mr, Speaker: But they would not
be bound unless they agreed to it. They
are free to say so if they do not agree
‘with it

Shri Hari Vishau Kamath: May I
submit in all humility and in all ear-
nestness that it would be wiser and
-safer. , .

Mr. Speaker: That is a different
‘matter. I also consider that it would
be more in conformity with the rules
if the motion is made, giving a list
of members who should be on the
Select or Joint Committee. I had
that impression myself. Even now I
‘would advise the hon. Law Minister
that in future at least he should be
«careful and that he should give those
names separately when a different
motion is being made, becouse we
have only ad hoc committees as dis-
tinct from standing committees, So,
when we refer a particular legislation
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to a committee, we cannot send some
other legislations also to the same
committee, as is done in some other
countries where there are standing
committees or commissions, So, I also
hold the same view. But I do not
find any law or statute that would
conflict with this and there is nothing
legally objectionable to this proposal
Therefore, I think we need not stress
on this. But I would advise Govern-
ment that in future they might look
into it. It would have been more in
conformity with the rules if they had
brought up a separate motion, giving
the names and other terms of refer-
ence. If they so desire, that com-
mittee can also consist of the same
members and it can submit the report
on the same day as the other com-
mittee.

Shri Hari Vishnu Kamath: I gm in-
debted to you and, I believe, this
House is also indebted to you for the
light thrown on this, for the guidance
given to us. I am glad that you have
agreed to a certain extent with the
objection T have raised. Therefore, I
submit even at this late hour it will
not be improper, it will be correct,
on the part of the hon. Minister to
accept my substitute motion because
I have not seen a precedent to this
motion in this House, At least as
long as I was here there was no such
motion of this kind. ‘This is the first
time, so far as [ am aware, that such
a motion has been brought forward.

Mr. Speaker: We have to see whe-
ther there is some law or rule that
is being transgressed, not only whe-
ther there has been any precedent or
any previous instance of this kind.
The hon. Member should point out to
me whether there is some legal pro-
vision that bars the making »f such a
motion.

Shri Harl Vishnu Kamath: But
there is no provision which allows it
gpecifically either. I am not a stickler
for forms or rules but in a parliamen-
tary democracy the forms of things and
forms of procedure, fhe Minister will



5769 Constitution

agree with me readily, are equally
important as the spirit that pervades
the parliamentary institutions and we
should not brush them aside lightly.
What was the difficulty for the Minis-
try, or the draftsman or the Secretary
to provide a motion including the
names of thirty members of this
House and bring it in complete con-
formity with the motion which he
had moved earlier? 1 have sought to
make it in conformity with the Rules
of Procedure,

Then, the other two paragraphs be-
ginning with “that in other respects
the Rules of Procedure of this House
relating to Parliamentary Committees
will apply...."” which find a place in
the earlier motion do not find a place
here. He has incorporated only the
first three paragraphs in his motion.
My substitute motian includes the
other two paragraphs also which find
a place in the earlier motion for refer.
ence of the other Bill to the Joint
Committee. I would be happy and the
House, every member of this House,
wihether sitting opposite to me or on
this side of the House, will appreciate
if the Minister agrees to the line
you have sugpgested. But you have
suggested it only for the future. Why
not for the present? The present is
the best time for everything.

Mr. Speaker: Unless I can find some
law or some rule that is violated, how
can I just at present overrule it even
though I feel that the other form is
more in conformity with the Rules of
Procedure?

Shri Hari Vishnu Kamath: But you
have yourself observed on an earlier
occasion that wihen there is rnio specific
rule providing or governing a particu-
lar matter, you are the supreme autho-
rity to regulate the proceedings in this
House.

Mr. Speaker: Therefore, I have

regulated it. In future, Government
would bring motions on the lines I

have suggested.

Shri Hari Vishnu Kamath: If you
in your wisdom excuse and allow it
it is all right.
2519(Ai) LSD—5.
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-Bill, but unfortunately
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1 now come to the second part of
my substitute motion. There in the
place of “the first day of the next
session” I have sugegsted “the first
day of the penultimate week of the
next session”, because I want to . sbut
any charge that might be levelled that
I want to procrastinate or adopt dila-
tory tacticss. I want this Bill to be
passed in t#he next session, that is, the
budget session, which will be a long
session of about 24 months to 3
months. If the report is submitted in
the penultimate week we will have
ten days or two weeks for considera-
tion of this measure.

Now, what happened? 1 do not
want to divulge the proceedings of
the Joint Committee on the oflher
the Joint
Committee has made no progress. T
am sorry to say that. .

Mr. Speaker: They might be wait-
ing for reference of this Bill.

Shri Hari Vishnu Kamath: Ad a
matter of fact, at the first meeting
itself I had made a suggestion or a re-
quest that witnesses might be examin.
ed. They are wiling to give evidence,
In that sitting it was decided that no
witnesses need be examined and that
only memoranda be invited from the
various associations. Then, at the
next meeting the hon. Minister him-
self said that certain persons and cer-
tain associations wanted to give evi-
dence in regard to the amendment
proposed in the Bill. Therefore at the
last meeting just before this session,
that is, only last week, we adjourned
to the 13th February. According to
the Press reports, the Budget Session
is scheduled to commence on the 18th
February and we are meeting on the
13th February for consideration of
that amending Bill. There are wit-
nesses to be examined, memoranda to
be studied and, I am sure, thet will
take a lot of time. And the report of
that Joint Committee is to be submit-
ted to the House on the first day of
the next session! T am not a pessimist,
but I am a realist and, T am afraid,
the hon. Minister may have to come
on the opening day of the next session
asking for more time for the sub-
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mission of that report also, because
once .the report is ready, Members
also will have to be given time to pre-
pare their minutes of dissent. ‘That
also would need time and it would be
impossible to do that by the first day
of the next session at the rate at
which we are going. We are going in
a haphazard fashion. I am sorry to
say that and to use that word.

Mr. Speaker: He need not disclose
al¥ that.

Shri Hari Vishnn Eamath: 1 am not
disclosing anything. But had the pro-
gress been more appreciable, more
systematic and more methodical, we
would have been able to present that
report in time. Now, this Bill should
be considared separately fron. the
other, That is the main point wvth
regard to the motion that I have
moved. That Bill was called a jumble.
You._ remember, Sir, that many hon.
Members took the cue which I had
given and they all said that that Bill
was a jumble. We do not want a
bigger jumble by incorporating this
also along with that. We do not want
that Committee to consider both the
Billg at the same time.

Mr. Speaker: The jumble remains
the same if something more is added
to it; it does not make a difference.

Shri Harl Vishnu Kamath: Philoso-
phically it does not. It does not be-
come a worse jumble; but it becomes
a bigger jumble. Therefore I would
request the hon. Law Minister even
now to persuade himself to this view
namely, that it will be well nigh im-
possible to submit the report on the
opening day of the next session and
it will be more practicable in every
way—I believe that all my colleagues
will agree in this respect—to move
that the report be submitted to the
House on the first day of the penulti-
mate week leaving two weeks for the
disposal or the pascing of the Bill
I am sure, the hon. Minister will be
agreeable to this amendment and I
commend this for the acceptance of
the House.

JANUARY 22, 1968
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Mr. Speaker: Both the substitute
molion and the amendment to the
ariginal motion are also before the
House. Shri Reddi.

Shri R. N. Reddi (Nalgonda): Mr.
Speaker, Sir, I stand in support of the
motion moved by the hon. Law Minis-
ter. On behalf of my Party I welcome
it.

Shri A. K. Sen: Sir, may I indicate
here that in view of what has come
from you I shall be prepared to accept
the motion as drafted by Shri Kamath
with the names mentioned thereinr
excepting that the period mentioned
by him in the third paragraph of his
motion should be as in the original.

Mr, Speaker: Let there be a com-
promise. Shri Kamath would also
agree to it, I suppose. There are
other difficulties which he has not
realised. They were related by the
hon. Law Minister. The previous
Bill would affect many members of the
High Courts. There are other provi-
sions also in the previous Bill. There.
fore that has to be takem up very
early.

Shri Hari Vishnu Kamath: ] accept
that. But he will come with another
motion on the opening day of the next
session asking for more time.

Mr. Speaker: Now, the agreed sub-
stitute motion is before the House,

The hon. Member might resume his
speech.

+/ Shri R. N. Reddi: 1 stand in support
of the motion. This is a Bill that has
been introduced on the basis of the
recommendations made by the Com-
mittee on National Integration and
Regionalism appointed by the National
Integration Council.

1256 hrs.
[Mr. DepuTy-SPEARER in the Chairl

In recent years fissiparous tendencies
of separatism have grown tremendous-
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ly in the shape of caste, communalism,
regionalism and all that. These have
endangered the very heritage of our
freedom movement, that is, the unity
of India. This must be combated
They have manifested themselves in
the shape of communa] riots and in the
shape of movements for the disintegra-
tion of the unity of India, like what hag
happened in Nagaland. They have
manifested themselves into a slogan of
a separate Dravidnadu in the South.
They have manifested themselves into
a fight for power in the name of caste
in different provinces. These are very
dangerous tendencies for the unity of
our nation. It is a danger to the very
mheritance of our freedom movement.

In the emergency created by the
Chinese invasion an upsurge of unity
has come in India. There is no doubt
about that. But nobody can say that
this is going to be a permanent feature
and that these forces which are silent
now may not come up again when an
occasion arises or when the compul-
sions of the present situation cease. So,
it is but necessary that the country
should be prepared to meet such emer-
gency and the motion moved by the
hon. Law Minister is in the right
direction. Every person who wants to
contest the electiong should be asked
to take a pledge that he will not work
against the unity or the integration of
the country. That is all right and that
is good. But, at the same time I would
like to make a few observations in
this connection. Our party supports
this Bill, and we welcome it. That is
a fact. But mere legislative action or
changihg of the Constitution or asking
the Members to make an oath of alle-
gience or affirmation to this or that is
not going to solve these problems that
are coming up in India.

13 hrs,

Let us now take the question of
secession. How is it that certain parties
who stand for the principles of secess-
sion and who want separate States get
the following of the people?How is it
that they have not been isolated from
the people? How is it that they have

ment) Bill

a following among the people? For
instance, I would refer to the DMK
movement in Madras. How is it that
the leaders of the DMK movement,
although they have such a dangerous
slogan ag would divide the very umity
of India, get a following among the
people and they have become the
chief Opposition in the Madras State?
There must be some basic reasons
which move the people towards that.
Government must look into those basic
features and see that they are remov-
ed, so that the people may not be
attracted by those slogans.

The method of centralisation of the
entire administration that is going on
at the cost of the States is a thing
which makes the people think in terms
of secession. I would not like to go
into the details in regard to the powers
of the States or anything of that kind,
but I would like to ask one question.
In regard to the Central Services. How
is it that Central Services are being
proposed for all departments? That
is creating a certain amount of mis-
understanding in the States that the
Centre wants to monopolise all the
power in their hands and they want to
make the States just like the munici-
palities or the zilla parishads. That
sort of feeling iz coming up.

Then, there are other problems too.
Take the question of language and the
question of regional disparities, for
instance., Regional disparity is another
thing which is moving the people to-
wards these ideas of separatism. As
far as Andhra Pradesh is concerned, I
may say that we are practically being
starved of industries. This kind of
regional disparity moves the people
towards the ideas of separation. Then
the question of backward regions. The
backward regions are being neglected,
and special attention is not being givea
to these backward areas in regard to
their development. These points and
these grievances breed the ideas of
separatism, and the leaders who are
imbued with ideas of separatism get
also the following of the people, and
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they get the ears of the people, and
movements arise put of it

Agam, take the case of Nagaland.
How is it that the Nagas are fighting
today? What has made them fight?
‘We do not support Mr. Phizo in that.
But how is it that the Naga people are
fighting for long, for two or three or
four years now? The basic causes
must be gone into and removed.
Today, this demand has come up in
Nagaland. A similar trouble may
arise elsewhere tomorrow, if the basic
causes are not removed. That danger
is there, and, therefore, the basic
causes must be removed. The life of
the tribal people is being disintegarted
by invasion from the plains. Elements
go there, and exploit them, and remove
them from their lands, occupy . their
lands in one shape or the other, and
exploit them in one way or the other,
and the result is that the discontent
among the tribal people grows.

Then, there is also the Hindi prob-
lems, the question of Hindi versus
English, or the question of language, as
it is called. Why is it that there is a
feeling of antagonism against Hindi in
the south? I do not think that any-
body is opposing Hindi; as far as I
know, in my State, and even in the
Madras State, I do wnot think that
there are people who are opposed to
Hindi, but the way in which the Hindi
enthusiasts put the problem is what
creates a lot of trouble. Let them not
precipiate matters and wait for some
time on this question of Hindi.

There is also the question of the
Tegional languages and their rights.
The Hindi enthusiasts alk of only
Hindi in place of English, but keep
silent about the Status of the regional
languages and the rights of the
regional languages. If they want
English to be replaced by Hindi, that
is all right, and that is a good idea.
We all welcome it. But at the same
time, if the proposal is put forward
simultaneously that English must be
replaced by regional languages also,
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both in the administration and as the
medium of instructions in the univer-
sities, then it will be wvery well re-
ceived, but that is not being done by
the Hindi enthusiasts. They only talk
of Hindi, and the result is that doubts
are created in the non-Hindi-speaking
areas that it is Hindi which is going
to replace the regional languages also.
That doubt will play havoc and will
lead the people towards ideas of sepa-
Tatism.

Similarly, I can speak in the same
way about communalism. Communal
riots talke place. They are no doubt
very harmful to our country. But I
say that the administration do not
treat all communalisms in the same
way or on a par. To a certain extent,
Hindu communalism is tolerated, and
that creates doubts among the minority
community and creates other compli-
cations as well. The rights of the
minorities must be respected. Unless
the rights of the minorities are res-
pected on the question of language,
the services etc., these ideas of sepa-
ratism are bound to grow.

It is good that legislation is coming,
but if Government feel that merely by
legislation thtse things are going to be
stopped, I think that they are wvery
much mistaken. Along with the pass-
ing of this legislation, the causes that
create separatist tendencies and ideas
among the people should also be re-
moved and removed speedily as woll,
because after our Independencze,
during the recent past, wnr have
seen that these separatisi len-
dencies have grown tremendously.
It may be that temporarily they may
not appear, but I do not know how
things will shape themselves in the
future.

So, 1 would suggest to Govermnment
that instaad of merely remaining con-
tent with the passing of this legisla-
tion, they should leok into the basic
problemg that go to the root of these
tendencies and these ideas that are
spreading among the people and see
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that they are redressed, so that we may
really emerge as a united India m.th-
out any talk of geparatism or secession.

Shri Surendranath Dwivedy
(Kendrapara): I welcome this measure
but I feel that it has a very limited
appeal, and Government have appro-
ached this problem from a rather
negative point of view. 1 have no
objection so far as the motion before
the House it concemed. The Bill is
being referred to a Joint Committee,
and it can be discussed threadbare
there. But the guestion involved is a
very big one so far as this country is
concerned.

There is no immediate problem of
disunity in this country, in view of the
emergency. Particular mention has
been made of a party which advocated
secession from the Union, and which
really caused a certain amount of con-
sternation all over the country, but
even that party today has come out
with a declaration that so far as they
are concerned, they stand for the inte-
grity of the country and they will
stand by all efforts to defend this
country and to maintain the sover-
eignity of this country. So, if we t'ake
the immediate facts into consideratl@,
there is no immediate need for a Jegis-
lation like this, but what we are doing
ijs that we are mainly providing for a
future contingency. We do not want
that any individuel, any citizen of this
land should have any right—whatever
right or freedom the Constitution may
have given us to db anything in any
manner either in the political sphere
or in any other gphere so as to subvert
the Constitution of the land or to
undermine the sovereignty of this
country. That is the main question
before us. But here what the Bill
proposes to do is only to ban secession
movements. The Constitution is giv-
ing authority to curb or to check or
even to ban—whatever they may think
proper at the momeni—the movements
like this.

Sir, 1 feel that this country is faced
with various problems which affect the
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integrity of the nation. The elections
do provide an opportunity for all ele-
ments to express themselves in a parti-
cular manner and exploit the occasion.
We have seen that jn these elections
feudal elements, whichever label they
may have taken, have by and large
been elected. They have come out
successful during the general elections.
Does it mean thereby that there is a-
very large volume of opinion which
wants to return to the feudal rule?
Nothing like that. The elections are
just a cover. The real malady lies
somewhere else.

Then, there are tendencies growing
in this country—caste tendencies,
regional tendencies, communal ten-
dencies and some other tendencies and
I do not characterise all thege as mere
reactionary. But I fee] that there is
some amount of justification in some
of these movements for the reasons,
the suppressed, the down-trodden
people had not got an opportunity to
ventilate their grievances in those
years of slavery., Now in a demo-
cratic atmosphere, they get this oppr-
tunity to express themselves and we
may take it as a desire of democatic
people to urge their own problems.
But there is a limit so far ag that is
concerned. If it goes beyond that,
then jt creates problems for us.
When we fail to tackle them, then only
that takes some other form—violent
form. Generally speaking,—thanks to
our country's traditions—it takes a
constitutional method of expression.
So, what I had thought was that, when
we were approaching this problem, we
should not have confined ourselves
only to this aspect.

I want to put it to the Government.
Of course, the Hon. Minister, when he
moved the motion, referred to us the
National Integration Committee's re-
port. I am not very clear in my mind.
This Committes also did not go into
the entire matter thoroughly because
of the emergency, because of the exhi-
bition of unity all over the country.
They only gave the report and they
suggested like this that Article 19 of
the Constitution should be amended. T
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find that in the report they have only
mentioned about Nagas, DMK, All-
Party Hill Leaders' Conference, Aglai
Dal, etc. and they say that they are
all rallying round in the mnational
effort.

Sir, I want to know whether it is
considered or whether it is proposed
under this legislation to provide pow-
ers even to curb the linguistic divi-
sion of provinces—there may be a
linguistic demand and there may be
linguistic border areas for which re-
division may be necessary. I want to
know whether it is proposed that that
sort of movement is also under-min-
ing the sovereignty of this country
and whether we want to ban that.
If such inference is taken, it is not
a good thing. Probably, you may be
able to suppress it for some time to
come, but it will take some other form
because that is not actually going to
undermine the sovereignty of the
country. This is not the entire ques-
tion. As I said, I want to put it to
the Government. The Minister said
that we have that experience of a
party functioning in this country ask-
ing for the division as a result of
which the country was divided: India
and Pakistan were born, We have
that past experience. He said, “Do
you want to repeat that?”. I want to
say, no such movement is likely to
take any roots in this country, not
even any religious sentiments. No
such movement is likely to get any
support from the people. So far as
the Indian people are concerned, they
have given their opinion in the gene-
ral elections, three successive general
elections. But I want to put it that
the danger is not only of secession
movements. There is the danger, a
very great danger in this country of
parties functioning which do not owe
loyalty to our Constitution, to the
sovereignty of our land. It is not
only secession movements, There are
parties in this country which . have
openly said that they are not an Indian
party. They have extra-territorial
loyalty. Their decisions are taken
not in this country, but in some other
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country, I want to know whether
thgtismtgoingtombvertorundm-
mine the sovereignty of our country
and whether it ig not also g problem
that we should deal with Very stronge
!'.y. If a party which is functioning
in Pakistan, which has a branch in .
India, went on ventilating the griev-
ances of Muslims—whatever is decided
there, it is done here—are you going
to tolerate such a thing in this coun-
try where crores of Muslims live and
live very happily? We have no
problem of Muslimg today. I think
the Muslim League of India is not
even the ghost of Jinnah. The Mus-
lim League today stands behind the
Indian nation, even against Pakistan.
Supposing some such organisation
functions here, are you going to tole-
rate it and give it the legal approval?
If we are thinking of the sovereignty
ang integrity of India, I again say,
this is a negative approach, You are
going to take powers to curb, to check
something which is in imagination
just at the present moment. It may
come in future, at some time. That
is different. I do not know what the
future picture would be, after thig
emergency is over. They say, it is a
turning point in our history. I do not
know which way it will turn. But all
that apart, even for this immediate
emergency we should have amended
the Constitution in such a manner that
no party, no political group, no social
group even, which has extra-territo-
rial interests and loyalty to others
other than our bwn country, would
be permitted to function in this land
and the Government under the Con-
stitution would have the right to
curb, to check and even to ban such
growth.

Sir, when the Joint Committee goes
into this matter, I do not know—I
am not a lawyer—whether it would be
possible for them even under this limit
ed amendment to provide for any such
contingency. Merely taking pledges
does not help. Do we not know what
happened in Kerala? The Communist
Government functioned there for 28
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months. They took pledges of loyalty
to the Constitution, But the Centre
intervened. This is borne out, Act-
ually, under the name of the Consti-
tution, they wanted to subvert the
Constitution itself. It is provided
here that only High Court Judges,
Chiet Justices, Members of Parlia-
ment and Legislatures, Auditor Gene-
ral, etc, will take pledges, to upHold
the honour, integrity and sovereignty
of India. But if you Jook into the
problem again, where does the germ
lie? Is it not a fact that in the ser-
vices, in the administration, fissiparous
and disintegrating tendencies grow.
I may be excused for saying this, but
my feeling is that it does not grow
among the masses, it does not grow
amongst the people at large; it is con-
fined to certain interests working in
certain spheres. And how does it
gtart? In our administration, in our
government machinery, we have mil-
lions and millions of employees coming
from differént parts of the country,
belonging to different communities,
castes, etc. Somewhere, gt some
place, it goes round that ‘we are
being neglected, we are not being
given proper promotion, proper faci-
lities, we are being suppressed be-
cause of the machinations and domi-
nation of some other group or caste’.
So the germ is there which then
spreads. Ultimately, it takes the
shape of a movement which appears
to be disintegrating. Is it not the
proper thing to deal with that at that
point? We are thinking of taking
pledges. When we do that, should
we not also provide something where-
by whoever works in the government
machinery in whatever capacity eom-
mits himself rnt to do anything in
the discharge of his duties or as a
normal citizen to sponsor or give room
for any such disintegrating movement
in the country?

So while this i= a necessary mea-
sure, I do nat think it is going to
tackle the great problem before us.
We can go on amending the Constitu-
tion so often as we are doing. But
I would make this appeal. When we

(Sixteenth Amend- 5782
ment) Bill

are seized of this problem, let Gov-
ernment think twice whether we
should not amend the Constitution ia
such a manner as to deal with the
malady effectively. It may be argued
that there is a Joint Committee already
and we are referring this to it to re-
port in the first week of the next
gesgion, Therefore, we have to finish
this work hastily. But I do not think
that the other problem is connected
with this, So Government may give
some thought to the problem and
bring forward another Bill which cam
accommodate all these things.

Mr. Deputy-Speaker; Shri D. C.
Sharma. Each hon, Member will
have ten minutes.

Shri D. C. Skarma (Gurdaspur): I
welcome this Bill though I think a
very belated attempt is going to be
made to eradicate some of the diseas-
es, social, political and economicy
which have become rampant in our
country. It is a measure of wvery
limited significance. I do not think
that elections to Parliament and the
State legislatures are the only panacea
for all those ills. These elections take
place almost once in five years and
the propaganda goes on for about
three months,

While we are legislating for these
three months, we are not taking into
account the period that goes befare it.
What is going to happen for four
years and nine months? What are
people going to do about it? You stop
them from making this kind of pro-
paganda for three months in five
years. I do not see any reason why
they should be allowed to go on doing
this kind of propaganda for secession
and all that king of things for four
years and nine months.  Moreover,
there is no reason why we should
pinpoint the members of the Assem-
blies, Councils and Parliament. There
are also others elected. In our codn-
try there are panchayats, municipal
committees, municipal boards, town
committees and so on. if you prevent
Members of Parliament and the State
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legislatures from making this kind of
propaganda what guarantee is there
that those persons who take part in
municipal elections ang panchayat
elections will not make that kind of
propaganda.

Shri K. C. Sharma (Sardhana): It
will be provided for in the local laws.

Shri D. C. Sharma: I think the
hon. Member talks without knowing
what he is talking about.

I -was submitting that we should
have a very comprehensive Bill You
cannot take hold of one section of
society and think that that is going
to provide a panacea for al] our ills.
We have elections running all along
the line, So we have got to do some-
thing to suggest remedies for ‘that
thing. I therefore think that some-
thing should be done to make this
kind of propaganda for all kinds of
elections in the country punishable.
Unless that is done, we will be trying
to kill an elephant with a toy gun.
‘We are not doing the proper thing.

My second point is that we have
singled out the Judges of the High
Courts ang the Supreme Court, the
Auditor-General, Members of Parlia-
ment and State legislatures, Union
Ministers and State Ministers only,
as if they represent the whole of
India, as if they have the whole of
India in the palm of their hands. I
do not think so. I think there are so
many other functionaries working in
this country all along the line and
to include these functionaries alone
and to exclude the others is begging
the question, I believe that every
government official—it will be paid
that he will be covered by some rules
of conduct—every government funct-
jonary should be taught to respect this.
I remember meeting a Chief Minister.
He was having officers drawn from
two communities. I do not want to
refer to the name of the Chief Min-
ister. He said to-me that the persons
who belomged to one community be-
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lieved in that type of communalism
angd the persons belonging to the other
community believed in their type of
communalism, They were doing all
kinds of things to jeopardise not only
the integrity but also the security of
India.

What is there in this Bill to prevent
government servants from doing all
this kind of things by means of which
they try to create a very unhealthy
atmosphere in the country?

Then again, there are the news-
papers. I tell you the newspapers
have done more harm to the integrity
of the country than anything else. So
far as the press laws are concerned,
I think they have proved to be utterly
ineffective in dealing with the
nuisance created by these newspapers.
It is not that the DMK people get up
once in five years and say they want
to secede from India. The propaganda
goes on day in and day out from the
press, the public platform, in the films
and in dramas. What are you going
to do about it?

So while 1 think this is a good Bill,
it is going to be a very weak solu-
tion of a very big problem. I know
an hon. Member referred to the ills
from which our body politic is suffer-
ing. Why is Nagaland there? Why is
the DMK asking for secession? Why
do we have all these things? I think
our Government has laid it down
that nobody is going to interfere with
the way of life of the tribals.

That is one of the basic concepts
of our policy not only for Nagaland,
but also for those places where there
are tribals living. So, I do not see
any reason why it should be said
that we are not doing like that.

Again, it was said that the DMK
was making appeals for secession.
India is a very big country and there
are all kinds of levels of intelligence
in this country, and all kinds of peo-
ple live in this eountry, and I think
all kinds of appeals are made in this
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country. I do not think that it is only
on the basis of secession that the
DMK gets a hearing. They say they
will distribute land, so many acres
per man. All these things are there.
It is not that they get g hearing be-
cause of the appeal to secession alone.
The economic programme of the Gov-
ernment js there, and I think it is
getting into stride as time goes on,
but we give protection to caste, to
regionalism and to communalism
sometimes.

An hon. Member said that we tole-
rate one type of communalism but
abhor another type. I say that all
types of communalism are abhorrent,
but as we are proceeding fast in estab-
lishing this democratic set up in our
country, people who want to win the
favour of the electorate, are making
all kinds of appeals to the voters.
Some people want to get in on the
strength of caste, some on the strength
of religion, some on the strength of
language. All these things are being
done. So, I think it is not enough to
say that nobody shall threaten the
integrity of the country. It is no use
pinpointing certain parties. I think
it should be made an offence, a crimi-
nal offence, for anybody to appeal to
the electorate in the name of caste,
creed or religion.

I know those things are there, but
1 would say that Government legisla-
tion is also there. We have a Com-
missioner for Minorities, we have a
Commissioner for Scheduled Castes
and Scheduled Tribes, but the diffi-
culty is that the Government machi-
nery moves so slowly and in such a
way that these persons are not able
to0 cope with the problems with which
they are confronted.

Therefore, legislation is good, but
legislation does not go the whole
way. It goes only a small way.
Legislation has to be supplemented by
administrative measures, by propa-
ganda, by education. I believe that
unless this kind of thing becomes a
part of the education of every child,
boy and youth of India, we will not
be serving this purpose.
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This Bill is going to a Joint Com-
mittee for consideration, and the Joint
Committee should see to it that it does
not depend only upon the taking of
a pledge for the implementation of this
measure, but that it also devises some
other way. If pledges could deliver
the goods, I think in India there is
no dearth of thewn. I believe pledge-
taking is a national hobby of our
country.

Shri Harl Vishnu Eamath; National
pastime!

Shri D. C. Sharma: We are interest-
ed in taking pledges. I think every
one of us has taken so many pledges,
that it is no use placing so much
emphasis on pledgetaking. If pledge-
taking! is good, it is not enough.

The Bill is simple enough, and I
think nobody will take exception to
it and that everyboedy will welcome
it. It will be supported universally,
I know that. But while the Joint
Committee goes into the Bill, they
should also think of those measures.
This Bill is a skeleton Bill. The Joint
Committee should put flesh, bones and
blood into it, and give us those ad-
ministrative and educational measures
and all those things affecting elections
to other bodies, so that this Bill be-
comes a real force in our country and
stops all those fissiparous tendencies
to which so many persons have refer-
red already.

There are certain parties in India
which are openly communal, which
are openly based on some kind of
language imperialism as it is called;
which are openly wedded to those
causes which are injurious and perni-
cious to the interests of India. What
are we going to do about them? I
think everybody will take the pledge,
nobody will be prevented from taking
it, but I can assure you that while
they will be taking the pledge, they
will be also thinking of the ways and
means by which they can break the
pledge.

There was a gentleman who swore
in the name of a sacred animal—I do
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sot want to mention the name of the
.sacred animal—and said he would do
.a certain thing in the name of the
_sacred animal, but after four or five
_minutes, he did exactly the reverse of
.what he had promised to do. Some-
“body asked him how he could go back
on his promise made only a few
minutes back, and he replied that he
was not thinking of the living sacred
.animal, but only of the picture of
-the sacred animal. Therefore, the
. picture and not the living animal was
.sacred for him. So, I believe that if
this pledge is to be capable of imple-
-mentation, it should be such as can
put an end to all those evils to which
_hon. Members have referred.

I welcome the unity that is present
in the country now, but I do not
know how long it is going to last. I
may also tell you that while this unity
js on the surface, there are certain
forces working underground even now
to sabotage this unity, to destroy
this unity. Whispering campaigns
are being organised, door to door and
house to house canvassing is going on
to destroy the unity that we have
built up on account of the national
emergency. What are you going to
do about it?

I welcome this Bill, but, as I said
in the beginning, this is a small thing
intended to achieve something gigan-
tic, something colossal. 1 hope the
Joint Committee will try to do some-
thing so that this Bill is implemented
fully and in the real spirit in which
the framers of the Bill have intended
it to be.

Shri Shree Narayan Das (Dar-
bhanga): While supporting the Bill, T
would like to make certain observa-
tions.

Having attained independence after
a long struggle, causing sacrifice and
sufferings to a very large number of
people in the country, India got the
opportunity of framing its own consti-
tution, and in 1949 the representatives
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of the people assembled here, gave ws
a Constitution, and the preamble of
the Constitution indicated their atti-
tude towards certain fundamental
provisions to be made by the country.

For the benefit of the record, I
would like to read out the preamble:

“WE, THE PEOPLE OF INDIA,
having solemnly resolved to cons-
titute India into a SOVEREIGN
DEMOCRATIC REPUBLIC and to
gecure to all its citizens:

JUSTICE, social, economic and
political;

LIBERTY of thought, expres-
sion, belief, faith and worship;

EQUALITY of status and of
opportunity; and to promote
among them all

FRATERNITY assuring the dig-
nity of the individual and the
unity of the NATION;

IN OUR CONSTITUENT AS-
SEMBLY this twenty-sixth day of
November, 1948, do HEREBY
ADOPT, ENACT AND GIVE TO
OURSELVES THIS CONSTITU-
TION.”

The idea contained in the Preamble
and the provisions contained in the
Fundamental Rights provided in the
Constitution give an idea to us that
when our constitution was made, the
people of India resolved that to form
a nation, certain fundamental rights
have to be given because of the
exigencies of the situation. When the
Constitution was framed, it was
thought that there will be a Gov-
ernment which may not respect some
fundamental rights in this country.
Therefore, certain fundamental rights
were provided for.

We have seen how, after making
such provisions in the Constitution
for reservation of Fundamental Rights,
we have constituted in our countiry an
independent judiciary and we have
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seen instances when this independent
judiciary has prevented the vagaries
of the Government. When certain
rights were to be tampered with by
the Government, the judiciary inter-
vened and set things right.

The Fundamental Rights which
have been provided under the Consti-
tution, especially Article 19, which
provide for the freedom of speech and
expression and the right of associa-
tion etc. have also provided for cer-
tain restrictions to be imposed by the
Government from time to time with
regard to certain of these provisions.
But, Sir, we have seen how in course
of time fissiparous tendencies have
arisen in this country with regard to
communalism, linguism, casteism, and
in the name of secession of some
territory from the Union of India.
“This Article 19 gives freedom of
speech and expression and gives
freedom to assemble peaceably and
without arms and to form associations
or unions,

Now, Sir, this right of freedom of
speech and freedom of expression
have been wviclated in the name of
freedom. We have seen what is con-
tained in the Preamble. In the Con-
stitution itself, in Article 1, it has
been provided that “India, that is
Bharat, shall be a Union of States.”
It also says that “The States and the
territories thereof shall be as speci-
fied in the First Schedule”, At the
time of partition of the country into
Pakistan and India, India constituted
one part and Pakistan the other part.
All the citizens living in India were
thought to be citizens of the nation.
Nation cannot be divided. Govern-
ment may come and Government
may go, but the people were declared
to be one,

Therefore, if some of our citizens
have taken recourse to the provision
of the Fundamental Rights of freedom
of speech and expression, to resort to
preaching of secession of certain terri-
tories from the Union of India, it is
due to certain lacuna which exists
here. Because of Article 19, it had
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been found that the Government was
powerless to deal with the situation
created by certain political parties
and certain interested persons in pre-
aching secession of certain territories
from the Union of India, It is, there-
fore, that the Government has thought
it proper to come with this measure.
By this measure, such fissiparous ten-
dencieg will be checked. Those in-
dulging in the preaching of secession
of any territory of India from the
Union of India, which is a sovereign
democratic republic, will be dealt
with suitably. I think such fissipa-
rous tendencies will be stopped and
put an end to. . In order to prevent
such persons from preaching these
fissiparous tendencies, Government has
come forward to make this amend-
ment in Article 18 for restricting some
of the fundamental rights,

In Clause (1) of Article 19, certain
fundamental rights have been given.
In the same Article, in Clause (2),
some of these rights have been res-
tricted by the laws to be made by the
Government from time to time.
Preaching of secessionist ideas against
the integrity and sovereignty of India
would not come within the purview
of this Clause. Clause (2) says as
follows:—

“Nothing in sub-clause (a) of
Clause (1) shall affect the operation
of any existing law, or prevent the
State from making any law, in s0
far ag such law imposes reasonable
restrictions on the exercise of the
right conferred by the said sub-
clause in the interests of the secu-
rity of the State, friendly relations
with foreign States, public order,
decency or morality, or in relation
to contempt of court, defamation or
incitement to an offence”.

Until this provision existed, we have
not got the power to make such en-
actments as will put an end to the
preaching of secessionist ideas and
fissiparous tendencies in the country.
Tn order to enable this Parliament
and this Government to prevent such
individuals and political parties from
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preaching against the sovereignty and
integrity of India, this amendment to
Clause (2) of Article 19 is called for,
Just now, my hon. friend Professor
Sharma gaid that this Bill has not got
the flesh and the flesh has to be pro-
vided by the Select Committee, This
Constitution Amendment Bill autho-
rises the Parliament and also the Gov-
ernment, when it is thought necessary,
to make certain enactments to prevent
such fissiparous tendencies which are
prevailing in certain parts of South
India, who preach of secession from
the union of India,

Mr. Deputy-Speaker: The hon.
Member's time & up.

Shri Shree Narayan Das: As you
have rung the bell, I will say this
much before I conclude, We are now
going to make provisions of taking oath
and making affirmations with regard to
the members of the various legisla-
tures, Members of Parliament, certain
incumbents of the Government, Minis-
ters and High Court and Supreme
Court Judges. But, I would like to
make one suggestion in this connec-
tion that the Joint Committee should
also consider making provisions for
the application of this amended form
of oath and affirmation to the existing
members of the legislatures, both at
the Centre and in the several States.
We are sitting Members, We have
taken our oath under the existing pro-
visions of the Constitution. But, after
this particular amendment is made to
the Constitution, all the members of
the legislature, both at the Centre and
the States should also be asked to
make oath in the amended form, along
with Ministers. This is the only sug-
gestion that I would make and I sup-
port the Constitution  (Amendment)
Bill. After this Bill is passed, I would
request the Government to come for-
ward with the necessary legislation
making the preaching of secession and
other fissiparous tendencies, against
the integrity and sovereignty of India,
a criminal offence. Those political
pearties and individuals who indulge in
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such tendencies should be dealt with
strictly. No fissiparous tendencies
should be allowed to be committed in
this country. With these words, I
support this Motion for referring this
Bill to a Joint Committee. I hope that
my suggestions with regard to exist-
ing Members of Parliament and the*
members of the State legislatures
will also be taken into consideration
and certain suitable provisions will be
made so that it will be made appli-
cable to them also,

st w¥ ("AFNE) . FAAE I9-
o WERg, WEN A W FSE
amy Wt Fedegm  (feedie
wRedz) famw  wofeqw fer
# weAT qrdl ®T ATE ¥ I FT AWGA
FTE L A wwm F T w e
a7 wtdegme (fosdr - aivede)
fad ¢q ¥ gy Fiegm (fEwdre
wiredz) fam ¥ =7 § aq1 7+ w@l
9T @rT a4, #4ifE ag 6 9T e
#7 famr & AT T ¥ A afeR=y
" g=fed f g ) aEen
ar 7@ &, o4 5 g7 & me A wier-
zque (wiedz) faw wran ar, sEw
w15 fasis =g A€ 91|

7@ faw ¥ 2207 WIS AeARIT
g Jaa § fearmar &

“The Committee on National
Integration and Regionalism ap-
pointeq by the National Integra-
tion Council recommended that
article 19 of the Constitution be
so amended....".

zafay o8 faw wega fer 1 @
= wre g g A d @t
Za M gE a@ H Al FT AGH AAA
qEeT & | T ATR o g §
& ot v o g § Tg A @ §
fir T W1 A A § WX AR WA
arq frem # Sifrw w1 T
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T FT R & W § AR T EAT
«ifgd 1&g surEr wAATw T &
gffagw e et ¥ qerTw
FAFTIEGATR | SN TF {AAWAL
3 Zar fF g o & A7 F9 §
WX IEWT T T BT ISMAT W
HIAT WHIE AQJET | FHI AR &
Hagl ] fdar ;. qgw gegi fasd)
#1 fedre I ol IaF AR EEFA BT 1
9w g g AT A9 aq IFA WA
e weqifea fear | oo &
A 97 Y wfagex fiar Tifzg. "@5w
T wfed \ qz o faw w oaw
aq §, TR qGA GGR WOHT SqAET
anfed ar

g S gmEr dF  @Eed
fegmm & wost 7@ fawr <@g,
FEFT TN HAT AT IIAT AR
g T wrowr qgR w7 ghagra [T
q®m | ggen gfrew T @ fw
Foa ] fafrfes yifafaw feniz
¥ ® fewg fen o ow &/
wrdt fam e @ 7 wifafag a7 g
et o ag g oS g2 g
EE 4, Wt g g e g,
F +fY g =i F 70 7 5 g of
o wifafew faed fed, ot 9@
¥R T4 9 IgW A AW FE e
%7 &Y 5 g3 i "o a= foear
aifgd | w@ IR wr i gt
#1 qrfeeqrT &1 g fag mar & O
FaC AN gr G2 99 q IFA A v
fe g wor  Tsg faeer =ifed o
gOF A I9 T AT 7 FT N
wrar w1 Iast faar o aw A wre
T R g, qg 19 Tgh 9T A
et @t & wwwar g awardr T faa
wrar @ @t ®few Tt g, Iawr
o qiferdt =<t 5T @ 8, qg A W
@ ¥ TET A agrET 3R F wgEw

ment) Bill

gt d Wk ge¥ fad suEra wfi
et § 1 AfET gag w1 ar W ™
w1 Y 9T Fifow = svar &, @ vEwy
T g PR T EwaT § | W
gfe & g og fam A & & o
g # qEw WA FRar g |

9] TG T g A9 § ey
agar g fe @ aafsy wra 1 o
¥ Fwwar § WK qw 9g wga @
f& za% war wifert #1  sawEr
Nefaar ad faedt § o1 Y@ 3@
AT &Y sarer A E AEr far
wer &, @1 S WY IWW &
T g, qZ W F A7 99 TG F@w
T A% F@r 2 fF oww oW
HTFAT gE a9 fegew ® owar
FI g7 e Al g9 U g )
o o Fo aEt 7 Wt w7 fam,
MW T F AT & w, e
et &+ #g faarfe 7 2w & aw
¢ s ot wreRorErd g, A SRR
gq %7 %1 & afcwy fage 1 wrer oft
Tg 7 @ ¢ fege oF & W
qg ATRIfA EAT R, REST T AT
T 99 FT FU & | AT AT WG
degfa & g9 T sm W W
w wmfes s g A @
T Fepfa sgy & 99 WM
gegfa 1 N MY Faafor gon & o
IEF! @ wer ot w1 Foeq € o
weq &t wwrer frg smoft § 0 wwe
R FAATE | AT qX FAAT § I
T ¥ AT A, A7 gy, e
ff =l §, ITH! 49 q I A
g www form offw or
& W A ar wfE, 9w A
AT 9T S HFe HWav §, a9 AT HC
depfa & A g g g
va gy gegta w1 wrew g €,
EOA w9 § A d@epfa adt

|
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wHE) waw @ fomiv o
¢ wwfim wra@ ¥ o wge e
w§ W\ T OF {1 T ST T X wgAT
g& 5 foar fs gw fge St ¥ g ¢,
TF TT wEa 5 & fod gw
IALY |9 ¥ woAr arieg ¥ fafaw
et ® A, ITH WS 7
&< fear W% sy OE =< fear fr gw
W TF §, oW qwar w7 faeai g |

Tg W THFAT §, IAHT FH AN
s wfgd | g FwAT wilEd
fe 2021 9T AR &1 qaww w@r
2 ug fam fouwe #3EY & g o
@ g fadwe w3 ¥ § grdar
FTTE X ST A 4G 5 ag a9
e 3O R gEEd w1 waew
gl TRusEAAwaEargfs
w gfefaqme R s g, @
sa# oft fear s omwar g Afew
iz uF ffafers a@t gr Fear
9 TFE I 0 F fasg g aadt
g o wama & waar dar w6 §,
ar #em g & fog &1 geng aw
w3t §, 41 qadT FAT R, At SER
A g w0 gEe of
TR gas faar o aifgd, T
At A qEE oS TrEd
afs g 9 73 7@ & awd § ar
T 9 FT 4 FT & A Tfeq o
T F wFar ¥ faeg g #1 ==
FW H AR W A AT AfEd
oT ¥ IwEE F F9r fHeeT afgd
sEnr aft W [ER AF AR
T A9 AT ;oA asar g |
MY & ®IE § W gL sgfe Sar @
ag FgaT & fF F wa #Y SF |
s Hg g fF aw S aTFEa g
#T ATET FY ART FHFT FEATE
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aw A, dfew YT d o e o
®) &) ag & yrar § S I w3y
fromraR g AT W@WE v
e ¥ F o a@ & wawar Sy
*fenr Wi mY whagy
W AN A AX F T afx W @
fasms T AN IEF fag w@r @
st wifgg | faw wrE F gEer
FMENE FT  [ATE WA SUAT AT |
7w F<ar g fF aea weR |m
T

W @ # A9 w Ao
LU C LIS G Ol LR 2
9 9T WY gH  fa=re AT g o
w1 fegmam & ol ofei § o
wwer SfEifae amwd A §
T OTE NHIC W FrE arfeat g af §
91 fF T # @ T qifFa 1 T
dEdt §, T awg N arfear dav @ v
& o fr fegem 9 i @
wret &, ar zfae Wi % S e
Ao gHEAdT § "I WK ot ara &
@ F wEar g 5 oaed ate ¥ w1
T FF AR T T ¥ IR FA
fearsmo 1 &% 2@  fF wo afefe-
T4 UZF I @A A AGT AW

r{ﬁm‘rq‘(%ﬁ T Y wfed B

# s g f fadwe wRE Y
Wi & R § wedr i &
aifgd w1 wedt ¥ afw w9
fawr # T S & GHA WAl
arfed | dzgar  faw SEF AR
qgT gET & | ag aga T faw @
g g7 fa=e fafqaw ot 9ga sangy
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g feefew o ST ofim
%Y o 1 SR a agi afew W
¥ awft 1 g faw g,
w39 sfrenfasfter anfaw gw esw
s wifed |
R w fior ¥ v fn e
wINT & AreegER & ar fget W

A 9T AR AR FT G §

E- 1)

WH TERAE e T ag F AW
g s wmgfe & faal & faeg
o § | AR 9T 9= g% A
, AR N A FT 9@ A
g &, &Y I9ar grfat a9 AgEs
@ & fag g darc Qv =fgd |
gkt ot 7 gy f fereror dear
woarel §  gEET KA FCAT =10 |
Ig @ a1 gnir 1 afeT it ag &
fast @ T & AT WY S qrfawA
T@T T § AELAT  UT FIAAT F,
THHT # "EW §AG FTATE W1 g
§ fF @ surem  we f & w@w
g R e d9a wifaww &4 v
Eau |

Shri Manoharan (Madras South):
Mr. Deputy Speaker, I want to make
a few observations on behalf of the
DMK regarding the proposed measure
which is before the House. Our coun-
try is in a state of crisiss The un-
abashed aggression of China has
enabled us to sink our petty differ-
ences. The passionate plea of our
Prime Minister through ‘he radio is
echoing and re-eachoing in our coun-
try and the supreme task facing our
country is how best to thwart the
Chinese aggression. In this time of
emergency it is really painful that
Parliament has to make such a kind of
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amendment to the Constitution of
India. The moment the danger of"
Chinese aggression was scented and
seen: the DMK has come forward to-
join the national phalanx to thwart.
the Chinese aggression. Sir you
know that we have suspended
our agitational politics.

14 hrs.

We have started mobilising public
opinion in favour of an uphill task and
we are doing the same with zeal,
fervour and enthusiasm. The present
Constitution affords liberal opportu-
nity for not only the ventilation of
grievances but also for formulating
new schemes affecting the political
set-up as well.

While the Constitution affords such
an opportunity, the arm of law is alert
and strong enough to punish those
who go beyond the proper limits of
the Constitution. But as long as our
propaganda is arried on in a peaceful
manner, legal sanction is afforded’
automatically. To keep propaganda
within limits and to avert violence or
subversion, there are ample provisions
in the legal code itself,

Il

1 may add here that from its very
inception, the DMK has been carrying
on its propaganda in such a manner
that not even a single case has arisen
where in we were charged with trans-
gressing the legal provisions, Our
propaganda has all along been carried
on in a peaceful manner and we have
declared more than once that our aimr
is to convince and get the support of
the electorate and we have succeeded
fairly well in that,

Before us I know there are ever so
many democratic methods to meet
things and get things done. One of
the democratic methods to meet the
demand of any party is to convince.
I honestly doubt whether the ruling
party has attempted that at all. To
preserve the integration of India, the
National Integration Conference was
held. So many parties have been in-
vited except the DMK. Democratic
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decency requires that the conference
should have invited us and assessed
our feelings and sentiments.  What
prevented the conveners of the con-
feremce from extending the invitation
to the DMK, I do not know

And the conference has constituted
the national integration committee to
go into the question under the Chair-
manship of Dr, C. P. Ramaswami
Aiyar. That committee has toured all
over India and came to Madras also,
met certain organisations and indivi-
duals. Unfortunately, I want to sub-
it to this House for its consideration,
that this committee failed to meet the
leaders of the DMK. The reason given
for the failure to meet the DMK lea-
ders, according to the Chairman of

the committee, was that the majority ~

of the leaders of the DMK were in
jail. After their release, Dr, C. P.
Ramaswami Aiyar, the chairman of
the committee, assured that he will
‘meet the leaders of the DMK and as-
sess their sentiments and reactions,
but unfortunately that did not take
place.

We are wedded to democracy. We
are proud of calling our Prime Minis-
ter an embodiment of democratic ideas
and a man having Lincolnian spirit
in his mind. We have pinned our
faith in mutual talk, heart to heart
talk, and round table discussions.
“Whatever might be the magnitude of
the issue, or the controversial nature
-of it, we believe that though the
language of the heart and not the
language of legal weapons, we could
solve the issues.

1 want the House to ponder over
-this; because the opportunity is denied
to us, to express our views and ideas.
“The integration committee did not take
care of the feelings of the DMK.
"Hence, am I wrong in telling that the
decision taken by the committee are
in the nature of an exparte decision
or that they were draconian mea-
gures?
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Mr. Deputy-Speaker, Sir, another
democratic method left open for the
other parties as well as the ruling
party is to meet the demand of the
DMK is to counteract its propaganda.
While we are engaged in propaganda,
parties that are opposed to our aims

¢ have had enough or better opportuni-

ties for counter acting our propaganda
through the press and the platform,
and the people who are the final arbi-
ters of all or any issue are alert and
vigilant and it is to their jndgment
that we have been appealing to. Our
propaganda in the past ias I'n  oupht
to be counteracted by the rli~g perty:
Whether they have succeed in it or
not is left to them to decide,

Shri Tyagi: Propaganda directed
towards what? I could not under-
stand it.

Shri Manoharan: Propaganda for
separation.

Shri Tyagi: For what?

Shri Manoharan: For the formation
of Dravidastan, (Interruption).

Shri Tyagi: Separation from India,
from the Union of India?

Shri Manoharan: For secession. The
quintessence of democracy is not the
decision of the majority to be carried
alone. On the contrary, the views of
the minority are to be heard and un-
derstood and appreciated. The real
spirit of democracy is to go into the
root of the problem, not to root out
the problem as a whole.

Now, I understand that the demo-
cratic process is to be given a go-by
and a prohibition is to be declared
against any such proganda and the
Constitution will be suitably amended.
I can understand the emergence of this
proposed measure after having ex-
hausted all democratic methods and
constitutional 'methods. If the methods
to convince, to counteract, to con-
vert-all are proved to be a failure, I
can understand the necessity of this
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amendment. Amending the Constitu-
tion for anything ang everything can
never be conceived ag a healthy, gen-
uine, democratic tradition to be esta-
blished!

I want to know the reactions of our
Prime Minister to this particular issue:
that this sort of curtailment of the
fundamental right ig contrary and re-
pugnant to the noblest democratic
traditions that have been built based
on the liberality of thought and state-
manship of vision that has won the
esteem and respect in al] places where
democratic ideals are practised and
respected. My humble submission is
that the proper and constitutional
course should be to find a golution at
the politica] level and not by getting
armed with legal weapons forged on
the anvi] of the legislature where the
ruling party has a sweeping majority.

Sir, let us not go on burdening the
country with laws and statutes,
amendments and provisions. It is not
a good sign for any demoeritic c.un-
try. The slatesmanship shouli be exer-
cised in such a maner as to allow he
growth of sentiments into ideas—the
sentiments that are generated by the
sghooting forth of an unexpected ag-
gression. The unity of purpose that
is manifest in such g magnificent scale
and form should be allowed to take
deep root and blossom forth. I sub-
mit that the proposed measure is in
the nature of a damper to our com-
mon war efforts.

Even if the necessity of counteract-
ing the issue of separation through
this is strongly felt, I want to know
whether the time chosen by the ruling
party is genuine. Can't I say that this
ig ill-timed, premature and ill-advis-
ed? In the last session, I have sin-
cerely declared that the DMK +il
strengthen the hands of the Prime
Minister in the great task of driving
out the Chinese aggression. With
pleasure, once again, let me affirm
the stand taken by the DMi. her..

Whatever provocation you should
give, whatever line of action you

2519 (Ai) LSD—6.

MAGHA 2, 1884 (SAKA)

(Sirteenth Amend- 5802

ment) Bill
should take, I assure you that that
would not deter the DMK from giving
an unqualified support to our Prrme
Minister in meeting and beating the
Chinese aggression from our goil. In
view of all these, I appeal to the
Prime Minister and the Home Minis-
ter, as well as the Law Minister, in
the name of all that is noble and good
in democracy, to defer any such
measure till the termination of the
emergency. Angd, there wil] be no
practical difficulty at all, because all
propaganda for separation-stands com-
pletely suspended—a defacto situle
tion.

We along with many others realise
today, thanks to the Chinese aggres-
sion, that any scheme of future politi-
cal set-up advocated by any party
should be such as not to jeopardise
India’s safety. The realisation of this
truth is genuine, and the proper
course to be adopted by the ruling
party should be to allow this trath to
grow in dimension and intensity. With
that end in view, one should probe
into the problem rather than amend
the Constitution to get new weapons.

A spirit- of tolerance, concord
through talks, are always a sure re-
medy for solving issues rather than
forging legal weapons. I call wupon
the ruling party to utilise the present
situation to register a victory on the
political plane and not to adopt mea-
sures, undemocratic and premature.
I hope the Prime Minister, the Home
Minister, the Law Minister and hon.
Members of Parliament will, without
malice and rancour, consider the
suggestions submitted on behalf of
D.M.K.

Shri C. K. Bhattacharyya (Raiganj):
Mr. Deputy-Speaker, Sir, the speech
that I heard just now almost took my
breath away. The hon. Member claims
that it is his fundamental right that
he should have partitior: of India nd
in the same breath he appeals to the
Prime Minister, the Home Minister
and the Law Minister. I do not know
why other Ministers are left out. So,
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the problem now is whether any party
which calls itself Indian, may have
the right to claim for partition of
their motherland. That problem must
have come up before the National In-
tegration Counci] when this particular
measure for amending the Constitu-
tion wag suggested,

The Law Minister hag moved an
amendment to the Constitution which,
I believe, is a very feeble amendment
The process which begins with this

amendment will have to be completed

ang taken to its farther logical conse-
quences. The lessons of Indian his-
tory teach us that whenever centri-
fugal tendencies have come up in pub-
lic life, Indig has suffered, India has
gone down and India has been victi-
mised by outside powers. If we have
to live an honourable life as Indian
citizens, the centrifugal tendencies
coming up in public life should be
‘kept down by all possible means and
methods. That is the position that the
Law Minister and the entire Govern-
ment should take up now. With that
object in view, I suggest to the hon.
Law Minister to go deeper into the
question, tp go deeper into the struc-
ture of the Constitution itself to see
whether there is something in the
Constitution itself which encourages
and tolerateg such things coming up.
If there are seeds of thig thing in fhe
Constitution, those seeds themselves
must be eradicated. That ig the deeper
question and certainly the Govern-
ment can go into it later, when they
get time for that

, When this Federation came into
existence, when it was being discuss-
ed in the Round Table Conference, I
remember Gandhiji saying, “I do not
understand thig Federation, With the
help of Sir Tej Bahadur Sapru, I
have somehow come to understand
what Federation is” 1 do not know
whether/ we have up till now under-
stood al] the consequences which this
Federal Corstitution brings into exis-
tence in India. Those things wmight
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have to be examined now in view of
the tendencieg that are coming up.

en this Federation was coming into
existence, the late Mr. V. S. Srinivasa
Sastri came out with an article in the
Servants of India Society’s organ.
Those who are interested might read
that article, which comes to my me-
mory. The heading of the article was
“Exit British India”. In that article,
the Jate Mr. Sastri almost wept that in
the name of bringing up a greater
structure, we had broken the unity
that we had already achieved under
the unitary government of British
India. That opinion of the late Mr.
Sastri may be ex#mined now since the
Constitution is being amended with a
view to keep down the tendencies that
are coming up. It may be that they
are coming up as a consequence of the
things that we have already adopted.

Some Members referred to the con-
duct of Government servants, because
the amendment refers to certain cate-
gories of persons and Government
servants are not there. I believe that
ig a very important suggestion. At
least in one case, I know that the
Governor of a State in a meeting of
the citizens of India belonging to that
State, pointed to the citizens of India
belonging to another State and stated,
“Here are he foreigners amongst you;
be kind of them”. That came from
the Governor of a State, appointed
by the Central Government, This is
on record. If this can come from
the Head of a State, I do not know
whether these feelings may permeate
to the lower categories. Government
should take care and examine and
even screen whether this thing has
permeated into the lower structure of
the Goverrment employees.

Some friends have referred to cast-
eism and other isms and brought out
complaints based on them. Whatever
the ismg and whatever the complaints
coming up from the isms, there will
be np toleration of the idea that any
part of India will be allowed to be
taken out of India. Whatever the
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complaints the D.M.K. and others may
have, those complaints may have to
be considered and rectified on the
basis of negotiation as Indians, wunder
the Government of India and as citi=
zens of India. None can have any
claim on the basis of whatever com-
plaints they have to suggest, far less
to claim, that because they have cer-
tain complaints, they will have a part
of India assigned to themselves, =0
that they can live there merrily with-
out those complaints. These things
cannot be tolerated and cannot be
allowed to be indulged in.

I suggest that after amending the
Constitution, the Law Minister may go
into the ordinary laws and try to find
out suitable amendments to the ordi-
nary lawg to keep down such tenden-
cies ang such propaganda, guch very
unwholesome agnd unholy claimg made
against Mother India.

Shri K. C. Sharma (Sardhana): Sir,
this question of secession of territory
in a Federal Constitution has been
decided as far back as the civil war
in the United States of A'merica. There
it was decided that 3 Union of Federal
States comes into being not through
a contract that can be rescinded at the
wil] of the party, but through compact;
that is, once you come in, you can-
not go out. So, in a Federal Constitu-
tion, no party, whatever its nature,
whether it is communal, territorial
or ideological, whatever be the basis
of the claim, can claim secession from
the Union. It is an impossible propo-
sal.

The second point is, a Constitution
presupposes its efficacy as an instru-
ment to keep the sovereignty and in-
tegrity of a country intact. Therefore,
the very existence of the Constitution
presumes that the country’s sover-
eignty and its integrity would be safe-
guarded. It requires no amendment
of the law whatsoever. The law means
it.

Taking the sociologica] and psycho-
logical aspect of the question, the
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humnan animal has advanced much far-
ther. The holy waters of the Ganges
or the broken pieces of the Himalayas
no longer constitute the State. The
State ig constituted by law, by the
rights you give to the citizens, by the
opportunities you provide tp him and
by the destiny you create for his chil-
dren. Psychologically and sociologicaly '
the sense of choherence is there in
our culture. A certain way of life
creates a sense of coherence. Then
comes the expectation of jutice. Every
citizen is provided with, what is called,
the wunalterable nature of justice.

. Wherever he stands, he is equal before

the court of law. Before the letter
ang spirit of law he is as good a citi~
zen, ag good a human being as any
other. Unless this is provided, the
question of integrity and sovereignty
will have no meaning whatsoever, be-
cause integrity or sovereignty is
a lega] order, a legal no™m
It is not a lump of earth that counts
today. That is a primitive stand, The
human being is now a civilised and
refined being. He thinks in a different
way and acts in a different way. Then
there is the administrative ganction
and the question of having a pure sort
of administrative gstructure. They
guarantee the integrity of the coun-
try.

In all these elections, Sir, the slo-

. gans have been: “Undivided India",

“United land”, “A great country” and
so on, and people were attracted there-
by. But what is of deeper importance
is the shape of things to come, the
shape that things have to take. There
should not only be g horigental change
but also a vertical change from what
a human being in India today is. What
is he going to be tomorrow? This is
the fundamental question. The ques-
tion is not what I am today, but the
questian is what I am going to be
tomorrow and what my children are
going to be tomorrow.

The integrity and sovereignty of the
country does not vest in the letter of
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the Constitution; it is vested in the
development of nuclear energy, in
producing enough comfort, enough
food, enough necessities of life for the
future generations to come. In that
lies even the security of the country.
The security of the country does not
lie in having 20 lakhs of people to
fight on the frontier in the Himalays.
The security of the country lies in the
very status of its citizens. If the
citizens are civilised, dignified and
they count in the society and in their
own homes, if they have their own
status, it is they who guarantee the
sovereignty and integrity of the coun-
try and the generations to come.
Then the people will fight. Where
wag a soldier who was a greater sol-
dier than a Greek soldier? Why did
a Greek soldier fight so bravely? He
fought because he was a dignified
human being, a respected human
being. Herein lies the security of a
country,

Therefore, my respectful submission
is that the basis of a country, the
basis of a State is a legal norm, a legal
entity, a legal order. Even the basis
of jurisprudence has changed. What
were juristic statistics have changed
to juristic dynamics. Today we think
in terms of movement, in terms of
energy, in terms of achievement.
Therefore, I beg to submit that this
Bill though it might be very good in
words and phrases or even in legal
norm, means very little in practical
politics.

Shri Swell (Assam—Autonomous
Districts): Mr. Deputy-Speaker, Sir,
to obviate any kind of misunder-
standing, 1 would like to say at the
very beginning that I support the
principle underlying this Bill and the
objectives which it seeks to achieve.
Nothing should be more sacred to a
person than the integrity and sovere-
ignty of his nation. But it is unfortu-
nate and painful that the Law Min-
ister, more properly his Government,
should have been compelled to bring
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forward this kind of a Bill now,
years after we have become a sove-
reign nation and when that sovere-
ignty is being threatened by an ex-
ternal aggression,

The Law Minister in his introduc-
tory speech referred to the emer-
gency. May be, that is one of the
reasons that has compelled him to
bring in this kind of a Bill for the
consideration of this House. But if it
were just that, the Defence of India
Act and the Defence of India Rulcs
made thereunder should have been
sufficient. But he has also hinted
that what is proposed is to be a sort
of a regular feature of the Constitu-
tion, and that indicates that he must
have realised or his Government
must have realised that soamthing
must have gone terribly wrong with
the body politic of this country under
their guardianship and that has neces-
sitated this kind of an amendment.

Sir, T would like to remind you that
in 1947 we inherited from the Bri-
tish a nation, that, naturally enough,
was full of problems but yet that bore
within it seeds of integrity that would
go to ensure the sovereignty of the
nation. That is why when the fra-
mers of the Constitution met they
took this for granted and they did
not think it necessary to incorporate
these kinds of phrases and clauses in
the Constitution as the proposed Bill
proposes to do. Now, 15 years later,
the Law Minister comes forward with
a proposal which, he says in his
Statement of Objects and Reasons,
will give him adequate powers for
the preservation and maintenance of
the integrity and the sovereignty of
the nation.

What does it mean? That is the
question that arises now. What has
happened in the last 15 years, when
this Government has been in charge
of the country, that has necessitated
the bringing in of this kind of a pro-
posal now? Does it not indicate that
this Government instead of nurturing
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the gseeds of integrity in;o fruition
has by its failures in many ways
well-nigh destroyed thosa seeds?
Sir, to me the bringing in of this
kind of a Bill now appears to be an
admission on the part of the Govern-
ment of the failure of its policy, and
the present amendment is only a
weak attempt to plug the disastrous
consequences of that policy. But , I
submit that a damage which must
have been on a Ptolossal scale as
would appear from the proposal,
cannot be repaired by legal provi-
gions here and there. As some of
my friends have said, the root of the
matter should be gone into. The
disease in he body politic of the
nation that has necessitated this kind
of a measure today should be gone
into. I have my own way of looking
at this matter. But, I shall come to
that a few minutes later,

On principle, there can be no ob-
jection to a Government owning its
failure. As a matter of fact, it does
credit to the moral courage of that
Government - to own its failure. I
am only sorry about the time that
we have chosen. We know that the
sovereignty of this nation is being
threatened today from outside and
not from inside. We have a strong
and wily enemy at our frontiers who
had battered at our door and is even
today po'sed just on the other side
of the door. He is not only strong
and powerful, he is wily. He is keen
to exploit any kind of weakness in
our nation. Is this the time to pub-
licise before the wide world by bring-
ing a motion of thins kind on the
floor of the House that the sovere-
ignty and integrity of this nation is
being threatened not only from out-
side, but also from inside, from its
own people? That is the question
which this Government should have
considered before bringing this Bill.
1 think that the Law Minister and
his Government have been completely
{ll-advised as far as the timing of the
present Bill is concerned. We know
the temper of the nation. Even the
leader of the D.MK. party now has
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said that for the greater ‘nterests of
the nation, they have given up any
kind of agitational politics now. But,
here, the Government wants to give
out to the wide world, the Chinese
including, that the people of this
country are not united. Howsoever,
nothing can be done. The motion is
before the House, and 1 would like
to submit what I think about it.

5810

I think as I have said, that this
amendment. will not achieve the ob-
jective ~ which it seekg to achieve.
My/view is based on one fundamental
consideration and that consideration
ig that, at the stage of development
in which India/is today, nationalism
and .regionalisth cannot go together.
We have to choose one or the other.
If we allow the/two to go simultane-
regionalism with its greater
pull, with its greater local appeal,
will be the winner. We shouldgot
forget certain basic fundamental
facts in this country. We are an
ancient country, true. But, we are &

youn a new nation, only a few
decades old. We became nation
not by our own will, not by/our own
choice, but under the impact of

foreign rule. We ought not to fo
that. It is fashionable todayzto
talk of the running stream of ity
that runs through the Wh and
breadth of India. It is all/fight for
the college room; it is all right for
the academic table. May I say this
that there is/less affinity among the
different peoples in India than among
the different nations pf Europe? This
isg a country wiﬂty; bewildering,
often conflicting varities of people, of
languages, or sects, of faiths, of
colours, of nationalities, of races.
The/different nations of Europe at
leaSt can claim the same pigment of
their s They can claim the same
religion/Ahroughout the length and
breadti of Europe which we cannat
claim here, Out of this bewildering
variety of people in s country we
are trying to forge one nation. We
had only 14 years in our hands to
do it./That is a fundamental thing
which we should never forget. If, at
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this stage pf the nation, we encourage
different I/ regions or we gdopt a
policy tHat encourages the people to
think in terms of their region rather
than terms of the country as a

whole, are going against the
mteg'nty and sgvereignty of this
country. I sorTy to say that my

observation of the policy of this
Government is that it is placing a
premium regionalism rather than
on nation: Nationalism it ap-
pears then, is a sort of an amorphous
subject placed on the academi ble.
But, we have so mapy kinds of com-
mittees for regmnahsm We hear
such a lot of this regional languag
or that regional language/ We hear
such a lot of education through the_
regional language. At the same
time, we talk of strengthening the
bonds of unity. (The bell rings) I am
just haf way through. If you can
allow me just two or three minutes,
I would conclude, Otherwise, my
speech becomes worthless,

<«

Mr, Deputy-Speaker: Two minutes
more,
Shri Swell: More than enough

We hear a lot of regional languages
and of education through the regional
language and this and that. Now,
what is the natural result of a policy
like that? The natural result is that
you make the people in the different
regions think in terms of their own
regions or languages, to attach them-
selves to their own region and to for-
get that they are one with the rest
of the India. Today, we are not fac-
ing a very serious problem. Fortu-
nately, you have a kind of leader-
ship in the Central Government that
is able to put a check on any kind
of tendencies in the different regions
to separate. But, tomorrow, if a
weak leadership comes to the Centre
and strong and powerful leadership
comeg to the regions, the question
arises, what can prevent the different
regions from going out from the
nation? What can prevent this
nation from going the way of the
Balkens? Your provisions in the
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Constitutich are so many writings on
paper. It is the will of the people
If you cannot enforce a certain thing,
it is useless. That is the danger, that
is the defect, that is the reason that
has made this Government realise
the need of this Bill. But, they are
not realising it fully, They would
come in a halting manner before
this House.

There is another aspect of region-
alism which I would like to mention
from my personal experience and with
that I would conclude. We ought
not to forget again that each
region of India is not monolithic as
is a pgeographical entity. It is
an area which consists of different
peoples, different religions, different
languages, different castes, different
communities. Now, you have adopted
a policy that each region must have a
regional language, Take the cases of
Assam from which I come. That un-
fortunate State among the different
Stateg of India has had the first taste,
bitter tast. of external aggression. It
is a multi-lingual multi-racial area.
You are committed to the policy that
there must be a regional language for
the State., That is what the Assemese
say. They point out to the Constitu-
tion and the policy of the Central
Government and say, we must have
a regional language. You cannot pick
up every kind of a language of that
area and say this is the regional lang-
uage. Therefore, you pick up the
Assamese ag the regional language.
Ag against the wishes of the minori-
ties in that area, as against the protests
of the minorities, you make Assamese
the regional language. What is the
result? These people think that they
are to rule and that the other people
should learn the Assamese language.
A sort of hegemony is being encoura-

ged by you which one community
wants to impose on another com-
munity, In situation like that,

clashes are bound to occur. Frustra-
tion is bound to set in. Bitterness is
to set in and a sort
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of smug complacency is bound to seize
the people who happen to be in power
in that particular region. I am in a
minority. I come from that- State.
What do you expect us to do in a
situation like that? We have said, we
cannot accept this because it is harm-
ful to us, it is hard for us; we cannot
do it. Therefore, we ask the Central
Government, give us the chance to be
closer to you, If you cannot change
the Assamese language, give us the
chance to have our own State so that
we may be able to function as equal
citizens, we may be able to place our-
selves in line with the national current
in this country and are not boxed up
with the people of one region to be
tyrannised oVer by a particular com-
munity. But, you say No to that
What do you expect us to do? Do
you expect us to bend before the
Assamese? I declare in this House
that no nation, this or any other, can
ever endure part slave and part
tyrant. If you want to ensure the
sovereignty and integrity of this con-
try you must have a radica]l] change
of the policy of this Government. So,
my advice to the Law Minister is that
he better drop this Bill now and advise
his Government to change the entire
policy and if it ig found necessary it
would be better for him to adopt a

unitary rather than federal structure

of Government.

Shri Tyagi (Dehra Dun): I enti-
rely agree with the sentiments ex-
pressed by the friend on my right.
I think this Bill was not so necessary.
Even without this Bill the security
of the Union would not be affected
because this Union cannot be com-
pared with the union of the United
States of America, In America they
" were independent States and  they
willingly united themselves into a
federation. Qurs was not a federa-
tionn. We called it a union because
it was a natural union, When we
achieved our freedom our States were
not independent States; they were
still under the Centre. The States

were formed because during our fight -
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with the British we ourselves insisted
that they must be given some autono-
my, some hand in the administration
and so the States were formed and
given more and more power, That
was the history. So, India was one
and this union was not of that pattern
as the deferations in other parts of the
world are. We are not a federation.
We are natural union and, therefore,
one country. Our States were formed
only for the sake of administrative
convenience, for the purpose of taking
our idea of republicanism and democ-
racy to each house. We did not want
a union controlled only from the Cen-
tre. We wanted every citizen in every
town and city to have a hand in the
administration, It ig for that purpose
that the States were formed. There-
fore, any talk about separation or
secession from India would amount to
treason.

1 value the sentiments expressed by
my friend from the DMK party, I
want to know what his grievances are.
He made some reference to propa-
gand. If he is propagating for the
rights of his people, it is a legitimate
propaganda. But if the propaganda
is meant for secession from the union,
or making an independent State out of
India, he could not be allowed to dc
it even without this Bill. The DMK
people are good people. It is not as
it we do not like or respect them.
We like them. If they have any
grivences, let them put them forward.
I have no doubt the rest of the people
will be only too willing to remove
their genuine grievances, But the
country must know what their grie-
vances are in the Union. It is the
right of every minority of every
region to put forward its pgrievances.
Even the demand for a seperate State
is not.-banned by this measure. If any
section of the people want a separate

' State of its own, it can agitate for

it. That is not prohibited by the
present amending Bill. Only the
creation of an independent State out-
gide the Indian Union is banned.
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I do not know, may be they have
some reasons, political or otherwise,
for their demand for a State. But the
very fact that the DMK party has
unanimously agreed to fight against
our common enemy show that inher-
ently they are Indians and they do not
want to be away from India, away
from the Union. Therefore, they are
the least affected by this measure.

Coming to the question of oath. I do
not know why the President was not
included here. 1 consulted the Law
Minister in this mater and his expla-
nation is quite convincing. He says
that because the President is the pro-
tector of the Constitution, therefore,
he automatically comes in. But what
about the TUnion Public Service
Commission? I wonder why Govern-
ment has not enforced it on the public
servants, when it could be done even
without amending the Constitution.
Charity should begin at home.
Why do they not start with Govern-
ment servants so that in their admi-
nistrative activities, in their regular
work, they may not betray any type
of communal or separatist tendency?
I think it is only logical to change the
saths of Governors, Members of Union
Public Service Commission etc. along
with the ocaths of Members of Parlia-
ment.

I do not want to go into the merits
of the provisions because that will be
done by the Joint Committee. But I
would like to have a clarification. The
Constitution (Sixteenth) Amendment
Bill is referred to the same Joint
Committee which is considering the
earlier Constitution (Fifteenth)
Amendment Bill, probably with a
view, to see that the time of Parlia-
ment is not wasted and both Bills
could be considered together. It is a
good idea. But there is a provision in
the Fifteenth Amendment Bill to raise
the age of retirement of High Court
Judges. Now, as the hon. Minister
is well aware, 11 or 12 High CTourt
Judges are going to retire soon, and
they are the senior-most judges. If
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we refer this Bill also to the same

- Joint Committee, the consideration

and passing of the other Bill will be
delayed. Also, the other Bill will
have to be referred to the various
State Assemblies for their approval.
Because of this delay, those judges
will lose the benefit of the increased
retiring age. Would it be possible
to say that this particular provision
will come into force on the day on
whhich it is passed by this House or
from the 1lst of March or some such
date so that the delay in the passing
of the earlier Bill on account of the
additional task entrusted to them may
not adversely affect those Judges who
are on the eve of retirement? If he
can manage it that way, it would be
a good thing because we do not want
t0 lose the valuable services of 11 or
12 experienced judges With these
words, I support the Bill

ot Wo ®o & : {¥ AW@ W
gows ug @ Ofed fadse Ay
& §rwa |
Shri Tyagl: He suggests that some

amendment may be moved to  this
effect in the Joint Committce,

Mr. Deputy-Speaker: We will see
about it

st Yo Ao m(ﬂw)

A ¥ AEA R @I | W
gfar ¥ ofaam #r eff s #
FqaT F w1 ﬁmﬁmt@t

(4 mmﬁuziﬁa‘r%r ELCCIEN
¥ fad o TTow A # T @ F Af@
A AT Y| IEFG @R
& i % A ¥ AN &
g & f fggem ® @98 o1



5817 Constitution MAGHA 12, 1884 (SAKA) (Sixteenth Amend- 5818

AT &Y AT IAR AACL | F
g ¥ fagas # s & faegw
wEEFar  A@ 91 | ag e
& 1 oF 49 fggem ¥ omem
FE A AT AL 2 AFAT] | gAR
@faqir & od AT mr g fF oo
®zH § g W W, g @t §
foz ¥ aardY &Y wwat § Afew S|
w7 ®r§ oY qrT AW feere fam =,
T T *Y T ¢F qfaq= & a9 T8
& &t §, @ a@ &1 sifaew @
dfawrs & iz & | x@ fod & awaar
g 5 ag oY fadaw s T § sE A
AT Y F§ wE € T8l 0

W fagas § & 71 0F FTOT
7g w g ¢ fF wr fege &
A HAF TFR F AR 99 Q@ §
ST E EET 9¢ 1 g8 W &
fegeam & w=x A9 T T FT
WY AT @ & | Far § ¥ w7 g
f& avww A gETr wfawm & A
o wg & foly vy § fF g@ aw B
IR &7 AFEg T T & a9 |
8T e § W F R AT HEN
T 99 wENW B AME F0 &
for qaifas aGF AT WX A
ifaqt s faar o @, o &
wEar § 5 9w £t gl adf ey
w1fgd | FifF o FrawE H7 T
it & g AET F fagr AT & @Y
IG &T AT 4 21T ¢ 5 a8 wee
T & faw # 5o amar § W} W
T FHT qEEE a®1 & HEaT § WK
B ¥ FeIeqer a1 S9RT FT &7 G700
CFIAQT Y | &7 &A1 & Y A qg "W
fadaqe AT T ¥ IY A AT AT
gy 4r |

frfr A fs |
uF Wit w91 fag ¥ Arerr 22
ST §F B 49 o7 | few 9w

ment) Bill
WT@T T &1 ot AT 91 99 §
g A wgr 9rar v fe fggeay &
Y4F FE UG a7 ATMEH 1 IW K
W F A {1 OF ATE @ T 1T
wiferr 47 1 & 7 2@ fF grer Anmge
F1 gameT &F Tar Tarer @ o W
TH ¥ agd FTH! qT TIT EAT &
T/ I FIAAT §, W@ § AR A IS
A AT & AN o F &0 F g awdr
& 3@ gt ange § AN € 1 grer
AT H @A ATY WfRETHT Aq ¥
wife? § | &fww s fegeam W &
W FEf 9 g9 § @G F@r WK
|T ¥ ALY F7 T AT A FreT AN
& framet & w2 § | WL 3T ST Ay
aTh T W T &7 §I1E A2 o 2T
grar & fow & afdr & & woaT weay
yFT §@ § W we7 & fF F fagre
TR & 93 7 | & 0F 9T
& qad ar & wwAar g 5 @
qAE & WA B! @AW KT HMEw
FCF Ao AL T | FET AE § WO
2w ¥ el gudr g & AfE? ww
TR ¥ w70 § i wr fegew
WY O 9 @I & qg ST A&
F H 78 99 W, T I w1 ag wiwwT
g =gy B & ot =1 70 e
FT O I TE & AT H FTH )
g fegeam & s o W oW
< ¥ "aET 99 @ § 37 ARt
iMarsTmsgngfrddce e
AT, ag A W & gATL wfawr
* WA TG AT g, e sw
ATV & S & g7 A & A
(frsmaa) a9 s & 99 ST OF
et faear § oY gd@r for @ wod
IR ®) SwT § | I FY W@ AE
& AT | T [ §Z AT M

FhamREfFfwaa®
fagra: mow wwaT § f5 @ TQ@
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& fagas @ gew & wid | wifEx
AT T HAAE #GT g | I FT qqAA
2 uF TX s FT M v, fow
Ty ¥ sufew @@ @ @O
| w7 S5 g fRE e ¥ @
" SEer 1 ST g e wmT g
9 g F af@ I i F Aifes
afaFt § IR @I sufed #71,
9} Fee &1, I feamRar (wory)
w1 #qaw (faeme) & =9 & a9
9 I @, 99 & afy It safew @y
g 3 ¥ T oF Agw 9% o g,
fogd 3 o ¥ =wfE 7 @mEar
TH AT | W AR ¥ A
F fod N @ safer Tfed, W)
foaq o wfea &1 7oew & &
1 ¥ @aer, 99 # i g gy
g femr @ awg ¥ afma & AN
T § ¥ F wafers wA Al
T ww | 39 faarg 9 gfe & @

FT AT A GHET T @Y 96y -

g wrAr gy 4r

oW 5§ ST A HAw @ *
fraraw & | T3 dEres & ae ¥ §
FgAT 9rgar § | ot W@ F afawm
¥ WEd UF qFA€ FoRw Hiame
TAT 97 | I AFaE FAAS FA7F A
ur forieem & afer gav . ad
g AT F a1e o A aF 3 P
qfrariz & ama af W@ ) oW
gfawm a1 gar § afew dfwm
wafas St sfamw wmw gar g
foa &1 foiE arfegmie & amy 5=
wifgd oY, a8 @ wrdr § 1 sfewra
q77 9T I FI Food AT Afgy Afg
Tor g6t qifeaTi & weIT ot Fw WY
FOFI R, F(G T GTF §, ag dfaara
w1 foedee afl s & 0 & s
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areat § m%ﬁ-ﬁwmﬁ
&1 M 7

-ﬂfzumf (wvgr)
Tar fa ms’ﬁ‘rﬁ@i’

+4

ot o Ato HwwW: TH forg 7 Fgav
wgar g e W wfaam § faw wwe
T IRNAET TR EWR W raegw
F1 X Y FE €T @ T A | gEAT
at Jgfed fF W w1 o qefRrd e
g Ju% af ot wafear @ § A
for wrerfal Y aog ¥ g7 wgEw w@
&2 & arires @ar e 1@
faar a1 @ & 979 3T A o ey
FAW F N AR g AT Fege
&1 wifgw 7 f5 @ avg & Farwat
Y T GATTT W T 7 9T

ot wenmT ey (femt) -
SIS AERG, Wt fdTE waw ¥
gE ya grafy § oy ¥ fag 99-
feaa &, & wer @@ FTa § waife
ot At & qefr § 78 fagge
wa & afeaw forqr mar @ a7 wweqry
T THC F1 § fomd 3w & g% wwwa
wferss 7 famr @it @mnfas &
ot g 9 § §5 g7 v o e
TCF T FEdT a7 a7 for 3w
T AR w78 TR 7 @8 e
RR R o g A A g
Y AT § g g6 W@ g WR
Sifrgar & A R R 79 9w
a1 <t R | 97 0% g g¥ aferangd
¥ qg o g fs wrr A e
TFR 5 7oqq  § @fed sidgar
Y AT A 1 I Y EY AfwT Y
T wEaTd, I a9 gaw ¥ -
FTFW § | TN T AR, w5
W A% 37 feafy wrwad iR e
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# #T gAT TR A A AT N2
£ gL T T & 99, O I FY
weg ¥ fAd oF w%z Ivfeqa g wwar
t | g & i aml w1 e A
T A Ag WA QT ¢ 6 g7 T
# Uar &1 qmEdr s WK wfus
gz F74 & 97 Forade &1 | A wo
faa @Y w49 # faege fas x&v R
F G AR wd A7 77 79 T @y
gew ¥ uw fadyw it Iafera wwAT
Ty fF e WA o & ¥y
FTHIT & AT I THL FY G T
frmor <& g7 @R T FT GET I
2T # 7oK W @ IR A Wy
& Tara @ oA fF 72 WEE wiw
WEAR @ AF AR ST @R
O U TF AT ¥ WEE P AR
I@ qET F g0 /R A w7 ATEA
g1 garfea @

W e & 7g gar faar fr ag
dFr @ faggs & 9@ & faq 39-
g A€ ar, afeT fom  ofcfeafal &
I 48 T T[EX FT & ST 3@y
PA WAy a7 |
oo f oY a1 et 999 T wiass
oo @ I 9¢ frorg & faar
I | AT AR A IER S § F
uT TF TR AT g% 5w T
w9 I% @ THC F7 favra fagramn
€ TFE FT ad 91 F1 faug § w9y
gi. & F wfas ¥ @ 5w
ATAAST FT ATHET I FT AW &y
it forerr | iR s gag 1 3T Ay Ay
TTHE! | FH A W AGFT g H
oar Ty 797 ¥ ford wewre A A Fai
g g ww fag @ W
| ICg TR ET T H F WK
fadeT W1 wr smgar g fr il wodft
T2y 38 i g% adf o< & quf e
T 9T, /Y W digr W At a9

ment) Bill
w #t ofcfeqfeat & fod w9
NEEF ¢ W 5 S @ ¥ faeEw

< NO9F DFT WOA  FE 3T TAR w7

feafer & & s g sfaarT § ¥
WX €T FT, AT WA AfEAw
¥ gz +f froig & Far Tifge 5 IR
1R widl #Y @ o ger w3 w7
Y WINTC ], A(E A HGT H WAL Y
97§ WTST F WETT &1, 99 qqfT W
AR WA Av arr wfRT
TG qHY IEN WIT § TH AFT I G917
St oY °Y | srowr qar g fs 2w H
UF SRR X WOUAT A # Al
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9T OF Wia & 21 2% g g | g
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fa & g2 79 | AfFT v Y T AW T A
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% Q¥ sgfeal &Y Wt @ 1 T
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wgt WY W T 9% faofa &
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¥ B AgfT T I T 99 | T
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oeE 9 & gy §w faug § g
frrdreror off 7 | gw 3wd € s oA Y
W yeEe 7 vafa a1 e
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T & gfagm # § gifed, Ao
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& Y T 1w I  fig Far d
i 3T A7 Tedrgar F1 wET E@r 917,
I F oo q F 43 wrd ww A Oy
wiFET i § oY AW FT wEw@r
TN & TR TH A AN E |

Hagwgar g fF o o A &
f&ft & g w9 # e @
dfqem #1 3fee ¥ gy Sifvw &
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Shri Khadilkar (Khed): I rise to
express my misgivings regarding the
present measure because I do not feel
that taking this short course or short
route to amend the Constitution would
be of any help to countract the fissi-
parous or other tendencies leading to
disintegration. Unfortunately, we
have seen a tendency in thig House
that there is a certain amount of ad
hoc approach and ad hoc thinking on
the part of those who are destined to
rule this country, Since freedom, no
integrated approach has been made to
the problems that came up after the
Britishers left, and to the question of
how to integrate this country and at
what level integration is  possible.
After freedom, certain social urges
which were formerly suppressed
were bound to come up.

For instance, we have seen that
there was a growing demand for
linguistic States. At that time, from
all quarters, the people who were
agitating for the creation of linguistic
States were dubbed as if they were
traitors, but later on, those people who
were agitating for linguistic States
and who were voicing such feelings
compelled the Government, and Gov-
ernment ulitimately came round to the
view that a new type of reorganisation
of States on the language base would
perhaps further integrate this country
instead of disintegrating it as was
feared earlier.

Then, there was an integration com-
mittee. Again, the problem was look-
ed at from the most superficial and
ad hoc point of view., They never
applied their mind to the basic urges
I have gone through their delibera-
tions and their reports. Looking to
the social and the political urges in
this country, how are we to integrate
the people? That aspect has been
completely overlooked. They always
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feel that there is a ready remedy in
the Constitution, and they think that
if the Constitution is amended this
way or that way, they can meet all
the evils on this earth, and everything
will go on very smoothly.

A representative from the hill areas
spoke just a little while ago, I entirely
agree with his sentiment, though I
many not agree with what he said
regarding the possible effects. 1 would
point out that after the recorganisation
of the States on the language base,
there was a higher integration. Langu-
age primarily is a force of integra-
tion. But Government had not taken
that into consideration at the earlier
stage. Now, we have integrated the
country at a higher level, but still,
there are the hill tribes people. For
instance, my hon. friend talked about
the hill tribes of Assam. Take, for
instasce, the case of the NEFA people.
I learn, and on good authority, that
the NEFA people over there in Assam
would not like Assamese officials
Why is there this hostility to the
entire people from the plains? That
must be understood. Unless a con-
certed effort is made to integrate the
hill tribes into the broader context of
society, I do not think that you can
meet the present situafion, be it the
symptoms of disintegration or certain
fissiparous tendencies, by taking re-
course to an amendment of the Consti-
tution I do feel as some people have
expressed that there are so many
problems, and there must be a think-
ing centre somewhere which applies
its mind to all these post-Independence
problems which have been long wait-
ing for a solution.

Under foreign domination we could
nmot voice our feelings and could not
get the things smoothened out unless
some such approach is made to go to
the root of the problem, instead of
just meeting the symptoms and try-
ing to search for palliatives it is no
use, So many remedies are there.
Sometimes, I feel that when
there are s0 many diseases

Constitution MAGHA 2, 18684 (SAKA)
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at a time, whidn one is afflicted with,
we try to give all types of medicines,
and here seems to be one such patent
medicine, namely amending the Con-
stitution. Unless the body is prepared
to assimilate them, these medicines
will not have any healthy effect.
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Therefore, I would humbly submit
that the remedy that is suggested is
not the proper remedy; it will not
meet the situation adequately. To-
day, because of the national emer-
gency, there is a certain basic unity
and it has found expression now. But
all the fissiparous tendencies whidh
are submerged for the time being are
likely to come up, unless a concerted
effort is made to meet the social urges
and social challenges that are there.

I would like to say one word about
the DMK, because they are voicing
separation. Just banning them or
putting a blanket ban on their activi-
ties will not meet tlne situation. As
I understand it, these DMK people or
some other people in the Madras State
and in the southern States look to
Malaya and Ceylon, because many of
their compatriots are there, and their
economy is partly dependent on cer-
tain remuneration which their com-
patriots earn in Malaya or in Singa-
pore or in Ceylon, and naturally,
affinity of a different type has deve-
loped among them. We must try to
understand this aspect of the problem.
I do not think that if we approach
them and try to discuss with them
why they are demanding separation,
they will refuse to come out with their
minds; in fact, they will argue out
their case. The main gquestion today
is not how to prevent or suppress their
activities but how to zet them at a
higher level of integration. There
should be a political approach. We
must try to understand their problems.
Simply because in the party that is
destined to rule, we have got a majo-
rity, if we think that we can amend
the Constitution as we like at the pre-
sent juncture, that is not proper. We
should not take recourse to this kind
of remedy. This remedy is not of a
durable nature and you will have to
find out other solutions. Although it
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with these few observations.
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We would not accept the partition of
India even if the whole of the coun-

try were to go into flames.
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/ﬁu Law Minister (Shri A. K. Sen):
Mr. Deputy Speaker, Sir, I am deeply
obliged for almost a universal welcome
which this Bill has received from all
sections -of the House though I must
note with regret that there have been
one or two dissenting voices which we
have heard and if I may say so with
respects to them it is hardly the occa-
sion when one would, apart from any-
thing else, like to hear, “We are quiet
for the moment; we may raise our
heads again. Therefore, at least for
the moment do not bring in any such
Bills”". That is an argument, in my
submission, Sir, which makes no ,im-
pression on the Government and I am
equally certain that it will not make
any impression on the country, Simply
because some of the tendencies which
have harassed ug in the past and had
sought to undermine our strength and
sap the very vitality which sustains
the nation as a unit are for the
moment quite, that is no argument for
saying that such a power should not
be appropriated by a proper constitu-
tiona] amendment before those forces
are let loose again. In fact, we shall
be failing in our duty if we did not
make enough preparation to meet
these forces in all their ugly form if
they try to raise their heads again
after we have conducted ourselves
safely and successfully through the

present crisis,

Sir, T would have been happy if we
were told instead that those who had
in the past accepted the principle of
secession and had utilised other forms
of disintegrating movements had given
them up perpetually as apolitical plat-
form. 1 think, not only ourselves but
the country as a whele would have
been very pleased. But unfortunately
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this hag not happened and if anything
has made us quiie cognizant of the ulti-
mate potentialities of these forces, it is
this awareness even today that these
forces do exist and threaten tgp disrupt
the moment. There is a chance for
them. I do not think it is any obliga-
tion which hag been either incurred
by the nation or by the Government or
any favour which has been shown to
the country or the nation at present by
those who had been responsible for
forces of disintegration in the past to
say that they are quiet at the moment.
It is rather distressing in tone and
spirit to say as if it is a favour shown
10 the nation that those who had in-
dulged in disrupting activities are
quiet for the moment. It is no favour,
it 1 may say so, with respect and with
firm conviction, nor is it an obligation
which the nation has incurred by their
quietude. It is the duty which was
expected from every citizen of the
country, which they have done to the
safisfaction of the country. It is good
for the country and for themselves.
They have only discharged their mini-
mum obligation which they owe to the
country and to the nation.

I think one may also be pardoned if
one is frank enough to say that the
Defence of India Rules might, to a
certain extent, be responsible for this
apparent calm which we see every-
where, and the lifting of the Defence
of India Rules might not be followed
by the same calm which we are per-
ceiving today. If this calm came be-
fore the Defence of India Rules came
into existence, we would have been
very much assured of the fact that at
least a rather distressing chapter in
our national history has been turned
comp'etely and for good. Many other
forces and many other groups, which
had openly sided with Chinese objec-
tives and aims and Chinese expan-
sionist policies and had possibly even
tacitly acquisced in, if not welcomed,
the Chinese moves across the Hima-
layas, are quiet for the moment. Many
of them are .quiet by compulsion be-
cause they have been put out of the
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posaibility of committing any mischief
and safely kept under detention, and
others are possibly conscious that the
arms of vigilance are still quite alert.

One thing is quite certain and that is
that we shall not allow the hard-won
freedom which we have earned for
ourselveg at the cost of millions of
patriots' lives and the flag of inde-
pendence which we have earned for
ourselves with the blood of many a
martyr, to be destroyed by the irres-
ponsible and anti-national activities of
anyone, whether in the name of reli-
gion or of language or of tribal inte-
rests or, if I may say so, of idealogical
affiliation. This country and this Par-
liament are firmly determined to ruth-
lessly weed out all forceg of disrup-
tion from our body politic and Parlia-
ment must speak on such a vital mat-
ter with no weak voice, for the nation
expects the only answer from us, and
that a unanimous answer, namely, that
Parliament has set for good the tone
for the nation not only to meet exter-
nal threat, as it has done so ably, but
also to meet all internal threats when-
ever they try to raise their heads.

While I say so, I may at the same
time pay proper attention to certain, if
I may say so, genuine grievances which
have been expressed on the floor of
the House, particularly by Members
coming from tribal or hill areas. I
think the Government not only at the
Centre but also in the States can never
be too conscious of their interests and
their aspirations ever. Rightly or
wrongly, many of them are possibly
suffering from the evils of bygone
days, when they possibly were not
made capable enough to advance with
the same pace as the rest of the coun-
try, and the evils of backwardness
haunt them today as they haunt us as
a nation in comprison with the rest of
the advanced world. It is the evil of
under-development which we see at
the national level which we meet by
our efforts to raise our people to the
level enjoyed by other countries. In
the same way, when we look inter-
nally, we see these areas where these
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people are, relatively speaking, less
advanced economically, though I do
not agree that they are less advanced
otherwise, because in many of the hill
areag they have qualities and aptitudes
which are well in advance of the rest
of the country.

Take the Khasi people for whom the
hon. Member opposite had spoken. The
great standard of freedom which is
enjoyed by their women and the domi-
nant part which their women take in
their political and socia] life are things
for the rest of India to follow and they
are well in advance of us so far as
freedom of women = and status of
women are concerned.

Shri Tyagl: No, no. We should not
follow them,

Shri A. K, Sen; Not in other ways,
but in matters of discipline and other
things. ...The hon. Member is looking
this side.

Shri Tyagi: They are already con-
testing elections. It becomes too bad.
They can go inside the families and
canvass for the voteg of purdanashin
women as also canvass outside, while
we, men, can canvass only amongst
men.

Shri A. K, Sea: [ am sure no
woman would ever contest Shri

Tyagi.

Shri Kapur Singh (Ludhiana): He
is speaking from personal experience.

Shri A. K. Sen: Anyway. There-
fore, I do not agree that they are at
all backward in other respects, but
economically speaking, yes, they are.
I do not think that they should at all
be apprehensive about the prospects
of their languages. I do not accept
at all the charge the hon. Member
has levelled against the Government
—I do not know which Government
—of devising a system by which
their languages are bound to suffer.
He used the expression ‘regional
language’ and said that we have de-
vised a law by which every region
must have a language. If I may say
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80 with respect, he has not regq the
Constitution carefully. I would“again
refer him to article 344 which only
sets out certain languages in the
Eighth Schedule as distinct from
Hindi.

Bhri Swell: May I point out that
the provision in the Constitution has
been utilised by the majority commu-
nity in each region to have their
own language as the regional langu-
age? The law may not specifically
provide for it, but it creates a aitua-
tion where it can be done.

8hri A. K. Sen: If the hon. Mem-
ber had said so, I would have been
very glad, but he did not.

Shri Swell: I did not have the
time to elaborate.

Shri A K. Sen: Now that he has
said so, I shall certainly meet that
point. But as I said, I was a little
astonished when he said that we had
devised our law in such a way that
every region must have a language.
Far from it. These languages includ-
ing Assamese are mentioned in the
Bighth, Schedule in the context of
article 344 to show them as distinct
from the Hindi language, so that the
obligation to make Hindi progress as
an all-India language is not discharg-
ed at the cost of these languages. In
fact, the spirit of articles 344 and
351 runs counter to the suggestiom
made by the hon Member, because the
obligation is that while Hindi is
made into an all-India language, the
preservation and development of the
other languages mentioned in the
Eighth Schedule should not be impe-
rilled. This is the spirit which has
guided us in formulating even an all-
India language for the whole country.

So far ag Assam is concerned,
there is no doubt that it is a multi-
language State. The formula whick
the National Integration Committee
had accepted, which the National
Development Council " had accepted,
which later on had been accepted by
all the States, and in accordance with
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whicll I think laws have been passed
in many States, is.-based on what is
ealled the three-language formula,
which takes into account for States,
not only Assam, but States like West
Bengal where there are hill areas,
these languages in areas within a
State, and gives them the fullest of
freedom not only at the primary
stage but also at later stages for pre-
servation and development. T invite
though this is hardly the ocoa~-
to go through the three langu-
formula and the directions given
the Central Government and the
charge given to the Minority Langu-
age Commission to see that these are
observed. Not only that An All-
India body hag been set up with no
less a person than our Home, Minister
@8 Chairman to see that the imple-
mentation of the three language for-
mula is done without any. hindrance,
and all complaints against the imple-
mentation of that are received by the
Home Minister himself. Instead of,
therefore, trying to find fault with
our laws or the policies which Par-
liament has accepted, because these
are policies which have later on been
endorsed by Parliament itself, it will
be fruitful if individua] complaints
are sent to the Home Minister, if
there is any riding rough shod over
any particular area’s people or langu-
ages, but there is no reason to say
that we have been ill-advised to bring
this measure which, in my submis-
sion, not only is a desirable one, but
has been brought not a day too soon.
1 have no regret about it that it has
been my privilege personally to bring
this measure before Parliament for
endorsement. I personally think the
whole House will consider it a privi-
lege to rise to the occasion and fulfil
this privilege in the only manner in
which it can be done, namely by en-
dorsing it without any doubt or

demur.

bl

An hon. Member has said this is
mot the appropriate time to bring
such a Bill. I wag rather astonished
%0 hear it. If ever 'there was an
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appropriate time, it i9 when the
nation is in peril, when those who
work against its . integrity and
sovereignty have to be dealt with,

Shri Manoharan: Is it: externsl
aggression or internal disturbance?

Shri A, K. Sen:- The hon. Member
will please give me a little opportu-
nity to speak and meet him, as I had
patiently heard him.

The reference to the present situa-
tion not being appropriate was cer-
tainly a reference to the external
aggression, because internally the
situation is very much better, if at all,
compared to the days gone by. There-
fare, when it is stated that this is
hardly the time when such a thing
should have been brought, I take it in
its ordmary mieaning that the refe-
rence is made to external aggression.

In my submission, if the external
aggression is referréd to, then this is
the only time when the nation must
address itself wholeheartedly to this
danger which is inside the country,
which either secretly or surrepti-
tiously or potentially seeks to under-
mine the spirit to resist external
aggression.

" shri ‘Manoharan: The danger is
inside the country now?

Shri A, K. SBen: Youw admission
shows that it exists for the moment.
Ag I said, I would have been happy
if I had been told that it has gone, it
is a dead chapter. On the contrary,
your speech has made me Dbelieve
much more than ever that these
forces exist as much as ever, and that
you have been pleased to suspend it
for the time being.

Whatever it is, 1 remember what
was stated in the House of Com-
mong when several people were put
behind prison bars without trial,
when England was in peril and was
under attack both from the air lll!
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sea by Germany under Hitler. It
was stated that the freedom of the
people was being destroyed, the Bil!
of Rights was being completely un-
dermined, that for the first time in
the history of Gt. Britain people were
being put in detention without trial.
I remember how that charge was met
by the Government then, the only
way in which it could have been met
in my submission, the only way in
which a country which sustains free-
dom and believes in government by
consent and by freely elected legis-
latures can meet it. They said: it is
necessary to sustein the very struc-

r+ which grants that freedom,
these people who are trying to estab-
lish a Fascist domination in Europe
must be kept out of mischief. And
they were kept under detention for
over five years,

Shri Priya Gupta (Katihar): Were
the restrictions temporary or perma-
nemt?

Bhri A. K. Sen: They were detained
Auring the currency of the Defence
of the Realm Act.

Shri D. C. Sharma: He wants it to
be made permanent.

Shri Priya Gupta: Then this amend-
ment should not be brought in now.

Shri A. K. Sen: The hon. Member
has not understood the purpose of
the amendment. The amendment
gives the power to the Government
to bring into existence the necessary
law, Whether they are of a tempo-
rary nature or perpetual nature will
depend upon the situation in the
country and outside.

Shri Priya Gupta: But then why
refer to the conditions in England?

Shri A. K. Sen: In England no power
was necessary because they have no
written constitution and Parliament
is supreme. We require power to
meet these threats. Whether these
powers are temporary of permanent
or quasi-permanent are matters on
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which Parliament will = expréss itm
own opinion when such measures are

' placed before it.

Shri D. C. Sharma: This is going
to be a permanent piece of legislation,

Shri A: K. Sen: Yes, to give power
to Parliament and none else,

Shre Bade: It is an enabling provi-
sion.

Shri A. K. Sen: That is exactly
what it is. This is a power which
is not there in the Constitution, but
is being appropriated to be utilised
for such purposes as Parliament may
consider necessary, and no doubt the
hon. Member will then express his
views when such measures are
brought. But, as I said, it is our
duty, a fundamental duty, if I may
use that expression, to rid the
country of threats which sap its unity
and vitality.

Shri Himatsingka (Godda): Un-
fortunately, there is no mention of
duties under the Constitution. )

Shri A. K. Sen: | was astonished to
hear the hon. Member representing
the DMK talking about fundamental
rights, saying that this Bill is going
to. destroy the fundamental rights, I
have never heard that there was a
fundamental right to destroy the
unity or sovereignty of a country.
Have we become so impotent, has our
democracy become so powerless, that
it cannot deal with people who chal-
lenge the very integrity of the
country? I am sure the answer will
be negative, in the firmest possible
manner, by this Parliament. Our
democracy and our system of povermn-
ment are by no means powerless to
meet such challenges in the name of
fundamental rights. Tomorrow we
shall hear that others have a funda-
mental right of welcoming the
Chinese, saying that this is their
righttul due, as some undoubtedly
have done or want to do.

Shri D. C. Sharma: That was done
in the border areas.
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Shri A. K. Sen: This, therefore, in
my submission, completely meets the
fundamental challenge to this mea-
gure, and not only to this measure
but to our very Constitution, to our
very integrity.

With regard to the apprehensions
mentioned, I have, I think, successfully
or tried to successfully dispel those
suspicions which minority groups
might have held . genuinely, and I
would request them not to mix up
the two things. If India survives,
they survive. I think the Constitu-
tion makes enough provision for the
development and well-being of the
minorities. But if India is destroyed,
the minorities will be destroyed,
along with others. Therefore, 1
would appeal to them that whatever
grievances they may feel, genuine or
not, have to be addressed in the pro-
per way, and not by challenging the
very basis which sustains them as
others.

These are my submissions, and I
would therefore commend this mo-
tion for acceptance.

I thought of speaking in Hindi
today, but since most of the chal-
lenge came from areas whose repre-
sentatives might not have understood
Hindi, I have chosen to speak in

English.

Shri Swell: Lest there be any mis-
understanding, I would like to make
it clear that I never said that I chal-
lenged the Bill, I had, as a matter of
fact, at the very beginning, approved
it. But I had said that the proposal
was only tinkering with the problem,
it had to go to the root of the matter,
and I asked the Government to go to
the root of the matter rather than
tinker with it.

Mr. Deputy-Speaker: 1 shall now
put the substitute Motion of Shri
Kamath in the modifled forrn agreed
to by the Law Minister,

Shri Hari Vishnu Kamath: I have
accepted his amendment.
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Mr. Deputy-Speaker: He has ao-
cepted your amendment., The ques-
tion is:

That for the original motion, the
following be substituted, namely:—

“That the Bill further to amend
the Constitution of Indig be refer-
red to a Joint Committee of the
Houseg oconsisting of 45 members;
30 from this House, namely, Shri
Brij Raj Singh-Kotah, Shri S§. N.
Chaturvedi, Shri Homi F. Daji,
Shri Ram Dhani Das, Shri R.
Dharmalingam, Shri Kashi Ram
Gupta, Sardar Igbal Singh, Shri
Madhavrao Laxmanrao Jadhav,
Shri Madeppa Bandappa Kadadi,
Shri Hari Vishnu Kamath, Shri
Paresh Nath Kayal, Shri Nihar
Ranjan Laskar, Shri Harekrushna
Mahatab, Shri M. Malaichami,
Shri Mathew Maniyangadan, Shri
Bibudhendra Misra, Shri F. H.
Mohsin, Shri H. N, Mukerjee, Shri
D, J. Naik, Shri V. C. Parashar,
Shri Ram Swarup, Shri S, V.
Krishnamoorthy Rso, Shri C. L.
Narasimha Reddy, Shrimati Yas-
hoda Reddy, Syed Nazir Hussain
Samnani, Shri Rameshkhar Prasad
Singh, Dr. L. M, Singhvi, Shri U.
M. Trivedi, Shri Balgovind Verma,
Shri Asoke K_ Sen

and 15 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the gquorum
shall be one-third of the total num-
ber of members of the Joint Commit-
tee;

that the Committee shall make a
report to thig House by the first day
of the next session;

that in other respecty the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
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15 members to be appointed by Rajya
Sabha to the Joint Committee”. (1)

The motion was adopted.

15:41 hrs

AGRICULTURAL REFINANCE COR-
PORATION BILL—Contd.

Bhri Himatsingka (Godda): Mr.
Deputy-Speaker, Sir, ]| welcome the
Agricultural Refinance Corporation
Bill which has been introduced in the
House. As regards the provisions of
the Bill, Sir, I feel that the limited
scope that has been given here wil] not
be of much help. Clause 22 says
about the business which the Corpora-
tion may transact, It says:

“The Corporation may provide
such financial assistance to eligi-
ble institutions as it considers
necessary for promoting the deve-
lopment of agriculture in India and
shall not—

(a) transact any business ex-
cept for that purpose,
and

(b) grant, except as herein-
after provided, Joans and
advances otherwise than
by way of refinance.

While defining ‘eligible institution’
sub-clause (f) of Clause 2 says that
eligible institution means a central
land mortgage bank or a State co-
operative bank or a scheduled bank,
being in each case a share-holder of
the Corporation. Now, unless g Cent-
ral Land Mortgage Bank or a Co-
operative Bank or a Scheduled Bank
is a share-holder, they will not be
entitled to the benefits that are intend-
ed to be given by this Bill.

The next sub-clause says as fol-
lows:

“A, co-operative society (other
than a central land mortgage
bank or a State co-operative bank)
approved by the Reserve Bank in
this behalf”.
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A co-operative society need not be
a member, A co-operative society
need not be a share-holder and still,
they will be entitled to get some bene-
fit But, all other institutions, unless
they hold shares in this Refinance
Corporation, they will not be
entitled to reflnance in case
they grant loans to any institu-
tion. 1 made enquiries from the hon.
Deputy Minister and I am told that
this ig also included in the purview
of this Bill. As you know, Sir, tea
requires a very large amount of finance
annually and if any amount from this
Corporation is going to be utilised for
the purpose of financing teg inBustry
or cultivation of tea, the amount that
has been provided will fall too short
for the purpose, Therefore, the sug-
gestion that was put forward yester-
day that the amount should be more,
should be taken note of. Of course, the
Corporation has been given powers to
borrow. The Central Government
has been given the right to make loans
of Rs. 5 crores and the Corporation is
also entitled to borrow. But, if the
Bill is to be useful, it must have more
funds and it should be entitled to lend
money and help in refinancing rather
than grant loans by way of refinance
to institutions which might be need-
ing help for the various purposes con-
templated in this Bill. Therefore, 1
request that the scope of the term
‘eligible institutions’ should be ex-
panded to include all the institutions
which help any of the purposes con-
templated in thig Bill, Otherwise, 1
feel, eligible institutions being limit-
ed, the benefits that are intended to
be conferred by this Bill will not be
available to the various bodies which
need such help.

Another limitation is this. Unless
the Government guarantees repay-
ment of principal and interest, no ac-
commodation shall be granted under
sub-clause (4) of Clause 22. That
also will act as a very great deterrent
in the matter of enabling this institu-
tion to grant finance when required.
These two or three difficulties which
have been put in the Bill in the way
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[Shri Himatsingha] .
of helping the institutions should be
removed and the scope of this refin-
ancing should be made available to
other financial institutions which help
in giving loang for the purposes con-
templated by this Bill.

With these suggestions, Sir, I wel-
come this Bill and I hope the hon.
Minister will be able to enlarge the
scope of the Bill and make it more
useful for the purpose for which it
is intended.

Dr. P. S, Deshmukh (Amravati):
Mr, Peputy-Speaker, Sir, since this
Bill seeks to add certain amount of
additiona] credit for agricultural pro-
duction, I cannot say that I don’t wel.
come it, nor can I very much say that
I like it very much. There are many
features of the Bill which require
some consideration and I very much
wish that the Bill was not rushed in
the way it is done. 1 don’t mind its
being referred to a Select Committee,
but if the hon, Minister could agree to
take it up in the next session and
allow, in the meantime, certain
amount of consultation on the objec-
tives and the scope of the Bill, I think,
it ig highly desirable. A few weeks’
time or a couple of months’ time would
not affect anybody because these things
should have been done by about the
year 1952 or 1853, when the Rural
Survey Committee’s report was out
and when it wag known that the
institutional credit to farmers was of
the order of 4 per cent only. By and
large, to the extent of 93 per cent, the
farmer had to depend upon the pri-
vate money-lender. The character of
Indian money-lenders is well known
in Indian history, The amount of
interest they charge and the various
deviceg they use in swindling the far-
mer are well-known and yet, the far-
mer had to depend upon the money-
lender to the extent of 93 per cent,
Therefore, it wag quite clear that the
only source of loans or advances that
he had was the taccavi grants of Gov-
ernment and the cooperative credit.
People are. tired of the taccavi loans
given today, I had been on a walking
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tour and 1 was surprised that in a
couple of villages the farmers came
out and said: For Heaven's sake, stop
these taccavi loans because the amount
of money they have to spend on gett-
ing a small loan and the troubles they
have to take is considerable. They
have to go to persons at various levels,
He should know the programme of
the person who distributes taccawi
loans, his itinerary and sp on and the
farmer has to go over from place te
place and has to spend what he geis
in various way.

Then there remains the co-opera-
tives. As I stated earlier, the funds im
the hands of the co-operatives were
formerly so limited. It is gratifying
that during the last few years, espe-
cially the last 10 years, a good deal of
progress hasg been made in the field of
co-operative credit. I believe we have
now gone to the extent of Rs, 208
crores or so from about Rs. 25 crores
in 1951-52. Al] this expansion has
taken place through the Reserve Bank
of India. The Reserve Bank was not
intended to give agricultural credit
but since there was no particular
agency, this work was saddled on- it.
Gradually agricultural credit and
development was expanded and
developed by the Reserve Bank of
India.

A question that arises in my mind
as to why we are dealing with a
sum of Rs. 25 crores although we know
that the requirements of farmers run
to hundreds, if not thousands, of crores,
Credit in fact is the central difficulty
in our agriculture: that is why our
agriculture is backward. In fact it is a
common factor in all the Afro-Asian
countries. They are all dependent
on agriculture and their agriculture
is backward because none of them get
adequate and timely credit for raising
their crops. In India too there are
hundreds of thousands of agricul-
turists who know very well what
they should do to have a larger pro-
duction but they never get the means,
even half of the means for dolng
that.
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15-52 hrs.
[Mr. SpeakeR in the Chair]

The first question that arises is: why
do noy the Government allow the
Reserve Bank itself to continue to give
a certain amount of larger long-term
credit ps has been provided for in
this Bill? The second question is:
Why is it called re-finance corporation?
Why not a finance corporation? Do
they think that there is sufficient
finance and therefore, only re-finance
ig necessary? The hon. Minister did not
touch upon this.

Shri Bade: It is finance plus re-
finance (Interruptions.)

Dr. P. 8, Deshmukh: Even if. it is
80, was any corporation necessary?
Again, I would like to know: what
is it that impelleq them to bring
forth such a limited kind of a Bill
which confines its shareholders only
to specified institutions? Even if
there is a co-operative society which
can afford to pay Rs. 1,0000 and buy
a share, it is subject to the will and
consent of the Reserve Bank. Why
should the Government be so chary
and reluctant to allow all co-opera-
tives, and even farmers, who can
afford, to buy shares to join the Cor-
poration.—] do not understand. It is
not that I quarrel with the establish-
ment of the corporation. But it seems
that it is just a sort of an additional
body without any specific latitude or
scope created by the Reserve Bank to
do exactly what the Reserve Bank has
been doing all this time, It is being
allowed to spend Rs, 3 crores in 15
years as it—ig going to have Rs. 20
lakhg every year. How do I calculate
that? There is going to be a first
advance or loan given by the Reserve
Bank to the tune of Rs. 5 crores. The
minimum rate of interest for fixed
deposit is four per cent. Evep if the
Corporation did not do any work it
gets a minimum of Rs, 20 lakhs every
year and as for fifteen years this loan
is free of interest. Therefore, it has
got a sort of a subsidy of Rs. 3 crores.
1 could have understood all this and
would not have raised any objection
it the longterm availability of credit
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was going to be expanded propor-
tionately. Compared to the needs of
thé armers, this is a wvery smallcor-
poration.

This is, -again, wholly a Govern-
ment affair. Government talks a lob
about mcouragmg peaple and getting
people’s initigtive and ~ co-opera
But | can quote several instances
show that this js not done in many
instances if the Government has 4 fear
about the masses of our peopfe and
never allows them to come near. The
attitude which the community/deve-
lopment administration had
and . the other things present a clear
picture of the wpy the Govemment
treats the peopif Look at the compo-
sition of the of directors and the
authority given to ‘the Reserve Bank.
This "corporation which going to
have at least Rs. 25 crores at its dis-
posal is nat given the authority evea
ta openfan agency ar office outside
Bomba#. It will have to get the
previous permission the Reserve
Bank , before doing/so. Why do we
need this corporatfon if we are going
to confine it to the State co-operative
b'a:xr!‘:;&he State level and the land
m banks which are really very
few? There are many States which
have not got land mortgage bank at
the State level. My submission is
that it would be better if a good
many of these points are settled and
the scope of the Bill expanded. Why
not accept deposits and make your
shares available to ordinary people?
Why not have a certain number of
farmers’ representatives on the Board
of Directors? This is supposed to be
an institution for agricultural purposes,
Nobody else than the farmer does
agriculture. Yet the farmer cannot go
near the corporation? There is no
room for him either in the way of
getting finances or trying to advise
the corporation or to represent the
difficulties ‘of the farmers in the way
of long-term credit by being on the
Board of Directors. These are some
of the doubts that arise in my mind.

There is also room for expanding
the various clauses and their scope. It
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is apparent that all that 1 say is not
going to weigh much with anybody.
Occasionally at least this is our expe-
riencee. We however enjoy the
pleasure of speaking; it never affects
the purpose or proposals which the
Government has in view. You just have
the pleasure of having expressed your-
self...... (Interruptions). There is np
right for them to change it also.

In relation to clause 2, I may say
this. I am not referring to a very
good animal; it is a useful animal and
a lot of people find it useful and
padataple. Piggery does mot find a
place in the relevant clause, Secondly,
since this is meant for agricultural
development, long term loan should be
available for processing, marketing as
well as for agro-industries. The time
ie now coming, when I hope the
farmers of India will take to establish-
ing certain industries for their own
benefits. It is know that the farmers
organisations in many countries have
supplied their needs with immense
benefit to themselves. No sooner did
the American farmerg established the
first fertiliser factory, the prices of
fertilisers came down by thirty per
cent. As soon as they started their
own automobile insurance company,
they had to pay only 18:5 dollars as
against 55 dollers which they paid to
other companies,

16 hrs.

That is the example. If, therefore,
there is a group of farmers who would
like to come in for protecting their
interests and helping the farmers in a
big way to have agroindustries it
should have been possible by this very
big and highly-named corporation to
give them the finances. I have given
this morning notice of my intention to
move certain amendments. I do not
know if you will permit me to mowve
them. But I would like to refer to
them now in the course of this speech.

So far as the shareholders are con-
cerned, I am glad that the co-opera-
tive societies have been allowed, but
1 would urge that along with that,
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there should be no restriction in the
matter of giving shares to them, After
all, what are you going to do? It is not
compulsory that as soon as one be-
comes a shareholder one must be
given a loan. Nobody is expected to
buy a large number of shares and no-
body expects that the all shareholders
would ask for big loans. So, I would
like the hon. Minister to consider that
there should be no restriction what-
soever. Any co-operative organisa-
tion and also charitable institutions
like the Bharat Krishak Samaj and
the Grameena Mahila Sangh, if they
are in a position to buy a few shares.
It should be possible for them to do
so. They are even better than co-
operatives, being charitable institu-
tions. Cooperatives al least expect
some amount of expenditure on staff
and other things and certain profits
and certain other amenities given to
the share holders. So far as these
charitable institutions are concerned,
they are entirely meant for publie
benefit, and even if they get certain
benefits, it redound to their credit
because they go back to the farmers
themselves. So, there should be no bar
on their purchasing shares. Therefore,
the relevant clause may be expanded.

Mr. Speaker: A detailed examina-
tion of the clauses is not allowed; it
is not desirable during this stage.
That can be done when the clause-by-
clause stage is taken up. Only gene-
ral principles should be discussed now
and the clauses can be referred to
only to support or speak against the

eneral principles.

Dr. P. S. Deshmukh: Before you

"/ occupied the Chair this afternoon, Sir,
1 had already contended that this Bill
should not be rushed through./There-
fore, I want to urge the unds in
support of my argument that this Bill
be deferred to the mnext/session. In
the meantime, the Members of Par-
liament who are keen about agricul-
tural prodyction and who are interest-
ed in thefarmers' future should get
together and put forward their views.
My hon. friend Shei-FTatsinglca had
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himself complained that the Bill fo
limited in its scope. So, it was ith
that view that I referred to the clauses,
It is notAmerely one or two points;
there afe many points which deserve
to be thrashed out, and it would,
therefore, od if this is done. I
am not ¢ nting on the clauses for
any other purpose except to suggest
thatfsuch consultation and deliberation
wolild be useful.

1 also do not know why this is call-
‘ed a corporation; why nojyfit be called
a bank. It may be cal the Agri-
cultural or Agriculturits Bank of India.
It this corporation is/going to have
more latitude than 4 bank, that is to

say, if it does mot only do it banking,

but alse indulges in developmental
activities, I would welcome its being
called a corporation. I would like the
Minister to/make this clear. What is

the reasor to call it as a co tion?
Why not it be called a bﬂnk?: it is
a bank, and if the shares are %ithin the
meanslity of the farming ‘corﬁmunity.
we might perha t Rs. 100 crares
from the farmerd. After all, I believe
sincerely that unless the farmers’
owh money comes intgruse by way of
the savings, we are nefrer going to have
* proper agricultural production nor
sufficient agricultural credit. Thjg/is
all spoonfeeding, We must teach %he
farmers the habit of banking. What-
ever little money they have must com
to the bank. I have been responsible’
for sponsoring the Farmers' Coope-
rative Bank of India. You must go to
the ffarmer and tell him that “this is
youlr organisation and it belongs to
Yyou" and therefore the money must
%{Jt from him. After all, no bank
rks only on its share capital. [t is-
only on the moneys whicti&e farmers
and others put ‘into thé banks as
deposits that' the Bapk works. If the
farmers could get tgfknow and learn
this little lesson, thﬁ ould become a
dynamic organisatio hich will ex-
tend to groups of villiges. But the
this has not been very much liked by
the Reserve Bank of India. I do not
know what kind of people are in the
service of the Reserve Bank. At least
they should have seen that their guru
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at whose feet they should have
learnt—Shri C, D, Deshmukh—is in
full support of the Co-operative Bank
of India. But those who have climbed
up do not understand the purpose of
this. It is not going to hurt anyone.
If it fails, they wil] have a chance to
laugh at it. But if it succeeds it will
do something good. But these people,
including the Finance Ministry, do not
have even the good semnse or humanity
or are not considerate enough for the
cause of the farmers, to allow certain
good things to be done. I have quoted
only one instance. [ have half a dozen
other instances. So, I am mnot sorry
that I am not a member of the Govern-
ment, because I can now speak freely
about the way in which ‘the Govern-
ment is functioning. I am glad to have
this opportunity which was denied—
to me for about ten years.

58se

Shri Bade: Ex-Ministers are more
useful,

Mr. Speaker: He should not be
very hard to those whom he had left
behind;

Dr. P. 8. Deshmukhi! My hon.
friend wants more ex-Ministers! I
wish them all well. Now, there is a
very interesting clause, I do not
know if the Law Ministry has looked
into it. I refer to clause 10. It is mot
that I am going to propose an amend-
ment. But I have found a very
interesting thing here, which I have
not found in any other legislation,
although I claim to be a lawyer. The
proviso to clause 10 reads as follows:

“Provided that on the first
constitution of the Board, the
directors referred to in clauses
(d), (e) and (f) shall be nominat-
ed by the Central Government
and the directors so mnominated
shall, for the purposes of this Act,
be deemeq to be elected direc-
tors:”

I do not understand this. Obviously,.
how and why should nominated people
have to be regarder as elected
directors.
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Shri Bade: That is the fiction of an
election. -

Mr. Speaker: For the first time
there is no provision for election, and
therefore, they have decided that,
for the first time, they would be
nominated. All the provisions have
to be applied to them, and they will
be deemed as though they have been
elected.

Dr. P, 8. Deshmukh: I am glad
there is no provision that wherever
the word ‘men’ occurs,’ it should be
taken to include women because a
lady Member is sponsoring this Bill,

Mr. Speaker: If some Member was
described as woman there ought not
be any wonder that “woman” is used!
“Men” have to be included.

Dr. P. S, Deshmukh: I would very
much like that this Bill is given more
thought and expanded in its scope.
‘So far as co-operative credit is com-
cerned and the farmers are concern-
ed, I am very keen about it. I not
only indulged in the starting of a
co-operative bank for farmers, but I
have preached with a great deal of
effect, the bringing into being of a
world co-operative bank. I spoke
about it, not from Government
briefs but outside, in the FAO con-
ferences. I am glad to say that the
suggestion has been accepted even
by the FAO and efforts are being made
in that direction. The reason why
T refer to that now is that this
organisation—whether you call it a
corporation or a bank—should be
ready to afflliate itself one day with
an international or a world co-opera-
tive bank when it comes into exist-
ence. I have pleaded for it and there
is a strong possibility of that happen-
ing. If that happens, I would like
that this corporation or the bank—
whatever it is called—should be so
shaped that we will be able to
take advantage of it one day.
There are very big cooperatives in
the world, including Russia. They
thave g very big organisation there
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and they can spare money. It may
very well be that within a year or
two, we will have a semblance of a
world cooperative bank, which will
have mmense resources. Since the
advanced countries do not need them,
most of the resources wil] come to the
‘backward Asian and African countries.
We, being a large country so poorly
supplied with loans and for that reasom
being so backward in our agriculture,
should be ready to take advantage of
that. Therefore, I would also suggest
that the Ministry might keep this im
view, so that there would be ne
difficulty,

I would very much like this Bill
may be withdrawn and an agricultu-
ral cooperative bank of India may be
established. If they thipk that the
people should be taken into confi-
dence and the farmers should be
given some status or position, it
should be broadbased and the farmers
should be brought in both as share-
holders as well as directors. If my
suggestion about permitting all the
formers to purchase shares is accepted,
then adequate number of represen-
tatives on behalf of the farmers and
the cooperatives should find a place
on the Corporation. Otherwise, it is
wholly a government affair, taking out
money from one pocket and putting it
in another,

The Reserve Bank is to supply
Rs. 5 crores and most of the remaining
share capital is coming from govern-
mental sources, which could be done
even without the existence of a cor- .
poration. Ag much as Rs. 150 crores
have been made available by the
Reserve Bank of India and that ceuld
could have continued. But if we want
to give a different shape to it and if
we want that there should be some
rea] progress in the availability of
long-term credit which is not available
today, they should not limit it to Rs.
150 crores is mostly short-term credit
Long-term or medium-tern credit is
very scarce indeed, So, they should.
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not limit it to a few crores. It should
be really commensurate with the re-
quirements of the farmers, Everybody
knows that half the national income of
India comes from agriculture. The total

comes to about Rs, 5000 crores. To-

raise Rs, 5000 crores, at least 20 per
cent is necessary. If we see what
UK., which is & non-agricultural
country has done and also what USA
has done in the shape of agricultural
advances, we find that the proportion
of the loans needed by the rich far-
mers of America comes to 10 per cent
of their assets—not one year’s income
or revenue, but 10 per cent of
the total assets they hold. We all
think that the farmers of America are
very rich people having lakhs and
crores of dollars and one USA farmer
produces food for 26 to 30 people.
So, everybody thinks, why should
they need any loans or advances?
But the fact is that the various
agencies are advancing loans. It is
not confined only to the Government.
That is true also about U. K. Insurance
companies, Commercial and other
banks and Government organisations
supply long-term credit to them,

1 have given some figures in this
booklet Farmers' Cooperative Bank.
It will be found that the total farm
assets come to 1,88,300 million dollars
and the annual credit given to the
USA farmers comes to 18,999 million
dollars. These are very recent
figures. In India, it is for the first
time that the LIC is going to pur-
chase certain shares. Otherwise, the
insurance companies never loock at
agricultural credit nor do the com-
mercial banks, That has been refer-
red to in the Rural Credit Survey
Committee report also. So, the
dimensions which the Government of
India should have thought of should
have been in the nature of a few
hundreds of crores, if not a thousand
or two of crores and not just Rs. 25
crores. Even for that also, I do not
know when they will start functioning.
So, this is not at all adequate.

1, therefore, hope that the hom.
Deputy Minister will do me the kind-

MAGHA 2, 1884 (SAKA) Refinance Corpora- 5854
Bill '

tion

nesg of taking into account the obser-
vationg that I have made. The peo-
ple and the farmers want long-term
credit and I hope this will be avail-
able to them not only just to meet
certain difficulties of the State coope-
rative banks and the land mortgage
banks, but it will make a real differ-
ence compared to the long-term cre-
dit which was available so far.

Shri Prabhat Kar (Hoogly): Sir,
so far as the object of the Bill is
concerned, there cannot be any oppo-
sition to it. But I really wonder
whether the purpose for which this
Bill has been brought before the
House can be served in any way by
the provisions contained in it. I am
in agreement with Dr, Deshmukh
when he suggests that this is an im-
portant Bill and it should have beenm
given more consideration by the Gov-
ernment. As g matter of fact, this
Bill has to be referred to a Select
Committee, because the conditions of
the agriculturists and their difficul-
tiegs in rpgard to loans and advances
were known to the Government, as a
result of the Rural Credit Survey
Report in 1954. Accepting those re-
commendations, the Imperial Bank
was changed into the State Bank of
India and the State cooperative
banks were made subsidiaries. But
so far the part played by the banks
in regard to supplying loans to agri=-
culturists has remained almost the
same. Even today, the part played
by the scheduled banks, which have
also been included as one of the eligi-
ble institutions, is so limited; in the
last 5 or 6 years, they had paid only
14.2 per cent of the total advances
towards agriculture,

While moving for consideration of
the Bill, the hon. Deputy Minister
spoke eloquently about the role play-
ed by the Reserve Bank of India and
its department of agricultural credit.
I am in complete agreement with
her. But I want to know what else
is there in the Bill and what new
thing has been put here which could
not be done by the agricultural cre-
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(Shri Prabhat Kar)

dit department of the Reserve Bank.
By including the scheduled banks and
the State cooperative banks and with
Rs. 5 crores as capital, what new
funds are going to be provided for
agricultural credit? Up till now the
agricultural credit department of the
Reserve Bank has tried its level best
to provide funds for the agriculturists
and they have already given to the
extent of Rs, 120 crores or Rs. 125
crores, But still, the smaller culti-
vators, those who require short-term
loans are forced to sell their commo-
dities at a price, which is lower than
even the cost of production.

The role of the co-operative in this
matter is too well known. It is cont-
rolled by those middlemen who were
all these days lending money at a
high rate of interest. From the Rural
Credit Survey it can be found that
the interest has gone up to the ex-
tent of 200 per cent. These are the
persons who are controlling the co-
operatives. Even today the condition
of the peasantry remains the
same. I do not kmow whom this
Agricultural Refinance Corporation—
I do not know what is meant by re-
finance, and even if it is named as
Agricultural Finance Corporation the
point that I am raising still remains
—is going to help. The vast majority
of the peasantry are today still under
the same condition as they were. The
picture that was revealed by the
Rural Credit Survey still remains the
same. We are now establishing the
Agricultural Refinance Corporation
with its head office at Bombay. I do
not know why all the financial insti-
tutions, the Reserve Bank of India, the
Life Insurance Corporation and the
Agricultural Refinance Corporation,
are housed in Bombay. I think this
Agricultural Refinance Corporation is
being housed there because it will be
under the control of the Reserve
Bank of India and the Reserve Bank
of India is having its set up in Bom-
bay. But I want to know what new
facilities will be given to the agricul-
turists by the establishment of this
Agricultural Refinance Corporation.
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Sir, the most important thing—mno
doubt, she hag talked about the long-
tern  sfacilities—is the short-term
loans which the peasantry require, No
steps have been taken in that direc-
tion. About long-term facilities also,
who are the eligible institutions? It
is said here:

“a central land mortgage bank
or a State co-operative bank or a
scheduled bank, being in each
case a shareholder of the Cor-
poration;”

]
I want to draw particular attention to
the role of the scheduled banks. Un~
der no circumstance should Govern-
ment money be/given at any stage to
the scheduled banks who have not
played any part in the development
of agriculture in Apite of the fact that
they were askefl to do it and they
were given certain concessions. To
include scheduled banks as an eligi-
ble institution is ‘something, 1 should
say, ridiculous and should be drop-
ped.

Then there is the cent-ral/la:nd mort-
gage bank and State Cco-operative
bank. Of course in clause (ii) it is
said: ‘‘co-operative society approved
by thejReserve Bank in this behalf”.
I have no objection so far as appro-
val by the Reserve Bank, in the sense,
that a co-operative must be a proper
and efficient co-operative so that it
will be able to repay, is concerned. /
That is necessary so that anybody
cannot form a co-operative society.
Today the role of co-operative socie-

ﬁttw is well
known. It is, as I said, controlled by
certain interested persons and the
small peasantry do get any bene-
fit. Unless that particular co-operative
sector is properly organised it is
good again giving the present type/of
co-operatives certain facilities.

It is stated in the Statefnent of
Objects and Reasons that the new
institution iy intended }:o assist pro-
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jects which cannot ordinarily be
financed by established agencies such

as the apew= co-operative land
mortgage * banks, Wheﬁ‘h;y say
“assist projects”, I am quite sure the
Government ‘has in its mind some
individuals who will be running
certain co-operatives. n‘m-hon:{
-

“agriculture inc animal

husbandry, dajey” farming, pisci-

culture, try farming and

stock o

There may be one man having a farm
and running @ co-operative in  his
name. It is only, this sector that is
gaing to be helpbd by this Agricul-
tural Reflnance Corporation, and for
the benefit and development of, agri-
culture which is the main purpose of
bringing this Bill the peasantry will
not get any benefit by passing this
Bill

As I have said, so far as the object
is concerned no one can take exception
‘because the object/is to provide funds
and help in the elopment of agri-
culture. But when you come to the
clauses you wilgﬂnd that the purpose
for which this Bill has been introduc-
ed this will not be served by Bill. -
shall speak on the clauses when we-
come to the clause-by-clause cppsjdera-
tion. But I am in agreement this
is an important Bill which need not be
hurried through. The Govemment can
either bring in @ motion for referring
this Bill to a Select Committee or
withdraw it for the time being, give
more thought about it and then come
before the House so that the purpose
for which this Bill has been sought
to be passed by Parliament will be
properly taken into account in  its
provisions. That is the suggestion,
Sir, that I have to make in respect of
this Bill.

&t awere fag (F0a1) o oweaw
ageg, sH faa A =i g ¥ &)
WA zeAEa s fF fe
wzg & fag aw 03 wmar faepe
AFTHN & | BRI W F w7 ¥ AT
arRE fRarr & g, oW @ §,
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qd FTX T T ¢ AT gw O oAy
g FAT FGAT  HY WE §feiee Ay
feqr mav ¢, 9g oY 0¥ e & fag &
qTETH 1

A% §Tq {919 w57 OF LAY
T E, ITFY FATH FT FW €T AATACH
Fga F Y femromar &1 A AR
T g T § fF o s O
TETT FT GG TqAAC AW | W
R0 7 & 6 228 & 7 famg Famw
F1 GIT T TgT 9 FF 0F fvam w1 a2
e fafreex ¢, & & adi W §
fr foet fram &1 a7 % fafmex
g1 Tgh A P 2w & fag o
FUT AT @1 @7 AfdT & wrqer
T Sgar § fF I 92T @A A
3 us faw wifas %1, wg wf= yag
I ¥7 F7 7947 faqT § WX 3@ 9T
o3 WA g A 9 g fawda
g% 1 g7 97 ¥qav faar wmv @,
39 97 gH 99T 9de §F AT q34AT
2 g f9 IR ¥ @ AA
TEaR s e o § g: 77 & arx
W A A< 79 A & WR W FERA
Y T Y UF 99 AR A W AT
&1 OFg AT 3T GIAT & | T@ ARG Y
AT A 999 9Ee gT /[T qRATE
A ot fast anfers &, oY Savmefa
g, ITH! 915 A EY g% T qEar
g u oA o & fR 3w e WY
YT FT F9 ¥ F9 999 FUL F 547
T 9T Ted CF LIANT dF 1A AT
qZ 9 | §9 § SWIAT FAM! W 29
1§, § F SATIT GA 3 AT g AW
g @9 & ST 9EIE W SN A g,
dq 6T gar & ST 4 F1 AqS
i fFar o wr & gat o a@dt
w6 U3 Vmw fadm & 1w
foem g 7 AT % AW R,
q 6% gl ¥ gawfear ¥ awdr §,
dfem faa wifasi 1 acw 99 47 @13
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[t g fag]

= @ s A 2, A fEEr ¥

faars @ at ae fasan ¢ qic 7 fear

® gasfear & qdft § wic A & felt &

t;'ﬂmﬁ ¢ FIAT Far w1 A
|

usmw AZiq, & gz qAqAr 909
AT E | WA X FECH TF AT
qQur Wt §, T8 3fear ¥ ow g dar
Wt &, 17 29 ¥ oF wof oq dr @ e
IEF W19 {3 A awT @ A Ag €
R & agEa F1 g,

weEw wgew - = feAr safe
FARFAT ARG ?

st qeamw e - & 1 o weaE
®1 AT gRfaw ¥ @ g fe s
g Y T #

WS W (AT w3 S
ot § 1 o ggr A & W W1 wwE
asTf A8 ¥ AHAT §, SHR( WY GrT
gifaw | i fafres #@gy ™
wford

o} agate Ty . 39%T wfgar d 4
# 9 ¥ AT W A7 | IR T A
T Afam L.

geaw witew : W afear 3
ar w1 gam wmEr famr w0

ot aoare Ty - FUw FTE A
AEW@MAYT § gATL FIT A {IE 00
ofys qdz ST 4 4T & | WAl
F quT A gurd AT 4, 9ew
FAE AN AT W gErd @
fafem difcae & W< o soar & =
FT 2T 91 A AT AAEG &A1 [T § |
M T e ¥ OF wE ¥ g A
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FTAT WA FT AT 9T A A U
TeT & fig § 33 waw wawn &

oft fawfr ey (qvfiErdy) @ AT
Ty At g

ofY T Ty : & wrw @ aw e
W1 ATdt 7 f T ot /7
ARt A I3 g | T v wE Ay
Y WIS 3T GE N 3 | T 1€ Fw
gfa &1 7T €, A TAT AR & | w4 A
FEr AEE ¢ fE W Sieh W F A
WX FTE TN WY FI FT T Fe
WY & WIFT w7 F920 fomr & ar Ay
forar 2, afer e A T s FEY
q¥qr 1 uw & Z ¥ ramef % ar
q FE, AT BHS SUTST 7T T AT
At F o

weaw wWEw o wrE Om Awar
IO STET WEA A 7

ot awo™ fag - weETE w1 aeEr
T R

wenw wyven - T oA gwr ¢
9 7 waFq & w9 faqr 1 Fr A7
=9 ¥ x| wiT ag gt ?

st gaqrw few : BEA gAT
TR TAT A AT et § 1 fE s o
g7 s A N FF a@ o gw T
sTan e w7 &5 aGA gy dmard T
g #3 TTeared 98 & oY B 9EY AHAT
a1 areer® fore et & ma g ow ¥ fd
FH Y FH Yo HUZ SIAT HY 971G 3T
W[ AT | TG FOTET ¥ FATT FATH g0
zhmé%éa’fw«rrmmﬁa‘mm&'
qarrq Y ara & afed o Y i agi
w1 e fafree frame %7 J27 &, 89



5861 Agricultural

q S & qE R W@ R, WA AT
TqQT 9% 2 TET €, 9 § WG] A qF
WY, TMAART AT @Y |
W qag g F g qa g4 v
WA W gNT T gHE MT WY
e & sifaw Y s o9
9 Al Ay gy W o feAen wnfed
W 39 & qEvew £ 1 afer W9 I ww
Afeg fs 77 ag 78 go.® my 67
RADANT  MIW& fAag 2w g
T N a1 T 9@ e wfgd ®w
zreer &1 st faamr mfgd 1 =7 #1
N, QW & aifew AR gy
B I9 #I gifee § A T faq =@
W wRItdsmra | ¢ %
feam ot cy At E I« fewmi
WS TR A |

@ frafes & xzgfrfqwr e
w e g oamsft av fem g 0 &
WYY HTREAT FT Yo B AT ATHIT AT
WE a7, Faae fevw & (wd
F|WTE | AT G ATHEAT AT F7 g 12
ag wraAY g ot qF qifearde § qrer
ag foet o & AeAg F o ¥
AfFT 9 Tl w6 FEE ¥ 8 ag
W aF (o By &y o A 2 E A
T A1 72 AT ey 9@ | fenAT o
fawmrel ®1 awwT 97 | (A " 3T
T gwa ¥ g v v 39§ fag wo
FUT S 7 79 fogy Ty AY 7 3§ W9
T=H1 FT TI7 FHAT W A HOAT G w7
TAATH T T |

frgd oo &, s@ w & fe
qrATETET €Y, 99 Fgy 9 fr sy
faeew g, 98 797 gre S FogT F
o B w¥Y fasrar 91 W g9 #1 ¢ 6
g fasar & | fgee &9 7 faoey
fort & 9% & ¥ < & & ar et @
W & fAF, et & feq 1 Ay
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o¥ oY vt faoreft oY § ag w@ fer
g ¥ T At o onfergt ¥ S+
et & 1 ar fY Ay gEY AWl ¥
T AT & | (o W & AfF gEy
WX 9T ®1 g 91 IAAY o g @Y
faerefY 1+ wre &3 wreetromy w1 ST far
2, ® wrfgar mA w) AT A,
w1¢ faTay 9T GveaT O g9 o WY &y
faoret faer et 47 1 Afe feam
fed ¢ ot &) fasret foreret & 1

ffamt mimm g 1= W,
fawwn @ fawe & 3vq W § 3
77 ¢ | fawa wrga #1 9 fasrt freaft
tFNIARIaRAN I AT
ot qf feoet et  Sw kg & g
e A7 &7 | TF T ¥ TATC A ARy
7t w1 aqw frar oy @0 ww SR
e ¥ fag grmeoreT v wew sod b
W A TF FIH AT IFAT AV g HET
fEgmtag 3@« gkl & | o= gw
A ¥ R & ar ot A A i
i 7wt wg ? & g At wgar av
AfFT wer @ W9 F AR T S
Y fe & A o 1 7y A2, A g
waren 91 faew fag 1 Afl
Fegre) & oI TFE FF I wew forar
MA@ E TR E
¥ fog qaT T @ &, Wi 99 F1 gard Al
¢ g 3 e qg & R s
FARTA & fad o ¥ 7w Yo FOT
W FEET & 6T € e ITve
aq frg s W fema 1 Y faar 9,
sy dw & fod, ey Ry & o
¢ 39 & W=y TeEiwEaT & g
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[*t aoae fag)

W Fre@mY 9% | AfFA 9 9T fler
THH W AN IAE § T g, g
T AW | T W T B
& TR i ot 79 9w a7 TR |
T QAFILH AT AR TG 7 THWT |
wafad v # ag wifasw e g afgd
R fFae FE FA G Srar §, wrer &Y
A AOE T ST AT A IR
gusfeat 1 qgaré 9@, 9§ 9w ¥ A
TET A7, IX A Ry o7 s qg =g
Y &, o=l wraaTEy ¥ WO & R A
WA g 1 fno ¥ g
o FOU Wgaw § 5o wmar
W1 QT ¢ AT ATEIDY & | T WTHR H
fodt & 7T /9 7 rE Tw@ W AG
21 7% w1 ¥ T {7 T 1w T TG
FAT F@T | T8 A IfedE wT T ¢,
gfess & qay 9 | Fav = TgE qEw
¥ wEmn, AR 3w s 7o
fa=r &1 wmit o 7 fFar I, afew
JAAT F WY 1@ | A sy B wEy
HAAT § IW ¥ QT AT

“Law is nothing but the will of
the people expressed in terms of
Law”,

AT 39 IF TGV TiaT § EfE e
HY TS 2@ &Y T ) F Fgar qrgan
£ & mror ore<a g% @ &1 § 6 st
% g 92 fged &1 JeT § FTer e
Ft g A @ T TR E7 IS

gt ¥ ag w71 fr fedm ¥ g,
T Y T & 7 w0k Y sreA , W@
F qA F WA I A qATRT
g M WA ¥ wAr femar g
IEH 3% womar § 5 far S A
HFT FT AIPAET § F337 T4 FNF
& TR IT FT WIAIAT T Lo BT ALY
T H T ara afgr 1 o= fram
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® TETRT & A, &t ATy wOh
it T« Iwfa gFr | @ A
FgT # T wedy w ¢ f gw W
& fog dare v @ | gw @ A O
T @ q FfeT W g &l A IO
AT, ;AT gwTEr Swfaiw g,
&= 9T D ey, A e Y feem
£ ot fF Tl S w g T,
wife &t 9 & W w1 IR

g
|

ol d

¢ 5 1w faw ' a7 faar 9w A%
AT FY AT I F fRE For w w1
FH Y Yo FUT TIAT FTEHTA &
fad wY 216 T T AW )

st fegrem feg (M) - ey
wEIEq, 48 W1 fadaw Wi g57 & qRE

Sufeqs o &, q7 $9 Qa1 am f&
uraE g% fadas sEE #) FE &
-y ¥ FErgar 3 & o A m g
afer 9a 7o w=R X Ay A A ®
W AT & 1E § Ag 9@ | AW
FT F1E AT AE 97T I F WXL F N
1 THd Weaaed Qo SR 99T |
g af g @ @ fF 4 w07
AT #9 § | OO 9 9T A4 7w
¥ 0T Toar ft g A AR MY
fre arar 43 & | T X FOT wqr
AR ATH ¥ 9T a4 AW & qrde ¥
W AT | WY EE & Aredeed OF
e Frad A SN XA A AT &
78 T I fgg & foa A
91w fer ¥ AT Fwgstaw
FIERAT a0 | ey fod @5 '@
afez dramdr Ft foe & a1 fF =y
qeive gl § @A e swar & fAg,
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s fF 3 & g7 *7 9t ¥ wivs dar
ﬂ&i.-mﬁgﬂa@fhbW
A (T T WTIAE FTQIRTT FT |
9w F T F qw IwErsfan
RIq9H FORAT @ AN |
1e%% WX 1850 ¥ i T & awe-
grafaT sy & w7 #, @ aer
& ® ¥ wrar | 4w I A qH W
T AR FHT | WAL IW § qy a9 @
&Y FTEAET FT ATH &Y qFAT § | AR
99 ¥ # Qe fF 78 frw I3 ¥ awmn
Tar @ fowreA=w ST A oo fe
W # & ag § e+ vy s
g} @ W IW AT AT wEAH
FATATET & | 9 AT Y wreA fwan
73, foy 92T A T AT ST A
FAW FEFT T QR § I N T
o ¢ 1§ 59 F7 eT "eees 4w
Jaeg F¥ 7 feamar wgar § 1 @ F
foar o &

“the new institution is intended
to assist projects which cannot
ordinarily be financed by estab-

lished agencies such as the apex
co-operative and land mortgage

banks, either because the amounts *

involved in each individua) scheme
or project are very large or be-
cause the period for which credit
is necessary is relatively long.”

A A wAEE TAeS § I A §
fa3, ar awr Nfgs far & 1 9k oo
Y FYETEE) §, WA ST SIETTey
gfF ag g 48 ¥ v, 99 IO &
faa & | woft g A Ay & gafas
fedt & qr arefte oF & wfire ofy
€t T |t guTy o ady A At
€ &% ) TEM | ¥ 7T WEwD
o g awdT oY fiv & a3 ®nt T
o % fAu o F o F | we &
FIEAHI G & 741 a1 59 77 % fra
& fau wramasar §rfy | fedy & ar
2519 (Ai) LSD—S.
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ety OFY & s offa A Qo
& @ @ d7 ory A feEl Sy
& At g T g faw wwar oW
I¥ FTEHC § % T 9T ¥o TFF
¥ wfyr ffy 4 wF T SR
WY @9 3w & fgq ® ¢ 1§ § wafog
o ey ok fadm g g

o ag fawr @y mav A & § @
fiF T7 TiFEaT ¥ #1717 TIFAS G101
7 "W g fr g s 99 fR w
fogree &% & mfesl & 9 SO
F A AR & ATH 9T T WO H A
& AET )

A TRFEIR A 5 a%g (e
far mar &

‘agriculture’ includcs animal
husbandry, dairy farming, piscicul-

ture, poultry farming and stock
breeding.

LIC I U B e U LR
¥ fprdr w7 & ¥ waAawe ¥
mifesr g 9OF WX a¥ a2 §Ar
& WUt 1T st fF g ag
wyar faar s ferr & fag Wk
I ag &TAT e ST | AV AT
ww gfer % fau @ ¥@ @

s & 99T e oo @i ¥
ganar § fr @ a7 ¥ ¥9 =g
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[ fegrea fog)
TR e S arae arfw aF
wgeagqu  fadas & gAmonr oy
fed® R Fruay FTIEE FW
YR g ww gr ¥ foase A &Y
fo ot feeme s 1 a8 <oT st
m faw 3 AR TR oA Q)

AT I 92 F g F@ OFT AW .

qHY QT TR |

w3 f& fam & w=x
IO T WX WETE ) dfFT ]|/
¥ FIRAPTA FT FFACAAT AGT TAAT
avfaai T Tl qwegr St
gt &1, fRay a1 AR ®@
wifer a=t  #7, ®K ¥ &9 /M
g g7 q AF wgR ¥ a8 aF
T ERr | &Y F AT 9T TS WITeE
g ¥ AT WX & wiew @
it =g #F Far @ar fare?
feg @1 #1 T8 W@ @ 4!
=t ¥ ferd sran & 2
Y=Y &Y &7 AT W) A ) adY
g @iy Wa’rﬁmﬁ;m%
TR N

W g ¥ & OmOwT o
o 3% a1 +adr F1fOE #r A7
feamr w@aTg | 3§ w@ fawrfor
w1 ¢ f5 2@ ¥ ordw §
ITH! W TF J¥ A aw faar amg
aEEY WX AW FT HEAO Y qw
3 TR W faefar srad
aifas o=kt & 3w fear 1 @R
WH e g @7 § T @@
g7 ¥ awT wr Iwwr fawrfor
IgA R

“If we should succeed in devis-
ing some process by which these
banks could be itegrated into one

institution and if that one institu-
tion could be effectively aligned

JANUARY 22, 1063  Refinance Corporation <868
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to national policies, then indeed
this should be an extremely im-
portant and extremely desirable
line of development.'

AT qifet ® A s T
21w g AmAw aifeEr wran
FIE U AT W I @@ w7 AT
F@ § | % faq FJggrefan
FTWRAT FAWT 747 arfe Faver &gi
AT YRTE W@ W1 IO A

TaT fear 9 W augRter iR
FTETT ¥ & gT &9 Slo &I A
& | W g § FuEeian § 1
TREw ¥} AGT FH ar et
ITN &7 fAear AR W wuAT s
5 AR W (oeEafar s
Y IR ' OIET | W A
& ¥ st sTOaw &
w3 fag g & Srgw oawR )

“....to act as an agent of the
Central Warehousing Corporation
or of the Government for the
purpose of purchase, sale, storage

. and distribution of agricultural

produce such as manure, fertiliser,
agricultural implements and other
commodities.”

WX a8 & FEEt ¥ fear amEr A
5 ATEredy § woAr  d=mme
FT W O Y AR FE-

ATgaT oy fawar faey aw @at %Y

IOTFT FET RS & | AfFA WS oA

F ¥ WA E owg teus ¥

gy B% o fear o fev &

185 ¥ vuw! fdfw foear | g oo
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Bt TrET ¥ Ewd W W WM
&6 g1 99 99T 99 ToH w1 T §HAd
£ W 9% a0 & fagr smar ar
gt fga @t awar qr afrea @
fawr &

w2 f&7 ot gy ssfgaw
FIEAE FTOIAA &41, I9% fag
qifeaie §  ®7 geAT HET 9T
Wi ey Al F FTAT [T
AT a1 T W F oW ¥ Faw
te gfomd W g 99 fe queat # T
M ¥e 9T §Z | W EiEAW
FEIN  FIOREIN ¥ AR ¥ ;@
fowrga &t 74T fF S gEe erRiE]
g I g T F famr ik SR
woAr Ffaat 7 @ faar | o ane
TF FHEr q4r | IRl QR F "o
AT T FET OATGATE | WA
HqET HRA IH FRORAT ¥ q4.3T
7| 3% fgeme wa@aT e o7y
% Afafes cddaT 41 39 a1
¥ 7g wrifer #9er A foam t o=
SO FT 3§ FUS YT 79
TR qAl w1 famr | e A W
s o §

“From the list of names of
directors on the board of the
erring concerns furnished to us by
the Corporation, we are constrain-
ed to state that though the loans
from the Corporation were not
confined to any particular group of
capitalists, there is no denying the
fact that a large portion of the
loan applications was from big
business.”

81 9 a@ IR g9 Toar & fen
W e g 5 owed W s
TAa § I AT WA a &

Qw AT o Wi feT s
) '
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ot fogrew fag : & ww &7 &
W HERA (s A1 AR e g g

39 ¥ ferar § f o sTgiex faeft a@
fRET g g T AN | AfFmIE R
94T ) Fae &Y AT | A g A fE
e A Ay afew gw w Y T
2 fegr omd | gW wEw gY 9 § 1 @Y
@ aE 99 #! qqq7 v fA« s o
a1 T7 47 & @ gu it 9 3w
Eﬁﬁﬁqﬁmﬁf«mﬁ
T 99 a6 FAT JAT |

™ & gEET W e i 6
qrE=t T W g Y wE W A § Wi
T ¥ THT 3¢ 8 | 99 & wER afk w1
TRFRT FTA * farams ot sqar & &
A I§ 9T A Arafa AL & FwAT 4R
g A For ¥ faeer omar & )
g fedfes ag F1 7 & ; &7 dAT
fF me o IrglEeT R, wew H wgiwe
& A wfE & sTiwe} g | ad) femvdy
TmE

dar i e a1gE F w0 A T
FUT TIAT (Y a@ & fog maAdNE
BT WTH FELEE §H FITRT §1 Y
g1 X T AR T AT AEA |
R FT 19 FoFE ST §F &7 947 G |

W H & TR g | 98 99 &1
T EE AR ® T | AR SA ¥ A
FET AfaF g | oF e 47 &
qaEE wiEwdr g 1 ¥ aum
# 73 wmar {5 @ 7 g afysrd
T TEEE T AT W E | T T
EEA FTEIRIA & | 1 g6 & §a%
gieed ¥ ¥ TR gn Tifgd 1 7 A
T@ER Afgwd w9 W@ 9§

fer a0 &3 Tah 1 f¥fgaw
BTG FTLGIEA H1 oY OF a9 FAY
T 4 | TAEEd FRA { I@ 8K
wAaFmisgafswanaga

i
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wifs faaar s7a1 arr T § ag W%
I Tq-FHEr A qiz form @, 3 Fraan
o 7Y T 1 7@t WY w=-wRE a g
AT HE R F q=-FAEr wa angT)
T & FTE WA T . IA9 A9,
AN IRTGEH A R 3a F v
AR W WA & A Ta-wafeat qamr
Rg 99 A% FI AR WHFa@qEATE W
JEAHIE ATV E.A aTe1 Ag 1 AW &
T A e ¥ 70T e g9 ax fawme
X MG fF o g% 7+ ag fadawm gw
FEHEIO & fgg § AT d 1 WA
FTEAFT & fga F 78 o1 @18 FAR
4 frami &1 w1 o faes amer Adf
A Az F ag oW I
¥ AT 9 A.3 FI KT A AT A9 )
FTH §TAT 909 A FArri F 2 femr
foea W 9 9F &9, FE@H @I §
qg §9 T4 778 ¥ @3 AR A
WIS I ST H W@ § | a3 9F HIAWE
HEFTE W TAAAE F T Y T §
g} Ta% waw Tz H e ¥ T
W A e g7 A TEI  fod 3a o
fcrar 31 8 | g2 WUA w9F ¥ AT
w39 F fFear T ag Ifaagn adi g
& wAnnt Aged ¥ gy Few fE
& g 9T g faare w3 | arfae gm &
TNFIAFARAE | ABAFAE |
qW A2EY §, FTEAHTCE A& FF AR
&\ 2w 9ed & % W gw ST
® AW X WX I FT GAT FA &
fag Y faw a9, 3y €7 i & fag
wit faer a7 at =t g #fw & o
T ATAT ) WX IT FT ITGT STy
sro Ao i qarag e
g AT & W IH ¥ I W WH-
AL AT A AT N A7 |

e ¥ e e
e Sy A AT § | Pt ofr dhyge e
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7 ofw = o s §, wfw
& faq #1% 997 A 3 § | | P
TATEIEH ET { 0 0 0 AIH TF AT JIC-
grevd & a1z 7g gfafafas ot § 1 39
% qTF QIAT § AT A {IAT I F WY
qEes § 1 9 few fod womr &0 ?
fEIe® &F a fow fod woan & ?
W HF A TNFEIC FQ § S &
adt A & 1 aaa?frquﬁmﬁ
% ufefafas & woar 741§ 39 & fod
AT Qe 1 & /T F T4 T FHC
¥ wqUs s&a1 fr ag faw qar g o O
qU ILE F (40T Q1 90187 A F
HIA F {IAT A 3, 3 98 F WAL
Q¥ wrg gy 9T 919 F@ & faF
AT T )

_ Shri P. Venkatasubbiah (Adonl):
Mr, Speaker, Sir when I saw that a
Bi.l of this sort was introduced in this
House, my expectations were roused
and I was very happy that at Just an
attempt was made to give financial
assistance to lakihs and iakns of pea-
gants in our country. But when I
went through the provisions of this
Bill, I must say that I was very much
disappointed. It appears from the
way in which it is being done that an
attempt is being made to separate the
agricultural credit wing of the Re-
serve Bank and to constitule into a
separate corporation. Beyond that no
attempt is being made to give ade-
quate financia] assistance to the far-
mers who are the mainstay of our
country. Nearly, 80 per cent of our
people live on agriculture. The pros-
perity of the agriculturist means the
prosperity of the country, All these
years several attempts hsve been
made to solve the indebtedness of the
many farmers living in this country.
Many committees have been set up.
Rural credit survey was conducted,
year after year. Many economiists
have been going into the stupendous
problent with a view to devising ways
and means to find out and solve the
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real problem facing the peasantry of
our country. In spite of all these, the
real problem has not been tackled
successfully nor was it done in a very
large way. I am associated with
several co-operative institutivns whiah
give credit to the peasants. This Bill
envisages that they will take the
p.ace of the Reserve Bank of India in
giving assistance to the apex banks.
and the Central martgage banks.
Without tackling the basic problem
of providing credit [facilities to the
peasantry living in this country, thers
1s no use of simply trying to meddle
with the problem in a haphazard
way. The credit societies and the
land mortgage banks that are work-
ing in this country, in spi‘e of their
large growth, in spite of their trying
to grapple with this problem, are not
able to solve even one per cent of the
rural indebtedness of the peasntry.
In a credit society or a land mortgage
bank, the rules and conditions are so
farmed that the peasant will not be
able to get a loan. Even if a loarn is
granted, it would be one-fourth of
the property that the peasant pledges.
Not even that. It will take 1ot less
than six or seven months to get the
paltry sum of Rs. 500 or Rs. 1,000 for
the farmer. When that is the case of
the credit societies and land niortgage
banks in this country, how ‘hen, by
tihis piece of legislation are we going
to solve this stupendous problem?

This corporation should not be
charged with the only duty of giving
aid to the apex and central Jand mort-
gage banks. It should take into con-
sideration the problems that the
peasantry is facing in this country.
and Government should try its best
by bringing in a comprehensive legis-
lation to see how far this stupendous
problem could be solved down from
the village level. If that attempt is
not being made, there is no use of
bringing this legislation,

Out of the several institutions that
are working in this country, unly the
land mortgage banks or the apex
banks are coming to the aid of the
peasant. What about the other thuge
institutions that have come up in the
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country? For example, the Life In-
surance Corporation or the scheduled
banks have not thought for one
moment of coming to the aid of the
farmers. But now the Government
wants to give them their share in this
Refinance Corporation, The Life In-
surance Corporation, we are told, has
been going about giving loans for the
construction of houses, etc., but not for
one moment have they thought of
giving any aid to the institutions that
give credit to the peasants. So, I
would request the hon. Minister to re-
consider the whole matter. Let them
drop this Bill now and constituie a
committee of people who are interest-
ed in agricultural indebtedness in this
country and make a thorough enquiry
of it, and also go through the vaurious
reports that have been submitted by
the wvarious economists as also the
various reports such as the report of
the Rural Credit Survey Committee,
and come out with a comprehensive
legislation to see that the problem of
creditworthiness and the rural indeb-
tedness of the peasantry is substantial-
ly solved. Unless that is done, there
is no use of coming here with this
small piece of legislation. It will
raise only some hopes among the
peasantry, but at the same time, they
will be sorely disappuinted. They
will say that such a Bill which is
coming will do something good; their
expectation will be aroused ang they
may feel that their lot i3 going to
improve. But really it is not so. It
will be only a misnomer. I would
request the Minister, through you,
that a comprehensive Bill must be
brought forward.

Also, they say in this Bili that the
apex societies and the central land
mortgage banks will be given some
financial assistance. But you will
realise that several irrigation projects
are being contemplated; pecple sre
very eager to come forward and make
their contributions to any work which
will bring irrigation and water to
fheir fallow land, which wil] bring
prosperity to their homes. They are
very eager to contribute their mite,
but their financial inability is prevent-
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[Shri P. Venkatasubbaiah ]

ing them. They say they will pledge
their landa They say, “give us
money; we will give it in the shape of
cada to the Government” But no
financial agency nor any other thing
has been provided in any Act to give
such assistance to the people (o come
out and contribute liberally w the
Government for the execution of these
projects. Only, the Government will
introduce a project, construci the dam
and then later, will come up heavily
on the peasants by way of a better-
ment levy, taxing at the rate of Rs.
260 to Rs, 400 for every acre

171 hra

The poor people wil] not be able to pay
it; they will say, this project has not
come to their prosperity, but it has
come to doom them. That is the ten-
dency now in the country. Though
vast areas of land are being brought
under irrigation for the purpose of
reclamation, no amount can be spent
by the farmers. So, the -criticism
will be that the land has not been re-
claimed, though water has been
brought to their flelds. Such aspects
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also are to be considered. When
voluntary organisations or institutions
come forward and say, “we will con-
tribute to this project; you give some
amount from your agency”, provision
should be made for it Provision
should also be made to see that the
farmers also come up with their con-
tribution and be able to step up pro-
duction in this country,

There are other allied institutions
also that are to be financed. As Dr.
Deshmukh pointed out, many agro=-
industries are to be set up from this
and unless you have a big scheme
covering all these things, it will be
disappointing and antagonising the
vast peasantry you have in this coun-
try.

Mr. Speaker: He may continue on
the next day. The House stands
adjourned till 11 AM. tomorrow.

17.02 prs.

The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,

the 23rd January, 1963|Magha 3, 1884
(Saka).
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ORAL ANSWERS TO QUES-
TIONS

S.0. Subject

N2 /

400 Panchayati Raj Institutions
401 Inter-State Trade mrough
cooperatives . .

402 Agreement with Plklltlm
Ratings and Joint Steamer
Companies .

403 Cms of ubome in R,pl-
ways

404 Roads and 'bndgn in Aasun

405 Commodity Boards for
wheat, rice and sugar

406 Thefts in leway worl:-

shops
407 Indian Flsherm Corpo—

ration
408 Export ofmllch cows
409 Agricultural production
411 Enﬂ::ry into Rauway ac-

412 Measures to increan |,gn-
cultural production

S.N.Q.
No.Q

16 Pipeline from Gauhm to

: Siliguri

17 Special programme on A.
LR. on Netaji’s birthday .

WRITTEN ANSWERS TO
QUESTIONS—

5.Q.
No.

410 Railway line between Mail-
ani and Shahjahanpur
413 'Il-:nspon of gooda to

414 “Adalu Plnchnynt“
415 Prices of foodgrains

416 Acquisition of lmd for
companies .

417 Pertilizers
418 Paradip Port .
419 Village volunteer force

420 Dairy farm with Dameh as-
sistance, .

421 Research on peatl lnd in-
sects . ‘

422 Railway link w:t.h ?akuun .
3 Shipping Tonnage

DAILY DIGEST
the :u:!d Yanuary,

5641—38a
COLUMNS

5641—44
5645—48

5648—53

5653—55
5655—58

5658—60
5660—62
§662—65
5665—66
§666—70
5670—75

5675m77

5677—79

5679—82

5683—5745

5683

5683-84
5684-85
5685

$685-86

5686—8
56p8-89
568990

5690

5690-91
5691
5691-92
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WRITTEN ANSWERS TO
‘QUESTIONS—contd,
5.Q. Subject CoLuMe
No.
424 Employment to lxriculm-
rists . s692
425 Import of rice fmm Bunm §692-93

426 Derailment of 8 Down
Express . 5693

427 Road transport . 5693—95
428 Roza-Hapur Railway line . 5695-96
429 Exploitation of rare herbs. . 5696
US.Q.

No.

922 Consumer co-operative store  §696-97
923 Personnel for running co-

operative societies . 5697
924 Per acre yicld of paddy. 5698-99
925 Production of rice . §699—5700
926 Taxi-type meters for sco-
oter rickshaws . §700—01
927 Devclopmcm of doep seq s701-02
928 Commlcuon of godowm . 570203
929 Price of fertiliser 5703
930 Bottlenecks on Railways 5§703-04
931 Accident to Air Ind'u Bo-
eing 707 . 5704
932 Light House in Mmsalore 570405
933 National Rose gs.rdcn at
New Delhi 5705
934 Railway buddmg at M.uu-
zaffarpur §705-06
935 N.E. Railway chdquurtm 5706
ugar Factory at Pnlia
926 S et Tarcy s
Kalnn l§
937 Rs;;ug grt‘ Palia Ra.l wn]r o
938 Loco-shed at Callcut 5708
939 Construction of roads 5709
r-wire in \
O irda Divison 5799
941 Targest for soocl produo-
io! . . 5710
942 Smrnsc fmlmcu 5710-11
943 Drinking water at Mathuﬂ
cantonment station . . 711
944 Price of rice 5711-12
945 Food production . 5712
946 Reclamation of land in U P §712-13
Accidents on
QﬂDelhi . . Rmz . 5713-14
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WRITTEN ANSWERS TO
QUESTIONS—contd,

Uus o Subject
No.

948 Sugarcane priu: lmkms fur-
mula .

949 Survey offomu .

950 Development of fisheries
in Kerala . . .

951 Minor ports in Kerala .

952 National Highways .

953 National Highway links

954 Wagons for movement of
foodgrains . .

955 Air transport. .

956 W;;e]:tl Gernnn Luftlnnu

957 Price of Gruund.mm
958 Jeeps for Defence

959 Payment of salary in ad-
vance to Railway employ-

ces, Tezpur . : .

péo Booking of s on Weat-
ern Railway .

961 Foodgrain firms located at
Raigarh

962 Firing by lew:jr Pm-
tection Force, Madras) .

963 Derailment of goods train .
964 Agricultural production
965 Goods Tnnsport Serv:cz

on D.V.C.
966 'I‘r-.mmg abroad. of oﬁuen
under Colombo Plan .
967 Floatmg dock for Hmdua-
tan Shipyard . .
968 West Coast Road . .

969 Dry dock at V:ahak.h.lpm—
970 Bnd;e on river Godgvar! at
Bhadrachellam

971 Doubling of railway tuck i

972 Financial Commission for
Railways . .

973 Bxport of Lac and Lac

974 Rnlway Bookmg A ncy,
Jhilmila Tiahr, Delhfe .

975 Railway accidents Enquiry
Committee . . .

976 D:partmental Examination
for Clerks and Postmen

977 Farms on  India-Tibet
Frontier ) N .
978 Fire aboard Indian Cargo
Ships . . .

.

[Danr Drosst)
WRITTEN ANSWERS TO
QUESTION S—contd,
CoLumns U.S. Q. Subject
No.

5718
§715-16

§716-17

5717-18
5718
$718-19

5719
5719-20

5720-21
§721-22
5722
5723
5723-24
5724
5724-25
5725
5725-26
5§726-27
5727-28

5738
5729

5729-30

5730-31
5731-32

~ 5733
5732-13
5733-34
5734-38
5735
5735-36
5736

979 Removal of P. & T. equip-
ment bv Chinese invaders
from NEFA . . =

980 Air strip near Pipariya .

981 Bridge over Narmada at
Burman

982 Demand of Indian wood in
foreign countries

983 Loop-line to serve industries
at Ballabhagarah . .

984 Railway line from Badbil to
Paradip Port . . .

985 Liveries for postmen and
packers in Hilly arcas B

986" Expenditure on oornrnumty
development .

987 Electric train services on
Sealdah section

988 Prices of arecarut

989 Railway accidents . .

990 Foreign participation in
Shipping Industry . .

991 Unloading hours

992 Import of liquor .

993 Telephone connections in
Delhi . . . .

PAPERS LAID ON THE TA-
BLE—

The followirg papers were
laid on the Table :—

(1) A copy of the Deferce
of India (Amerdmert)
Rules, 1963 published in
Notification No. G.S.R.
8¢ dated the 1oth Ja~uary,
1963, u-der sectior 41 of
the Defence of India Act,
1962,

(2) A copy of the Indian Te-
legraph (Thirteerth A-
merdmert) Rules. 1962
published in Notificati
Mo, G.S.R. 1676 dated the
8th December, 1962, un-
der sub-secion Eﬂ of sec-
,tion 7 of the Indian Tele-
* graph Act, 1885 .

(3) The following statements
showirg  the action
action taken by the Gov-
errment on various fs-
surances, promises ard
underta,lurﬁ given by Mi-
nisters during the varjous
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CoLUMNS

5736-37
5737

5737-38
5738
5738-39
5739-40
5740
5740-41

5741
5742-43
5743

5743-44
5744
574445

5745

5745-51
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sessions shown against
each:—

Supplmen Statement
(?\To. PPI__?;E% ls‘:ocisi;::
1962-63 i

tha.

(i) Supplementary Btatement
No. IT1—Second Session,
1962 (Third Lok Sabha),

1) Supplement State-
C’:-:;)em }%?:. VI-—.gm Ses-
sion, 1962 (Third Lok Sa-
bha)

(fv) Supplementary State-
ment No. VI—Sixteenth
Session, 1962 (Secord Lok
Sabha).

(v) Supplementary State-
ment No. LX—Fifteenth
Session, 1961 (Second
Lok Sabha)

(vi) Supplemntary State-
thent No. IX—Fourteenth
Session, 1961 (Second Lok
Sabha).

pii) Supplement State-
{mcnl No. XVII—Thirtes-
nth Session, 1961 (Se-
cond Lok Sabha).

viif) Supplemen State-

(mt?nt No. XIVL‘—%M
Session, 1960 (Second Lok
Sabha).

(ix) Supplementary State-
ment No, XVIL leventh
Session, 1960 (Second Lok
Sabha).

(4) A copy cach of the fol-
lowing Notifications under
sub-section (3) of section
133 of the Motor Vehicles
£.1, 1939, making certain
further amendments to
the Delhi Motor Vehicles

Rules, 1940i—

() Notification No. F. 12/
68/61-Tt published in Del-
hi Gazette dated the 2oth
Sept: nber, 1962.

D) Nmiﬁcni;m No. F. 12
90/62-PR(T) published in
Dilhi Gazette dated the
15t November, 1962.

(5) A copy of the Agreement
sv.:ntv:red. into between the
President of India and the
Seiing the devepemeat of
g the development ol
maintenance of road links

within large towns or

citics served by National
Highways, under section
10 of the National High-
ways Act, 1956,

(6) A copy each of the follo-
WINg papers i—

(#) Notification No. G.S.R.
1799 dated the 29th De-
cember, 1962 isaued wn-
der section 3 of the Agri-
cultura]l Produce (Deve-
lopment and Warehousing)
Corporations Act, 1956,

(#i) Annual Report of the ,
Natonal Ca..:sgrativ: De-
velopment Warehousirg

and Board the Annual

Con wlidue?Smcment of
Accounts of the Board

along with the Audit Re-
port thereon for the year
1961-62, under sub-sec-
tion (3) of section 15 and
sub-section (4) of section
41 of the Agricultural Pro-
duce (Development and
Warchousing)  Corpora-
tions Act, 1956.

(7) A copy cach of the follow-
ing Orders under sub-
section (6) of section 3 of
the Essential Commodities
Act, 1955 i—

(#) The Fertiliser (Control)
Bighth Amendment Qrder,
1962 published in Noti-
fication No. G.S.R. 1620
dated the 1st December,
1962.

(i) The Fertiliser (Control)
Ninth Amendment Order
1962 published in Notifi-
cation No. 5.0. 3748 dated
the 15th December, 1962,
(i) The Fertiliser (Con-
trol) Tenth Amensn:mt
Order, 1962 publised in
Notification No. 8.0,
3859 dated th 24th De-
cember, 1962.

8) A copy each of the follow-

¢ )ing Notifications under sub-
section (6) of section 3 of
the Basential Commodi-
ties Act, 1955 \—

() The Rice and Paddy
%‘Loulm} Second  Price

ntro]l  (Amendment)
Ozder, 1963 published in
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PAPER LAID ON THE
TABLE—contd.

Notification No. G.S.R
1685 dated the 7th De-
cember, 1962,

(i) G.S.R. No. 1763 dated
the 22nd December, 1962
containing corrigendum to
G.S.R. No. 1635 dated the
joth November, 1962,

(iii) The Uttar Pradesh Pad-
dyand Rice (Restriction
on Movement) Third
Amendment Order, 1962
published in Notification
No. G.S.R. 1812 dated the
27th December, 1962,

(fv) The Rice (Uttar Pra-
desh) Second Price Con-
trol (Amendment) oOrder,
1963 published in Noti-
fication No. G.S.R.
dated the sth January,
1963.

(v) G.S.R. No. 125 dateg
the 18th January, 1963.

(9) A copy each of the follow-

ing papers :—

() The Indian Aircraft (A-
mendment) Rules, 1962
published in Notification
No. G.S.R. 1674 dated the
the 8th December, 1962
under section 14A of the
Indian Aircraft Act, 1934
together with an explana-
tory note,

(#) The Air Corporations

(Amendment) Rules 1962
published in Notification
No. S.0. 3901 dated the
29th December, 1962, un-
der sub-section (3) of sec-
tion 44 of the Air Corpora-
tions 1953.

(##5) Annual Accounts of the
Air-India i:[ntertr:ation&l
ration for the year
- ?;g'fm and the AudigRQ-
port thercon, under sub-
section (4) of section 15 of
the Air Corporations
Act, 1953.
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Corvmns

REPORT OF PUBLIC AC-
COUNTS COMMITTEE
PRESENTED. . .

Fifth Report was presented

REPORT OF ESTIMATES
COMMITTEE PRESENTED

Fifth Report was presented.

MOTION RE: ELEVENTH
REPORT OF BUSINESS
ADVISORY COMMITTEE

The Minister of Parliamentry
Affairs (Shri Satya Narayan
Sinha) moved the motion
that the House agreed with
the Eleventh Report of the
Business Advisory Commi-
ttee presented to the House
on the 21st January, 1963.
The motion was adopted.

MOTION FOR REFERENCE
OF BILL TO JOINT COM-

Corunns

5752

5752

5752

MITTEE—ADOPTED. . s5750—s841
L]

The Minister of Law (Shri
AK. Sen) moved that the
the Constitution (Sixteenth
Amendment) Bill be referred
to some Joint Committee to
which the Constitution (Fif-
teenth Amendment) Bill
was referred. Shri Kamath
moved one substitute motion
and one amendment thereto,
Shri A,K. Sen replied to the
Debate,  The Substitute

BILL UNDER CONSIDERA-
TION . .

Discussion on the motion to
consider the Agricultural Re-
finance Corporation  Bill,
1962 moved on the 218t Ja-
nuary, 1963, continued,
The discussion was not con-
cluded,

AGENDA FOR JANUARY
23, 1963/]MAGHA™ 3, 1884
(SAKA)

Consideration of the proposals
of the conference of six non-
aligned nations held at Co-
lombo between 10 to 12th
December, laid on the Table
on 21-1-63,
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